
From: 

To, 

Principal District & Sessions Judge 
-cum-Spl. Judge (PC Act)(CBI), 
Rouse Avenue Court Complex, 
New Delhi. 

The Registrar General, 
High Court of Delhi, 
New Delhi. 

No.MP/MLAs./RACC /Gaz.i2025/ 4-S3 I j3 

GENERA.L R\:.::Ct:.IPT 
High Court of Delhi 

1 0 NOV 2025 

Receipt N.o ... ...lP.~§t ..... 

Dated 7 / II ) ~~ 

Sub:- Monthly progress report of the Courts setup for trials against sitting and 
former Members of Parliament (MPs) and Members of Legislative 
Assemblies (MLAs) 

Ref:- NO.5384IDHC/Gaz/G-2/2022 dated 28th SEPTEMBER. 2022. 

Sir, 

With reference to the above mentioned letter, please find enclosed 
herewith the monthly progress report of the Courts setup for trials against sitting 
and former Members of Parliament (MPs) and Members of Legislative Assemblies 
(MLAs) for the month of OC TO B ~R - 2025 in the prescribed format from the 
following Judicial Officers of Rouse Avenue Court Complex, New Delhi for 
information. 

lsI. No. Name of the Designation L.P 
~udicial 
!officers 

Sh. Dig Vinay 
!special Judge 1 Singh 
(PC Act)(CBI)-09 17 

2 Sh. Jitendra ~pecial Judge 24 !Singh PC Act) (CB1}23 
3 ~h. Vishal Special Judge 27 Gagne RC Act)(CBll-24 
4 ~h. Paras Dalal ~ddl.Chief 

Judicial Magistrate- 19 
01 

5 Ms. Neha Mittal ~ddl.Chief 
Judicial Magistrate- 19 
03 

6 Sh. Vaibhav ~ddl.Chief 
ChaurasialSh. pudi:::ial Magistrate- 22 
V\shwani Panwar P4 

TOTAL 
128 
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Yours faithfully, 

(Dinesh Bhatt) 
Principal District & Sessions Judge 

-cum-Spl. Judge (PC Act) (CBI) 
R ;.-use Avenue Court Complex 

New Delhi 
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fufhf'i4 ffi6 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
(MPs I MLAs Cases) 

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs Rouse Avenue Ulsmbl VUUll, 

New Dethi 
REPORT OF THE MONTH OF OCTOBER -2025 

{Letter No. MPIMLAsfRADC/Gaz./2020/E-22388-22393 dated 24th November, 2020} 

Name of the Presiding Officer DIG VINAY SINGH 

Designation Special Judge (PC Act) CBI-09 (MPs/MLAs Cases) 

Rouse Avenue District Court, New Delhi. 

Date since which posted in the COUlt 29.04.2025 (A/N) 

Total number of cases pending on the first day of the month 17 

Number of cases disposed/transferred in the month with detail i.e. conviction, 
acquittal, discharge, acceptance of closure report, etc 01+02*=03 

(01 Cr Rev. Disposed 
and 02 cases transferred to another COUlt) 

Number of cases pending on the last day of the month 14 

Number of cases instituted in this month 0 

* 02 Matters i.e., S.No. 10 (CBl Vs. Kuldeep Singh & Ors.) And S.No. II ( ED Vs. Sameer Mahendru & Or5.) were transferred to the court of Ld. Special Judge, CBI-23, PC Act, RADC 
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(Dig!: 1:~~Lf-
SpJ. Judge (PC Act) CBI-09 (MPs/MLAs Cases) 

Rouse Avenue District Court, New Delhi 
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SI I CNR No. and Cause title 
No 

DLCTlI0001012019 
CBU4612019 

1 I CBI 
Vs 

Ambumani Ramadoss etc. 

Nature -
Whether State case, 

complaint case or closure 
report 

CBI-PC Act 

Penal statutes involved 

U/S 120B, 420, 465, 468, 471 IPC 
13(2) rlw 13(1 )(d) of PC Act, 

1988 

No. of accused 

10 

fuflcHa~ 
SpecrnfJt;dg~v(P~~~) (CBI)-09 

,An~ IIIAI hco ,.. 

Whether accused is sitting\b"tllf&lnev~'M~l\'J:t:~.-;:.rOIl'pate of 
Rouse Avenue Ulstn~ \.ill .,h'stitution 

Former 
MP 

New Delhi 
27.04.12 

Date of 
cognizance 

08.06.2012 

Date~resent I Detail of prosecution 
of tage of the witnesses 

Statement Detail of defence Date since Whether there is any stay of proceedings ordered by superior court, if yes Whether any I Expected date of 
of accused witnesses when give detail interim orders disposal of case 

Fra ase 
min 
gof 
Cha 
rges 

Witnessel Witnesse Witnessei 
s cited s s 

dropped examine 
d 

For Charge. 119 I N/A I N/A 
mal Awaiting 
char Clarifications 
ge 1 
yet orders or 

to be directions of 
fram the Hon'ble 

ed High Court! 
further 

proceedings 

~~ 
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matter has are existing in 
Whether been the matters 
recorded posted for 

or not final 

No 

Defence I Defence 
witnesses witnesses 

cited examined 

N/A N/A 

arguments 
-No-

Although there is no stay, the progress of the matter is stalled because 0 

he following reasons. 
Vide order dated 07.10.2015, the Id. predecessor court ordered the: 

NI A iframing of charges against 5 out of 10 accused, wh ile discharging thf 
emaining 5. On being challenged by the 5 accused who were charged on one 
and, and by CBI on the other hand regarding the discharged accused, videl 
rder dated 29.07.2019 in Crl. MC no. 4442/2015, 5003/2015, 5005/2015 
00712015, 5812017 & Crl. Rev. no.38/2016, Hon'ble DHC remanded the 
atter back. 

However, vide Judgment dated 27.07.2022 in SLPs, the Hon'ble Supreme 
OUit remanded the matters back to the Hon'ble DHC for reconsideration on 

he merits. The above judgment, however, indicates that the impugned 

~
rder/jUdgment dated 29.07.2019 of the Hon'ble High Court has not been 
uashed and set aside only regarding the accused who were discharged by this 
ourt and were petitioners before the Hon'ble Supreme Court, and it does no 
ertain to the accused against whom charges were earlier directed to be framed. 

Therefore, the accused persons have sought clarifications on these aspects 

~
nd the effect of the judgment dated 27.07.2022 in the pending Crl. Rev. Nos 
8/2016 ofCBI and other connected petitions, i.e., Crl. M.C. Nos. 4442/2015, 
003/2015,5005/2015,5007/2015,58/2017, scheduled for hearing before the 

Hon'ble High Court on 04.12.2025. 

-No-
~ Disposal within 
~o years from 
~e date 0 

Wraming of charge. 

Documents in 
his file compris~ 
~pproximately 
11,000 pages. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 

below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

# Not listed in October 2025. 

Previously, on 20.09.2025, both palties submitted that the 
petitions before the Hon'ble High Court under nos. Crl. M. C. 
No. 4442, 5003, 5005, 5007 of2015, and Crl. Rev. P.38/2016 
are now scheduled for 04.12.2025. Accordingly, the matter 

was adjourned to 08.12.2025. 

The Action plan formulated and the steps taken for I The specific reasons, if any causing delay in disposal of the 
expeditious disposal of the case matter 

Crl. M. C. No. 4442, 5003, 5005, 5007 of2015 and 58 of2017 and 
Crl. Rev. P. 38/2016 are pending before the Hon'ble High Court. 
Also documents of this file comprises of approximately 11,000 
pages. 

Although there is no stay, the progress of the matter is stalled 
because of the following reasons. 

Vide order dated 07.10.2015, the Id. predecessor court ordered 
the framing of charges against 5 out of 10 accused, while 
discharging the remaining 5. On being challenged by the 5 accused 
who were charged on one hand, and by CBI on the other hand 
regarding the discharged accused, vide order dated 29.07.2019 in 
Crl. MC no. 4442/2015, 5003/20 IS, 5005/2015, 5007/20 IS, 
58/2017 & Crl. Rev. no.38/2016, Hon'ble DHC remanded the 
matter back. 

However, vide Judgment dated 27.07.2022 in SLPs, the 
Hon'ble Supreme Court remanded the matters back to the Hon'ble 
DHC for reconsideration on the merits. The above judgment, 
however, indicates that the impugned order/judgment dated 
29.07.2019 of the Hon'ble High Court has not been quashed and set 
aside only regarding the accused who were discharged by this court 
and were petitioners before the Hon'ble Supreme COUlt, and it does 
not pertain to the accused against whom charges were earlier 
directed to be framed. 

Therefore, the accused persons have sought clarifications on 
these aspects and the effect of the judgment dated 27.07.2022 in the 
pending Crl. Rev. Nos. 38/2016 of CBI and other connected 
petitions, i.e., Crl. M.e. Nos. 4442/2015, 5003/2015, 5005/2015, 
5007/2015,58/2017, scheduled for hearing before the Hon'ble High 
Court on 04.12.2025. 

tf { 

t' . 



~~ 
DIG VINIIV _;, n,/ 

Special Judge (PC Ac~ (CBI)-{)9 
~LAs Gases) I------Nature -

Whether State case, complaint Penal statutes involved No. of accaau ~1~acQistrif8t;fttWgritr Date of I Date of taking cognizance SINo CNR No. and Cause title 
case or closure report 1\1 &.mm'C)"dVfflIM LA institution 

DLCTllOOOlonOl9 
CBI/48/20 19 

CBI 

CBI-PCAct I U/SI20B,420,465,468,47IIPC I 5 ----- -Former 122.02.13 I 25.02.13 
13(2) r/w 13(1 led) of PC Act, 1988 MP (CBl Court Lucknow) 

2 
Vs 

Dr. Keshav Kumar A22anval etc. 
Date-fresent Detail of prosecution witnesses Statement 

of tage of of accused -
Frami he case Whether 
ng of recorded or 
C~ ~ 

es 
Witnessel Witnesses I Witnesses 

s cited dropped examined 

Detail of defence 
witnesses 

Date since when' 
matter has been 
posted for final 

arguments 

I 
Whether there is any stay of proceedings ordered by superior 

court, if yes give detail 

Defence Defence -No-
witnesses witnesses Although there is no stay, the progress of the matter is stalled 

cited examined ecause of the following reasons. 
Fonn Charge. I 30 N/A N/A N/A N/A Vide order dated 07.10.2015, the Id. Predecessor Court ordered 

al Awaitin 
charg _ g 
e yet Clarific 
to be ationsl 
frame orders 

d I or 
directio 

ns of 
the 

Hon'ble 
High 

Court! 
further 
proceed 

ings 

\~:\c\ 'l;~"~) .'.'_ \ #~1.'~~ c"1 n \' .~ ... , , .... c;'f;:.::; j;.'. 
\;~\:, ~ ~;<I~:li~1I ifl 
~ .. "I!:.. .....~' r-w"'{t 

~~~u!: C\·.~lr\ CFt~~~ 
... ~:.:-~., 

he framing of charges against 3 out of 5 accused, while dischargingl 
he remaining 2. 

On being challenged by the 3 accused who were charged on one 

~
and' and by CSl on the other hand regarding the discharged accused, 
ide order dated 29.07.2019 in Crl. MC no. 4442, 4443, 4480, 5003, 
005,5007 of2015, Crl. MC 688 of2017, Cri. MC 58/2017 & Cri. 

Rev. no.38 & 25 of 2016, the Hon'ble DHC remanded the matterl 
ack. 

However, vide judgment dated 27.07.2022 in SLPs, the Hon'ble 
:Supreme Court remanded the matters back to the Hon'ble DHC fo 

onsidering the matters afresh on the merits. However, the above 

~
'udgment has nowhere indicated that the impugned order/judgmentl 
ated 29.07.2019 of the Hon'ble High Court has been quashed and set 
side only regarding the accused who were discharged by this court in 
his case and were petitioners before the Hon'ble Supreme Court, and 
it was not regarding the accused against whom charges were earlierl 
~irected to be framed. 

Hence, the accused persons have sought some clarifications on 
he above aspects and regarding the effect of the above judgment 

~
ated 27.07.2022 in the pending Crl. Rev. nos. 38/2016 of CSl and 
ther connected petitions, i.e., Crl. MC no. 4442, 4443, 4480, 5003, 
005,5007 of2015, Crl. MC 688 of2017, Crl. MC 58/2017 & Crl. 

Rev. no.38 & 25 of 2016, which is scheduled for hearing before the 
Hon'ble High Court on 04.12.2025. 

Whether any 
interim orders are 

existing in the 
matters 

-No-

Expected date of disposal 
of case 

# Disposal within two years 
from date of framing of 

charge. 

r.-.:-'-:: 



Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Comt of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 

below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

# Not listed in October 2025. 

Previously, on 20.09.2025, it was submitted by both 
the parties that the petitions before the Hon'ble High Court 
under nos. CrI. M. C. No. 4442, 5003, 5005, 5007 of 2015 
and 58 of 2017 and CrI. Rev. P. 38/2016 are now listed on 
04.12.2025. Accordingly, matter was adjourned for 
08.12.2025. 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

The specific reasons, if any causing delay in disposal of the matter 

CrI. MC no. 4442, 4443, 4480, 5003,5005,5007 of2015, 
Crl. MC 688 of2017, Crl. MC 58/2017, and CrI. Rev. no.38 and 25 of 
2016 are pending before the Hon'ble High Court. Additionally, 
documents of this file comprise approximately 1000 pages. 

Although there is no stay, the progress of the matter is stalled 
because of the following reasons. 

Vide order dated 07.10.2015, the Id. Predecessor Court ordered the 
framing of charges against 3 out of 5 accused, while discharging the 
remaining 2. On being challenged by the 3 accused who were charged on 
one hand, and by CBI on the other hand regarding the discharged 
accused, vide order dated 29.07.2019 in Crl. MC no. 4442, 4443, 4480, 
5003,5005,5007 of2015, Crl. MC 688 of2017, Crl. MC 58/2017 & Cr!. 
Rev. no.38 & 25 of2016, the Hon'ble DHC remanded the matter back. 

However, vide judgment dated 27.07.2022 in SLPs, the Hon'ble 
Supreme Court remanded the matters back to the Hon'ble DHC for 
considering the matters afresh on the merits. However, the above 
judgment has nowhere indicated that the impugned order/judgment dated 
29.07.2019 of the Hon'ble High Court has been quashed and set aside 
only regarding the accused who were discharged by this comt in this case 
and were petitioners before the Hon'ble Supreme Court, and it was not 
regarding the accused against whom charges were earlier directed to be 
framed. 

Hence, the accused persons have sought some clarifications on the 
above aspects and regarding the effect of the above judgment dated 
27.07.2022 in the pending Crl. Rev. nos. 38/2016 of CBI and other 
connected petitions, i.e., CrI. MC no. 4442, 4443, 4480, 5003, 5005, 
5007 of2015, Crl. MC 688 of2017, Crl. MC 58/2017 & Crl. Rev. no.38 
& 25 of 2016, which is scheduled for hearing before the Hon'ble High 
Court on 04.12.2025. 
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9 ~nl i;r] tlnae WGACIJ \'vDlrV 
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~s AlffkAs<fOiS~hce SI CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is Date of ins ituti~~1 
No Whether State case, sitting or former Rouse ~venue District Court, 

complaint case or closure MPIMLA New Delhi report 

DLCT11-001856-2019 State Case DIS 120B IPC r/w 420 19 Sitting 18.10.19 21.10.19 
CBI-PC Act IPC Sec. 8 & 13(I)(d) of MP 

3 CBI PC Act 
VS 

MIS INX Media Pvt. Ltd. 
(CBI-417/2019) 

Date I Present Stage 
of 

Fram 
ingof 
Char 
ges 

Charg I Arguments on charge 
e yet 
to be 
frame 
d 

--,;;.=.~ 
-r-·.-\~c ACt) c..;~~ 

• (.c. :'---'::?v':,:, /~~.,:~>- r·!~.~~~ ~iJ' 
...... ,,;''l ~~'\ \ .\ 

. " ''':'t ' .. J., 'JZ.1f 
',\ .... :~ ~fi 

: " .. - ....... . '.' 
.. _ oJ ';-"1 ~ J x-;r 

. ' ~\'.~/, I ~1.·1 
',. ' '' '>- 1;10 ·/, .... ·9 

<~~~~~?Jty 

- --~ - -

Detail of prosecution 
witnesses 

Witness I Witness Witness 
es cited es es 

dropped examin 
ed 

124 N/A I N/A 
(Main-

91 
Supp-l-

34) 

(Few 
witnesse 

s are 
common 

) 

Stateme I Detail of defence 
nt of witnesses 

accused -
Whether 
recorded 

or not 

N/A 

Defence Defence 
witness witnesses 
es cited examine 

d 

N/A N/A 

--

Date since 
when matter 

has been 
posted for 

final 
arguments 

N/A 

------

Whether there is any stay of proceedings ordered 
by superior court, if yes give detail 

Though there is no express stay, two of the 
accused persons have challenged the order of this 
Court dated 26.10.2024, whereby the request of the 
accused persons to defer the hearing on the point of 
charge until further investigation is completed by CBI 
was dismissed. 

However, in view of the Order dated 20.08.2025 
in Crl. M.C. No. 8992 & 8993 of2024 by the Hon'ble 
Delhi High Court, wherein the accused were 
permitted to request this Court to defer the hearing on 
the point of charge to a date after the date before 
Hon'ble DHC, the matter could not be heard at the 
point of charge. The case was adjourned ~ to 
22.11.2025, i.e., after the date fixed before Hon'ble 

.DHC, which is 17.11.2025. 

-------

Whether 
any interim 
orders are 
existing in 
the matters 

-No-

,': . 

J 
Expected date 
of disposal of 

case 

# Disposal 
within two years 
from date of 
framing of 
charge. 
Documents of 
this file 
comprises of 

.. 'approximately 
8,000 pages. 



Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 154212020 titled" Court on its own motion vs. Union of India & Ors." 

below mentioned points have been added. 

Short Summary of the work done in the case during the month 

Not listed in October, 2025 
Previously, on 01.09.2025, after disposing ofIA No. 30 & 31 of 2025 regarding 

the supply of deficient copies, list of unrelied documents, etc., and after removing 
those deficiencies, in view of the Order dated 20.08.2025 in Crl. M.C. No. 8992 & 
8993 of 2024 by the Hon'ble Delhi High Court, wherein the accused were allowed to 
request this Court to defer the hearing on the point of charge to a date after the date 
fixed by the Hon'ble DHC, the matter could not be heard at the point of charge. The 
case was therefore adjourned to 22.11.2025, which is after the date fixed before the 
Hon'ble DHC, being 17.11.2025. 

Note:- 02 lAs and 02 Misc. Applications were disposed of in the month of October. 

The Action plan formulated and the steps taken 
for expeditious disposal of the case 

The specific reasons, if any causing delay 
in disposal of the matter 

After filing the initial chargesheet on 
18.10.2019 and summoning the accused 
persons, along with supplying copies and 
disposing of applications uls 207 Cr.PC, the 
matter was delayed due to pending 
investigation. The supplementary 
chargesheet was filed after more than five 
years, on 14.05.2025, including additional 
accused persons, effectively reverting the 
case to an earlier stage of supply of copies 
and scrutiny. The supplementary chargesheet 
also states that investigation is still ongoing 
regarding LRs sent overseas to different 
countries. 

Moreover, in view of the Order dated 
20.08.2025 in Crl. M.C. No. 8992 & 8993 of 
2024 by the Hon' ble Delhi High Court, 
wherein the accused were allowed to request 
this Court to defer the hearing on the point of 
charge to a date after the Hon'ble DHC's 
date, the case could not be heard on the point 
of charge. It was adjourned to 22.11.2025, 
which is after the date fixed before the 
Hon 'ble DHC on 17.11.2025. 

The case file contains approximately 
8,000 pages. 



CNR No. and Cause title Nature-
SINo Whether State case, complaint case 

or closure report 

DLCTII-000207-2020 Complaint case 
ED 

4 ED 
VS 

P. Chidambaram & Ors. 
(Related to INX Media Case) 

(CT Case No. 08/2020) 

Date I Present Stage Detail of prosecution witnesses Statement of 
accused -
Whether 

recorded or 
not 

of 
Frami 
ng of 

Charg 
es 

Witnesses 
cited 

100 
Main-S2 

Supp-I-IS 

// ,. . ~~~-~!'" " ~:-J" ,: 
L '; L ;'J.r~: \ .~ 'i 
::. :: i ' !' .. ~.. ~. 
\,:; '.' ,.:.';:"! ' , (.. ',I 

'. " f·" ~ J. '-I , .~ ' . _ \. ~ ,: .. " . l .6;,. " 
'" ':" \ " ~~~" '~\J (."fi ft': 

:~'~~'" •. "~ . t~ ,/r''t\ ,~" 

'·~'.;~::;~c~')5/:' 

I Witnesses Witnesses 
dropped examined 

I N/A N/A No 

Penal statutes involved 

UlS 3 & 4 PM LA 

Detail of defence 
witnesses 

Defence Defence 
witnesse witnesses 
s cited examined 

No. of accused 

10 

- - -- --

Date since when 
matter has been 
posted for final 

arguments 

N/A 

fdicH~~ 
DIG VINAY SINGH 

Special Judge (PC Act) (CB1)-09 
r. ...... 

Whether accused is sitting Date of ihk~\4':ri4nl' !~'f~i ~~~&o~onnizance 
or former MP/MLA Rouse Aven We IS nu, 

Ne NOelhi 
Sitting 25.08.20 

MP 

Whether there is any stay of Whether any 
proceedings ordered by superior court, interim orders 

if yes give detail are existing in 

Yes. 
One of the accused has challenged the 

proceedings before Hon'ble DHC, where 
a stay has been granted directing the 
matter to be adjourned until after the 
hearing in the High Court, scheduled for 
29.01.2026 under Crl. MC. no. 
9270/2024. The order dated 03.04.2025 
instructed this Court to fix a date after 
that in front of the Hon'ble HC. 
Subsequently, on 13.05.2025, the matter 
before the Hon' ble HC was adjourned to 
13.0S.2025, and laterto 29.01.2026, with 
interim orders to continue. 

Therefore, the matter was 
adjourned to 31 .01 .2026, in accordance 
with the order of Hon'ble DHC dated 
03.04.2025, 13.05.2025, and 13 .0S.2025. 

Meanwhile, service of A-3 and A-4, 
who are overseas companies, is being 
effected. 

the matters 

-Yes-

,t ;. 

24.03.21 

Expected date 
of disposal of 

case 

Disposal within 
two years after 
framing of 
charge. 
Documents of 
this file 
comprises of 
approximately 
15,000 pages. 
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Note::" In tenus of order dated 21.12.2023 passed by the Hon'ble High COUlt of Delhi in w.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 

below mentioned :points have been added. 

Short Summary of the work done in the case during the 
month 

(Matter was llot listed ill tllis mOll til) 

Matter was lastly listed on 19.08.2025:-

Matter had to be adjourned to 31.01.2026, in view of the 
order of Hon'ble DHC dated 03.04.2025, 13.05.2025, and 
13.08.2025 in Crl. MC no. 9270/24, which is still pending before 
Hon'ble DHC and is listed for 29.01.2026, wherein this Court 
was asked to fix the matter after it is heard by Hon'ble DHC. 

Meanwhile, service of A-3 and A-4, who are overseas 
companies, is being done. 

The Action plan formulated and the steps taken for I The specific reasons, if any causing delay in disposal of the 
expeditious disposal of the case matter 

The order dated 24.03.2021, whereby the court took 
cognizance of the alleged offences, has been challenged by A­
I before the Hon'ble High Court on the ground of lack of 
prosecution sanction under Section 197 Cr.P.C. The matter was 
adjourned to 31.01.2026, in view of the order of Hon 'ble DHC 
dated 03.04.2025, 13.05.2025, and 13.08.2025 in Crl. MC No. 
9270/24, which is still pending before Hon'ble DHC and is 
listed for 29.01.2026. The court was asked to fix the matter 
after it is heard by Hon'ble DHC. 

Meanwhile, service of A-3 and A-4, who are overseas 
companies, is being arranged. Additionally, the documents in 
this file comprise approximately 15,000 pages. 

~ 
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SI CNR No. and Cause title Nature- Penal statutes involved 
No Whether State case, complaint 

case or closure report 

OLCTII -000S37-2019 CBI-PC Act 
5 (2G Spectrum Case) 

CBI 
VS 

P. Chidambaram & Ors. 
(Related to Aircel Maxis Case) 

RC 22(A)/2011/CBIIACB 
(CC No. 205/2019) 

Date I Present Stage Detail of prosecution 
witnesses 

Statement of 
accused -
Whether 

recorded or 
not 

of 
Fram 
ing of 
Char 
ges 

Charg 
e yet 
to be 
frame 

d 

Witnes I Witness Witness 
ses es es 

cited dropped examine 
d 

Service of 3 out of IS I 70 NI A N/A 
accused persons is still 
pending, the death of one 
accused has yet to be 
verified, and all four of 
those accused are located 
overseas, with their 
processes not received 
back through proper 
channels. Regarding the 
others, the case is at the 
stage of providing copies 
as ordered by the Court, 
but this is challenged by 
CBI, and the order has 
been stayed by Hon' ble 
OHC. Until then)<--:1fi~l::~~ 

, , ' ". f'. r'~ i;'''''' ~ 
matter cannot befI:r~~{I;.rur· ._ .... <I,:, " 
the point of chaq~e..:'> 'r{, "'~ ""<i,'\ 

\ 
j.'. ,,----~ 'i~:':~'Z'!,::I) \ ~i:> \\ 
(. I .,. ' .. . \ \ .... ' 
.: .~. y i .j.~.. \ - ;! 
\
' ., I . • 1-(,. ' i 
\;, ':;" 4\ it :'~ ; J '" if 
':. ;. ,.' ':~;/~;' .. : ~"/~ ,~~;.,/ 

"- " ~": ~ 

N/A 

Sec. 07, 12, & 13(2) r/w 13(1) 
(d) PC Act 

Detail of defence 
witnesses 

Defence 
witnesses 

cited 

N/A 

Defence 
witnesses 
examined 

N/A 

Date since 
when matter 

has been 
posted for 

final 
arguments 

N/A 

~nq'1'4 tm­
DIG VINAY SINGH 

Soecial Judge WCAct) (CBI)-09 
No. of accused Whether accused is Date 4MPsath~~A:p C~~~f taking 

RO! !Cf.! ~.venue [Ilistriot~;)){c;e sitting or former 
MP/MLA 

IS Sitting 
MP 

~-- - - ------ -

Whether there is any stay of 
proceedings ordered by superior 

court, if yes give detail 

-Yes-
The predecessor Court ordered 

on 05.03.2022 for the supply of 
certain documents by CBI to A-2. 
However, in Crl. MC no. 
9513/2023 preferred by CBI, that 
order has been stayed, and the 
NOOH before the High Court is 
scheduled for 10.12.2025. 

Additionally, re lated matter 
under Ct. Case No. 08/2020, which 
is also partially stayed by the High 
Court, was adjourned before the 
Hon' ble High Court for 
29.01.2026. 

Whether any 
interim orders 
are existing in 

the matters 

-Yes-

i·j, .. ·· . " , . 
\. " 

19.07.IS 27.11.21 

Expected date of disposal of case 

The case pertains to 2G spectrum 
offences. The file is ~xtenslve, spanning 
several thousan<;l,.p'~~es., . " , . 

Additionally, three accused persons 
located outside of India are yet 'lo be 
served, The death of one accused 
remains unverified. 

Furthermore, the order of the 
predecessor Court for' ' the supply of 
copies is currently stayed. Until these 
issues are resolved, it is difficult to 
accurately estimate the time needed for 
the trial, and therefore, no definitive 
timeline can be provided at present. 

The documents in this file comprise 
approximately 15,500 pages. 



Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 

below mentioned points have been added. 

Short Summary of the work done in the case during the monthrrhe Action plan formulated and the steps 
aken for expeditious disposal of the case 

I(Matter was not listed in this month) 
It was lastly listed on 19.08.2025:-

I. CBI was directed to take steps for service of A-I 0, A-II & A 
15, and death verification of A14, all of whom are based i 
iMalasiya. 

. After the Ld. Predecessor directed the supply of copies of al 
unrelied documents to one of the accused via order date 
105.03.2022, the said order was challenged by CBI and is currentl 
under stay by the Hon'ble High Court under Crl.MC no 
i9513/2023. The matter is adjourned to 10.12.2025 before the Hig 

ourt, and until that issue is decided, arguments on the chargl 

[cannot be heard. Therefore, the matter was adjourned t, 
1.01.2026, as it is connected to a matter under Ct. Case No 
8/2020, which is also partially stayed by the High COUlt and wa 

adjourned before the Hon'ble High Court for 29.01.2026. 

he specific reasons, if any causing delay in disposal of the 
matter 

The case pertains to 2G spectrum offences. The file i 
xtensive, running into several thousand pages. Additionally, thre 
ccused persons located outside India have yet to be served. Th 
eath of one accused is still to be verified. 

Furthermore, the order of the previous Court for the supply 0 

opies is currently stayed as the prosecution/CBI has filed a petitio 
efore the Hon'ble High Court bearing no. Crl. M.C. No. 9513/2023: 

Crl. M.A.No. 35564/2023 against the order of this court date 
5.03.2022 directing the supply of copies of unrelied-upo 
ocuments to the accused persons. It has also been directed tha 

until then, the compliance with the order dated 05.03.2022 shoul 
ot be enforced. The petition is scheduled for hearing before th 

Hon'ble High Court on 10.12.2025. 

Additionally, the connected matter under Ct. Case No. 08/2020 
hich is also partly stayed by the High Court, was adjourned t 
9.01.2026. This matter cannot proceed further until the issue 0 

upplying copies of unrelied-upon documents and the complianc 
ith sections 207/208 CrPC is resolved. The documents in this cas 

lie comprise approximately 15,500 pages. 

(' ) 

t 



fuRa+I.:f~ 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-{)9 
Nature - Penal statutes involved No. of accused Whether accused is 

Sl CNR No. and Cause title Whether State case, complaint case sitting or former 
No or closure report MP/MLA 

OLCTlI-000839-2019 Complaint case Sec- 2(1 )(Y) of PMLA 14 Sitting 13.06.18 27.11.21 
6 DOE EO 

VS (2G Spectrum Case) 
Karti P. Chidambaram 

(Related to Aircel Maxis Case) 
ECIR/051DZ/20 12 

Ct. Case No. 18/2019 

Date of I Present 
Framin Stage 

Detail of prosecution witnesses I Statement 
of accused 

g of 
Charge 

s 

Witnesses I Witnesses I Witnesse 
cited dropped s 

Whether 
recorded 

or not 

Detail of defence 
witnesses 

Act 

-----

Date since when 
matter has been 
posted for final 

arguments 

MP 

- ----

Whether there is any stay of proceedings ordered by 
superior court, if yes give detail 

-Yes-
Vide order dated 20.11.2024 passed by Hon'ble DHC 

I in CrI.M.C. 8996/2024, the proceedings before this Court 
Charge Matter is 61 N/A N/A N/A N/A N/A N/A were ordered to be stayed regarding A6 P. Chidambaram, 

Defence I Defence 
witnesses witnesses 

cited examined examined 

is yet to fixed for Main-21 until the next hearing before Hon'ble Delhi High Court, 
be the Supp-I-40 against the order of taking cognizance by the learned 

framed arguments predecessor court dated 27.11.2021. Subsequently, vide 
on the orders dated 22.01.2025, 19.03.2025, and 13.08.2025, the 
pending interim orders were directed to continue, and the next date 
misc. of hearing before Hon'ble DHC is 29.01.2026. 
application Additionally, in Crl. M.C. No. 2374/2025, vide order 
s and on dated 09.04.2025, preferred by Al Karti P. Chidambaram, 
the point Hon'ble DHC directed that till the next date of hearing 
of charge. before DHC, this Court should defer arguments on the 

charge. Thereafter, through orders dated 29.05.2025 and 
11.09.2025, the interim orders were directed to continue, 
and the next hearing before DHC is scheduled for 
02.03.2026. 

''''',::. \\ 

\
~- i : -; .~ 

. ' I ., II 
c\,' '- r, I ~~. If 

1>.i -<~ ,-: ,.. ,:.:::~~ 

; _ .. '. : ' 

DoE has challenged that order before Hon'ble SC, under 
SLP(Crl.) diary no. 40582/2025, but there has been no 
vacation of the stay order passed by OHC. 

Whether any I Expected date of 
interim disposal of case 

orders are 
existing in 
the matters 

-Yes-

This case also 
involves the file 
running into 
approximately 
12,700 pages, and 
the matter is 
currently under 
stay; therefore, the 
expeCted .. _ date of 

_. 'disposal cannot be 
given at this time. 



Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

# 25.10.2025:-
1. Vide order dated 20.11.2024 passed by Hon'ble DHC in 
Crl.M.C. 8996/2024, the proceedings before this Court were 
ordered to be stayed regarding A6 P. Chidambaram until the 
next hearing before Hon 'ble Delhi High Court, against the 
Order of taking cognizance of the Ld. Predecessor dated 
27.11.2021. Thereafter, via orders dated 22.01.2025, 
19.03.2025, and 13.08.2025, the interim orders have been 
continued, with the next hearing before Hon'ble DHC 
scheduled for 29.01.2026. Additionally, in Crl. M.C. No. 
2374/2025, order dated 09.04.2025, preferred by Al Karti P. 
Chidambaram, Hon'ble DHC directed that arguments on the 
charge be deferred until the next date of hearing before DHC. 
Subsequently, via orders dated 29.05.2025 and 11.09.2025, the 
interim orders were extended, with the next hearing scheduled 
before DHC for 02.03.2026. DoE challenged that order before 
Hon'ble Supreme Court, under SLP(Crl.) diary no. 
40582/2025, but the stay order passed by DHC remains in 
effect. IA no. 21125 has been heard and disposed of, whereas 
IA no. 16/24 was deferred for arguments at the request of one 
of the accused. The matter is now listed for 29.11.2025 for 
arguments on IA no. 16/24, as that IA does not pertain to Al & 
A6. 

Note:- 04 lAs and 03 Mis.£.. ications were also disposed .-r,--
of. t$i~~0 \..PC Act) c. ' 

"~'~/."'" ~. '0:.'\ I ,.'It. -.,. _ • .:>~ 
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The Action plan formulated and the steps taken for 
expeditious disposal of the case 

The specific reasons, if any causing delay in disposal of the 
matter 

Vide order dated 20.11.2024 passed by Hon'ble DHC in Crl.M.C. 
8996/2024, the proceedings before this Court were ordered to be 
stayed qua A6 P. Chidambaram until the next hearing before 
Hon'ble Delhi High Court, against the Order of taking cognizance 
of the Ld. Predecessor Court dated 27.11.2021. Thereafter, vide 
orders dated 22.01.2025, 19.03.2025, 'and 13.08.2025, the interim 
orders have been directed to continue, and the NDOH before 
Hon'ble DHC is 29.01.2026. Also, in Crl. M.C. No. 2374/2025, vide 
order dated 09.04.2025, preferred by Al Karti P. Chidambaram, 
Hon'ble DHC directed that until the next hearing before DHC, this 
Court should defer the arguments on the charge. Thereafter, vide 
orders dated 29.05.2025 and 11.09.2025, the interim orders were 
directed to continue, and the next hearing before DHC is 
02.03.2026. DoE has challenged that order before Hon'ble SC under 
SLP(Crl.) diary no. 40582/2025, but there is no vacation of the stay 
order passed by DHC. Also, this case involves several thousand 
pages and is a voluminous file related to the 2G spectrum case. The 
documents in this file comprise approximately 12,700 pages. 

'l 



SI CNR No. and Cause title Nature -
No 

7 DLCTII-00538-2022 
CC- 53/2022 

CBI 
vs 

Amanatullah Khan & 
Ors. 

Date of Present Stage 
Framing of 

Charges 

28.07.25 Prosecution 
Evidence 

~;;<,::--~·~l~·~ 
. ,~' I(VJ ( L" \!:., 

,r., 
.,'! ,,--~ --~-::;: :'~;~ , . ......c." !'r~ ii ."'-:~\ v. 'II, ~;! . ~ .. :;-, .. .f.~ \ ~ \; 

Ii }V;W )-.. ;1 
. ~ . , '::- If 
t \ . { ';t ::;i; 'i1 f J 

, ff; " ~'. \ .1 -:'., _:" 
' . \ R' --... -- . ~ t / .i' . 
<2:~.::~{:;;:; · . 

\ 

Whether State case, 
complaint case or closure 

report 

CBI-PC Act 

-~--- ---

Detail of prosecution witnesses 

Witness Witnesse Witnesses 
cited s examined 

dropped 

98 N/A 4 (5 th PW 
Main-68 is under 

Suppl. - 30 examinati 
on) 

-

Penal statutes involved No. of accused 

IPC-120B 11 
PC Act-l3(2) r/w 13(1)(d) 

Statement Detail of defence Date since 
of accused witnesses when matter 

- has been 
Whether posted for final 
recorded arguments 

or not 
Defence Defence 

witnesses witnesses 
cited examined 

N/A N/A N/A N/A 

~ncH4fu6 
DIG VINAY..BlNGH 

Spedal Judge (PC; ACt) (CBI)-O~ II..... , II 1\ ,.. ., 
Whether accused is ~a(~~J{ ~I I 

ifi ~dttven 
rJL..n",ogtsfjaking 
ueDls d I~' sitting or former 

MP/MLA Ne wDelhi 

SittingMLA 01.09.2022 03.11.2022 
(Amanatullah Khan) 

Whether there is Whether Expected date of disposal of case 
any stay of any interim 

proceedings ordered orders are 
by superior court, if existing in 

yes give detail the matters 

-No- -No- # Disposal within two years after 
fram ing of charge. Documents of this 
file comprises of approximately 
10,000 pages . 

I 



Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Drs." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# 14.10.2025 
PW 1 cross-examined by 10 out of 11 accused, from 10:30 am to 1 :22 
pm to 02: 15 pm to 03 :40 pm. 

# 15.10.2025 
PW3 cross-examined by all the 11 accused, one after another from 
10:40 am to 1 :30 pm to 02: 15 pm to 04:25 pm, and cross-examination 
ofPW3 concluded. 

# 16.10.2025 
Cross-examination of PWI completed for entire before lunch session 
and from 02:15 pm to 03 :15 pm. 

# 27.10.2025 
No PW present. 

# 28.10.2025 
PW5 present and her examination-in-chief recorded for entire before 
lunch session and between 02:05 pm to 02:45 pm. 

# 30.10.2025 
PW5 present and her cross-examination recorded from 2 PM to 4.05 
PM, as the witness was not available before lunch. Further cross 
examination is defelTed to 01.11.2025 . 

. , 
.. ' ,.:.l 

The Action plan formulated and the steps taken for 
expeditious disposal of the case 

The specific reasons, if any causing delay in disposal 
of the matter 

This case is also voluminous concerning recruitment 
through unfair means in the Delhi Waqf Board, 
involving around 10,000 pages, and there are also 11 
accused persons, which causes delays in the matter. Due 
to the large file and numerous documents, recording 
evidence takes a lot of time, and the witnesses generally 
give lengthy statements. The cross-examination by 
multiple accused (11 accused), conducted by different 
lawyers, also consumes time. Sometimes, the Court 
must wait because after one lawyer finishes cross­
examining a witness, the next main lawyer is not 
immediately available. Additionally, on any scheduled 
day for evidence, not more than one witness can be 
summoned, as their examinations and cross­
examinations typically take about three full working 
days. If a witness is unavailable, though rarely, the 
scheduled date gets wasted. 

f ) 

o 

"l 



SI CNR No. and Cause title 
No 

8 DLCTlI-00057S-2022 
SC-04/2022 

State 
vs 

Sajjan Kumar 
(FIR-227 & 264/1992) 

Date of Present Stage 
Framin 

g of 
Charges 

23.0S.23 # Final Arguments 

.. ~-:.:'~. 
,'" " \<. \1''';~ 

,~ ". .... .. , ... ~, 
• ' 0 ~\ ~ ---.,. <"}J ~ 

,/ ~ c" / ..... C'~. , 
,I.' <' ./~. .:'~ 
~ ,:.' ,'I-,:.;tn. ,~ , 
"/ l>;~i{ ~ \: j' .. '11": .' 

I, ,.. . .. J ,. 
'::.1' 
. ';' ~ : I" r. • _ 

\,~:;~.~- ;: .~-~ -:: :. / ,-' .' 
~:::.',~ - . ' " 
~: .. ,;: .. ~ .: ... .-. , 

./ 

Nature - Penal statutes involved 
Whether State case, 

complaint case or closure 
report 

State Case !PC-
14 71I4S/149/153AJ295/436/395/307 130 

2II20B 

'-------~ - - -- -~-

Detail of prosecution Stateme Detail of defence 
witnesses nt of witnesses 

accused -
Whether 
recorded 

or not 

Witness Witness Witnesse Defence Defence 
es cited es s witnesses witnesses 

dropped examine cited examined 
d 

37 10 IS Yes 4 4 witnesses 
witnesses 

fB rCl "i II fu6 
. DIG VINAY. SI~GH 

Special Judge \PG Act) (CBI)-09 
(I\"OC' 1\111 1111::. r.~t::A~1 

No. of accused Whether accused . ~%l3AV€ nl1eei9f"~i@g)mk.nizance is sitting or mstl utlon ~ ewOelhi former MPIMLA 

1 FonnerMP OS.07.2022 11.07.2022 
(By Magistrate (By Magistrate Court) 

Court) 

Date since when Whether there is Whether any Expected date of disposal 
matter has been any stay of interim orders of case 
posted for final proceedings are existing in 

arguments ordered by the matters 
superior court, if 

yes give detail 

I 

From 29.10.2025 -No- -No- It is expected to be disposed 
of by the month of 
December 2025 . 

.. . 



Note:- In tenus of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

The Action plan formulated and the steps taken for 
expeditious disposal of the case 

# 29.10.2025 Shortest possible dates are being given and DE was expedited 
On the request of the State, the complainant, and the accused, and now matter is fixed for Final Arguments from 27.11.2025 
the matter is adjourned for arguments to 27.11.2025, as both the & 4.12.2025. Disposal expected of the matter by December 
State and the accused want to file written submissions before 2025. 
the oral arguments. The learned Senior Advocate for the 
complainant, who also wishes to argue, has requested another 
date. Additionally, this Court is currently hearing arguments in 
two long cause matters involving extensive documents and has 
already heard arguments in two revision petitions which are 
reserved for orders. Therefore, the matter was adjourned to 
27.11.2025 and 4.12.2025 . 

... -::;: ::::'~ ..... . :::,.- .? ~~ A.C! } t~~ 
,./ .t_~";--~"": ~.~ \ .... 
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The specific reasons, if any causing delay in 
disposal of the matter 

NIA 

r. I 

.. 
'.' ', . 



~ DIG VIN fi:ir. 
Special Judge ~t;SA~ij~C81)-O~ 

SINo CNR No. and qlUse title Nature - Penal statutes involved No. of accused Whether accused is 
Whether State case, complaint sitting or former 

case or closure report MP/MLA 

9 DLCTII-000321-2020 State Case IPC-306/386/506/34 3 Sitting MLA 07.11.2020 25.09.2020 
SC -02/2020 (Prakash Jarwal) (By Magistrate Court) 

State 
vs 

Prat,ash Janval & Ors. 

Date Present Stage Detail of prosecution 
witnesses 

Statement Detail of defence Date since Whether there is any stay of Whether any I Expected date of disposal of case 
of 

Fram 
ing of 
Char 

ge 

The trial of this case is 
already over, as three 
accused were convicted vide 

Witnesse I Witness 
s cited es 

dropped 
: •• ri ..... ..,.....o,..+ ,..J""t~:.,·t '12 (\'J .,n'1A - -

of accused 

Whether 
recorded 

or not 

Witnesse 
s 

examined 

witnesses 

Defence 
witnesses 

cited 

Defence 
witnesses 
examined 

when 
matter has 
been posted 

for final 
arguments 

proceedings ordered by interim 
superior court, if yes give orders are 

detail existing in 
the matters 

. 77 6 64 Recorded Nil Nil N/A -No- -Yes- Judgment in this case has already been 

.62+3+5 Vide WP (Crl.) 2760/24, the passed. As soon as the writ petition 
77 

(62~ 

<;UIlVI<;L1UII wa:> "I
ua

:>Ill;;U U] 7) conviction qua convict no.2 pending before Hon'ble DHC is decided, 
Hon'ble DHC. The quashing has been challenged and in the final! appropriate orders shall be 

+7: 

petition of convict no.2 is. the said writ petition the passed. 
pending under W.P. (Crl.) proceedings before this 
No. 2760/2024, with the Court have been stayed vide 
next hearing scheduled on order dated 11.08.2025. And 
03.11.2025. In that, vide vide another writ petition the 
order dated 11.08.2025, conviction/ proceedings qua 
Hon'ble DHC directed that convict no.3 already quashed. 

the matter against convict 
no.2 be deferred by this 
Court until after the hearing 
before the High Court. 
Additionally, convict no. I 
has filed a similar petition 
under W.P. (Crl.) 3152/2025. 
Both petitions are listed 
before DHC on 03.11 .2025; 
therefore, the matter was 

I adiO~~~1.2025. 
t;.P;.J>~ \ \" A~') 
',";;.'!I~"",~ 
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Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union ofIndia & Ors." 
below mentioned points have been added. 

Short Summary ofthe work done in the case during 
the month 

Not listed ill this mOllth. 
011 the last date of hearillg 011 26.09.2025, the matter 
was adjourned to 14.11.2025 since the trial of this case is 
already over, as three accused were convicted vide 
judgment dated 28.02.2024. In one of the writ petitions 
filed by convict no.3, his conviction was quashed by 
Hon'ble DHC. The quashing petition of convict no.2 is 
pending under W.P. (Cr\.) No. 2760/2024, with the next 
hearing scheduled on 03.11.2025. In that, vide order dated 
11.08.2025, Hon'ble DHC directed that the matter against 
convict no.2 be deferred by this COUlt until after the 
hearing before the High Court. Additionally, convict no. 1 
has filed a similar petition under W.P. (Cr\.) 3152/2025. 
Both petitions are listed before DHC on 03.11.2025; 
therefore, the matter was adjourned to 14.11.2025. 
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The Action plan formulated and the steps taken for 
expeditious disposal ofthe case 

The specific reasons, if any causing delay in disposal ofthe 
matter 

Vide separate judgment announced on 28.02.2024, all three 
accused were held guilty and convicted. 

The trial of this case is already over, as three accused were 
convicted vide judgment dated 28.02.2024. In one of the writ 
petitions filed by convict no.3, his conviction was quashed by 
Hon'ble DHC. The quashing petition of convict no.2 is pending 
under W.P. (Crl.) No. 2760/2024, with the next hearing scheduled 
on 03.11.2025. In that, vide order dated 11.08.2025, Hon 'ble DHC 
directed that the matter against convict no.2 be deferred by this 
Court until after the hearing before the High Court. Additionally, 
convict no. 1 has filed a similar petition under W.P. (Cr\.) 
3152/2025. Both petitions are listed before DHC on 03.11.2025; 
therefore, the matter was adjourned to 14.11.2025. 

( , 
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SINo CNR No. and Cause title Nature - Penal statutes involved 

10 DLCT11-000733-2022 
CBII56/2022 

CBI 
vs 

Kuldeep Singh & Ors. 
(RC-53(A)/2022) 

Date of Present Stage 
Framing 

of 
Charges 

Matter was fixed for 
further 
proceedings/supply of 
deficient copiesl 

Charges 
inspection of unrelied 
upon documents, 

yet to be 
including digital 

framed 
devices some of 
which are presently 
with CFSL. It is now 
fixed for arguments 
on charge as per order 
of this court dated 
26.09.2.02..5. 

i~ •• 'S ~,,,, 

!I.~" ~~ "'?P~ 
'\ 

. ~ 

II =D f:i ~
- " ,' 

-, ! ., ~. 'ql 

l~\ ~' ~ iii ~\t, \ . ~ ':;:";1 ... ...... ~ ." 
~v,:. " ... '?,_:t 
'~~~t.\? c·, ' .1 r:.t.~;;:Y 

~';~' ~' .. :.;~::;:; 

Whether State case, complaint 
case or closure report 

CBI-PC Act 120B-IPC r/w 7, 7A & 8 OF PC 
Act-1988 

-----

Detail of prosecution witnesses Statement Detail of defence 
of accused witnesses 

-
Whether 
recorded 

Witnesses Witnesse Witness 
or not 

Defence Defence 
cited s es witnesses witnesses 

dropped examin cited examined 
ed 

312 N/A N/A N/A N/A N/A 
(Main-70 
Supp-I-89 
Supp-2-65 
Suppl-3-45 

Suppl-4-
43) 

No. of accused Whether accused is 
sitting or former 

MP/MLA 

23 -Yes-

Date since when Whether there is 
matter has been any stay of 
posted for final proceedings ordered 

arguments by superior court, if 
yes give detail 

N/A -No-

f¢ fh!4 '1;Q fut; 
DIG VINAY SINGH 

Special Judge (PC Act) (CB\)-09 

25.11.2022 15.12.2022 

Whether any Expected date of 
interim orders disposal of case 
are existing in 

the matters 

-No- - Fresh charge-sheet 
received on assignment 
only on 25.11.2022. 

- Expected date of 
disposal can not be 
given in. the case at this 
stage, as t.he matter 
involves approximately 
40,000 pages file and 
more than that un-relied 
documents. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary ofthe work done in the case during the month 

Not listed in this month. On 26.09.2025, after disposal of IA no.l 08/25, the matter was posted for arguments 
on charge from 03.11.2025 onwards. However, in between the matter has been transferred to another Court. 

Note:- 05 lAs and 03 Misc. Applications were also disposed of. 

~""":::.:~ 
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The Action plan formulated and the I The specific reasons, if any 
steps taken for expeditious disposal of causing delay in disposal of 
the case the matter 

The matter is stilI at tlte stage 
of scrutiny of 
(/oC1l11lellts/compliallce of 
provisiolls of sectioll 2071208 
CrPC due to filing of multiple 
charge sheets/documents. The 
case is that of Delhi Excise 
Policy Matter, which involves 
documents running into 
approximately 40,000 pages, as 
also several thousand pages of 
unrelied documents and digital 
documents involving size of the 
files running into several 
hundred TB, therefore, presently 
no specific time line of disposal 
can be given. 
It is now fixed for arguments 
on charge as per order of this 
court dated 26.09.2025. 

( 

.. 
, . 



SI CNR No. and Cause title Nature -
No Whether State case, complaint 

case or closure report 

11 DLCTII-000747-2022 Complaint case (ED) 
Ct Case - 3112022 

DoE 
vs 

Sameer Mahandru & Ors. 
(ECIR/lllU-11114/2022) 

Date of Present Detail of prosecution witnesses Statement of 
Frami Stage accused -
ng of Whether 

Charg recorded or 
es not 

Witnesses Witnesses Witness 
Matter is cited dropped es 
fixed for examine 
consideration d 

Penal statutes involved No. of 
accused 

Vis 44 r/w 45 OF PMLA & 40 
3 & 4 PMLA-2002 

Detail of defence Date since 
witnesses when matter 

has been 
posted for final 

Defence 
witnesses 

cited 

Defence 
witnesses 
examined 

arguments 

k f1Cl ;:t?~ fu"g 

SpeciaPjtld~~fPeW8r( CBI )-09 ,... 
Whether accused is D~e or.J~I~1~tl~hL r\~:~W~HfLtking 

sitting or former i',ouse VenUE Distn 0 Ii ce 

MPIMLA N9W pelhi 

OneMLA&MP 26.11.2022 20.12.2022 

Whether there is any stay of Whether I Expected date of 
proceedings ordered by any interim disposal of case 

superior court, if yes give detail orders are 
existing in 
the matters 

Although there is no stay, but the This PMLA complaint 
order of this Court dated relates to Delhi Excise 
09.10.2024 directing supply of Policy offence, involving 

on pending 
copies of certain documentsl several thousand pages 

f-------+-----I-----+-----~---_I_----I__----__li digital devices to the accused running into more than 

Charge :cationsl 224 
. er M' 39 IS yet . I am-

b proceedmgs S 1 69 
to e supply of upp-

framed copies at the Supp 2 - 19 
stage of Supp 3 - 9 
Section 230 Supp 4 - 26 
ofBNSS Supp 5 - 9 

Supp 6-44 
Supp 7-3 
Supp 8 - 6 

"
';~ .,~ .. ~. &. '~ ;; .... 'i. .)1 

-'I' ~ .... ~... , .. ~:. " w;~ • .,:d ';;.?i" 
'.Jt-.. • '-.- .... ;.' Y "'>1, .~:" jI 

, ~:',:" . 1. ~ .r~y -.... _ .:..:: . ..:- .... 

N/A N/A N/A N/A N/A N/A persons is challenged by DoE y 33,500 pages and 8 
before Hon'ble DHC in Crl. MC - es- supplementary complaints 
no. 9490/2024, wherein vide have been received 
order dated 21.03.2025 Hon'ble between 22.08.2022 to 
HC directed adjournment of 28.06.2024. The digital 
hearing fixed in this Court till data also runs into several 
after a date fixed before DHC and hundred TB, and the case 
the interim order was continued involves 40 accused, and 
on 05.05.2025 till 28.08.2025. therefore, expected date of 
Thereafter DoE has preferred an . disposal can not be given 
early hearing application before in the case at this stage. 
Hon'ble High Court which is 
stated to be listed in December 
2025. 

However, in absence of supply 
of copies the matter could not 
progress. 



Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# 29.10.2025 
The case transferred to another Court under orders of Ld. Principal District Judge, 
along with connected predicate offence titled as CBI Vs. Kuldeep Singh & Ors., as 
mentioned above. 

Note:- 05 lAs and 01 Misc. Application were also disposed of. 
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The Action plan formulated and the I The specific reasons, if any causing delay in disposal of the 
steps taken for expeditious disposal matter 

of the case 

1. The matter is still at tile stage of scrlltiny of 
documellts/compliallce of provisions of sectioll 207/208 
CrPC due to filing of multiple complaints/documents. 
Inspections of unrelied upon documents/statements are also 
underway, which involves more than 40,000 pages, and there 
are 40 accused persons with multiple supplementary 
complaints received from time to time, which is causing delay. 

2. DoE has preferred a petition bearing no. Crl. M. C. 
9490/2024 & Crl. M. A. 36510/2024 before Hon'ble High 
Court seeking quashing the order dated 09.10.2024 passed by 
this court directing petitioner/DoE to furnish digitaVscan 
copies of unrelied upon documents/digital devices to the 
respondents. As per order dated 21.03.2025, 05.05.2025 and, 
28.08.2025 of Hon'ble DHC in Crl. MC no. 9490/2024, the 
matter had to be adjourned because of pendency of the petition 
preferred by DoE against the order directing DoE to supply 
copies of unrelied digital devices to the accused persons, 
which part ofthe order is stayed . 
Also, Documents of this file comprises of approximately 
33,500 pages. 
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SI CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, 

complaint case or closure 
report 

12 DLCT11-000085-2024 Complaint Case-PMLA U/s 45 r/w 44 PM LA 
and 

DoE 3 &4PMLA 
vs 

Karti P. Clzidambaram & Ors. 
(Ct. Case - 512024) 

Date of 
Framin 

g of 
Charge 

s 

Present 
Stage 

Detail of prosecution witnesses I Stateme 
nt of 

accused 

Detail of defence 
witnesses 

Date since 
when matter 

has been 
posted for 

final 
arguments 

Whethe 
r 

Itnesses Itness I nesses d t etence W · I W' W't recorde D ~ 
cited es examined or no witnesses 

Charge Charge. I 41 
yet to The matter 

be is fixed for 
framed arguments 

on the point 
of framing 
of charge, 
however, 

the 
proceedings 
are stayed 

by Hon'ble 
DHC 

l!.i=I-\\~ \ -\\-~" l 

~\.,' _ :.1 ',,:, I dJ= ~-
• l~ ~l' y, .. ,,) • ~\ .... ~~ .?~. ; ~"6 ;;. .~ :.. . " ",4 ,wJ..-, ""'~ .i: -! "",.(~ ':"" ~"~' ._./:., ..• · .. 1 

''':'-.. .. C:- ",' _ ~ ;I ,';:::..~ ... ~ .• o • _~7 

dropped cited 

N/A N/A N/A N/A 

Defence 
witnesses 
examined 

N/A N/A 

fu fi q 'P=I fur. 
DIG VINAY SI~GH 

Soecial Judae ( PC. , .... --- -,. 

No. of accused Whether accused is Date of {Mft®tiM As C9s~r taking 

I ~ Distri~l{9~n~e sitting or former Rouse Avenu 
MP/MLA Ne\ft! Delhi 

08 Sitting MP 25.01.2024 19.03.2024 
(Karti P. Chidambaram) 

Whether there is any stay of 
proceedings ordered by 

superior court, if yes give 
detail 

Yes 
In Crl. M.C. No. 2373/2025, vide 
order dated 09.04.2025, prefelTed 
by Al Karti P. Chidambaram, the 
Hon'ble DHC directed that until 
the next hearing before DHC, 
this Court should defer the 
arguments on the charge. 
Subsequently, by orders dated 
29.05.2025 & 11.09.2025, the 
interim orders were extended, 
and the next hearing before DHC 
is scheduled for 02.03.2026. DoE 
has challenged that order before 
the Hon'ble SC under SLP(Cri.) 
diary no. 40583/2025, but no stay 
order has been vacated by DHC. 

Whether any 
interim orders 
are existing in 

the matters 

Yes 

-

Expected date of disposal of case 

# Prosecution Complaint assigned only 
on 25.01.2024. 
# This case also involves file running 
into approximately 5800 pages, and also 
In Crl. M.C. No. 2373/2025, vide order 
dated 09.04.2025, prefelTed by Al Karti 
P. Chidambaram, the Hon'ble DHC 
directed that until the next hearing 
before DHC, this Court should defer the 
arguments on the charge. Subsequently, 
by orders dated 29.05.2025 & 
11.09.2025, the interim orders were 
extended, and the next hearing before 
DHC is scheduled for 02.03.2026. DoE 
has challenged that order before the 
Hon'ble SC under SLP(Cri.) diary no. 
40583/2025, but no stay order has been 



Since the matter is at the stage of 
arguments on the charge, which 
DHC has deferred, the case has 
been adjourned to 07.03.2026, a 
date after the next scheduled 
hearing before the Hon'ble DHC. 
Parties are given liberty to 
inform the Court if there is any 
vacation of stay by the Hon'ble 
Supreme Court. 

vacated by DHC. Since the matter is at 
the stage of arguments on the charge, 
which DHC has deferred ,the case has 
been adjourned to 07.03.2026, a date 
after the next scheduled hearing before 
the Hon'ble DHC. Parties are given 
liberty to inform the Court if there is any 
vacation of stay by the Hon'ble 
Supreme Court. Therefore, presently the 
expected date of disposal cannot be 
given in the case. 

Note:- In terms of order dated 21.I2.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary ofthe work done in the case during the 
month 

(Matter was 1I0t listed ill tlzis 11l01lt/z) 

011 the last date of heari1lg i.e. 16.09.2025, in view of In Crl. 
M.C. No. 2373/2025, vide order dated 09.04.2025, preferred by 
Al Karti P. Chidambaram, the Hon'ble DHC directed that until 
the next hearing before DHC, this Court should defer the 
arguments on the charge. Subsequently, by orders dated 
29.05.2025 & 11.09.2025, the interim orders were extended, 
and the next hearing before DHC is scheduled for 02.03.2026. 
DoE has challenged that order before the Hon'ble SC under 
SLP(Crl.) diary no. 40583/2025, but no stay order has been 
vacated by DHC. Since the matter is at the stage of arguments 
on the charge, which DHC has deferred, the case has been 
adjourned to 07.03.2026, a date after the next scheduled hearing 
before the Hon'ble DHC. Parties given liberty to inform the 
Court if there is any vacation of stay by Hon'ble Supreme 
Court. 

_~JN~~.t:.02 Misc. Applications were also disposed of. 
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The Action plan formulated and the steps taken for 
expeditious disposal ofthe case 

The specific reasons, if any causing delay in disposal of 
the matter 

In Crl. M.C. No. 2373/2025, vide order dated 09.04.2025, 
preferred by Al Karti P. Chidambaram, the Hon'ble DHC 
directed that until the next hearing before DHC, this Court 
should defer the arguments on the charge. Subsequently, by 
orders dated 29.05.2025 & 11.09.2025, the interim orders 
were extended, and the next hearing before DHC is 
scheduled for 02.03.2026. DoE has challenged that order 
before the Hon'ble SC under SLP(Crl.) diary no. 
40583/2025, but no stay order has been vacated by DHC. 
Since the matter is at the stage of arguments on the charge, 
which DHC has deferred, the case has been adjourned to 
07.03.2026, a date after the next scheduled hearing before 
the Hon'ble DHC. Parties given liberty to infonn the Court 
if there is any vacation of stay by Hon 'ble Supreme Court. 
Documents of this file ·comprises of approximately 5800 
pages. 
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Sl 
No 

13 

Date of 
Framin 

gof 
Charge 

s 

Charge 
yet to 

be 
framed 

CNR No. and Cause title Nature-
Whether State case, 

complaint case or closure 
report 

DLCTll-000937-2024 CBI-PCAct 
CBI 
vs. 

S. Bhaskararaman & Ors. 
(CBI-1l8/2024) 

Present Detail of prosecution Statement of 
Stage 

-. 

Charge. 
Arguments 

on charge are 
being heard 
as advanced 
by multiple 
designated 

senior 
Advocates 

representing 
each of the 7 

accused! 
entity 

separately. 

witnesses 

Witness Witness Witnesses 
es cited es examined 

dropped 

113 N/A N/A 

F-.-:;.:. 
£;,; .... ~, .. f1 ~~ .~ y~'S-:: ,If?: ~ ~\ ',0 _~Jj 

~ ~ .,~", ~ , • c 

I it ! ~:~~~ }~n ~~t ~';.'..,; . 
\t!J. \ l't~ J,<:r. •.•. 
.~.--\. .. ,. 

'":;' ""., 4 '0' \\''''' - -,,: . . . ,' ~ q" '"'--- 1', " ~ ~'c~~,,~/ 
~ 

accused -
Whether 

recorded or 
not 

N/A 

f~~ 
DIG VINAY..sWGH 

Special Judge (PC-ACt) (CBI)-09 
r~ ftn" 1\ dl 1\ r '",<:,0.<:" 

Penal statutes involved No. of accused Whether accused is D6eW~'Mi' ~ U~". ¥I 
~-& ~/- Bft k' Distri ~. ~ 109 

sitting or former 
MPIMLA NewC elhi cognIZance 

120B r/w 204/420/471 r/w 08 Sitting IvIP 01.10.2024 06.02.2025 
468/477AIPC & 8,9 of PC 

Act 

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are existing in case 

posted for final ordered by superior the matters 
arguments court, if yes give 

detail 

Defence Defence 
witnesses witnesses 

cited examined 

N/A N/A N/A -No- -No- # Fresh Charge-sheet filed only 
on 01.10.2024. 

# Documents of this file 
comprises of approximately 
16,000 pages, with cited 
witnesses more than 100, 
therefore till the time charges 
are decided, expected time of 
disposal cannot be specified 
presently and may be after the 
issue on the point of charge is 
decided, an expected date of 
disposal can be assessed. 



Note:- In tenns of order dated 2l.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Comt on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

# 18.10.2025 
Arguments on charge heard for the entire pre-lunch session as 
advanced by one of the Ld. Senior Advocates representing one 
accused, and further arguments deferred for 06.11.2025, 
07.11.2025 & 14.1 1.2025, as designated senior Advocates for 
other accused persons were not available. 

Note :- 1 IA and 02 Misc. Applications were also disposed of. 
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The Action plan formulated and the steps taken for The specific reasons, if any causing delay in disposal of 
expeditious disposal of the case the matter 

-- Documents of this file comprises of approximately 16,000 
pages. 

--

.1 
1 .. ·./ 

.' 

. \ 



SI 
No 

14 

-

Date of I 
Framin 

gof 
Charge 

s 

Charge 
yet to 

be 
framed 

, . 

CNR No. and Cause title Nature -
Whether State case, 

complaint case or closure 
report 

DLCT11-001235-2024 ED Complaint 

DoE 
vs. 

V.N. Dhoot & Ors. 
(Ct. Case 32/2024) 

Present Detail of prosecution Statement of 
Stage 

Matter is 
fixed for 

further misc. 
proceedings 
after notice 
in terms of 
Section 223 
ofBNSS has 
been issued 

to the 
proposed 
accused! 
entities 

before taking 
cognizance, 
and 4 out of 

witnesses 

Witness 
es cited 

105 

13 proposed I~"::"d;~~~ 
accused werr~!>~~~~ 

\ ~r c;:</ \!)! >; r J~-~ '~. " .4" ~" 
r ( ~.:~. -'. \. 

1 ~." r: '.:c, • t 

\'\e; \ ~~ ' .. ' ;l ._ 11 
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accused -
Whether 

recorded or 
not 

Witnesses 
examined 

N/A N/A 

to! It q.:p..\ \ tI ~ 
,. . ·.'INAY SINGH 

Special Judge (PC Act) (CBI)-09 

Penal statutes involved No. of accused Whether accused is ~dng~iAVhMtl§"( . V~~~~8tttaking Istn co DIzlmce 

Uls 3 & 4 of PM LA 13 

Detail of defence Date since when 
witnesses matter has been 

posted for final 
arguments 

Defence Defence 
witnesses witnesses 

cited examined 

N/A N/A N/A 

sitting or former 
MP/MLA New 0 ~lhi 

R.N. Dhoot 19.12.2024 
Former MP 

Whether there is any Whether any interim 
stay of proceedings orders are existing in 
ordered by superior the matters 

court, if yes give 
detail 

-No- -No-

Cognizance yet to be 
taken. 

Expected date of disposal of 
case 

Documents of this file 
comprises of approximately 
49,000 pages, 4 out of 13 
proposed accused are yet to be 
served being foreign entities, 
cognizance is yet to be taken 
and matter is at the stage of223 
of BNSS, and part investigation 
is still pending by DoE qua 
overseas transactions, which is 
likely to take substantial time 
to get completed, and therefore 
expected date of disposal can 
not be given in the case at this 
stage. 



served and 
remaining 

' 1 
" 

areto be . 
I 

served, being 
foreign 
entities. 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union ofIndia & Drs." 
below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

Not listed in October, 2025. 
On the last date of hearing on 10.09.2025, part arguments of 
proposed accused no. I to 3 were heard. However, proposed A6 
to AI3 remained unserved and were ordered to be served as 
they are based out of Country and on behalf of A 1 it was stated 
that he was not authorised to receive Notices on behalf of A6 to 
AI3. Afresh Notice to A6 to AI3 ordered for 04.11.2025. 
Matter is fixed for further misc. proceedings in terms of 
~ 223 ofBNSS. 
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The Action plan formulated and the steps taken for 
expeditious disposal of the case 

--

The specific reasons, if any causing delay in disposal of 
the matter 

Documents of this file comprises of approximately 49,000 
pages, and 4 out of 13 proposed accused are yet to be 
served, being foreign entities, and part of investigation is 
still pending by DoE qua overseas transactions, which is 
likely to take substantial time to get completed. 
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Sl 
No 

15 

Date of 
Framin 

gof 
Charge 

s 

N/A 

f~fitl1~~ 
DIG VIN.AY SINGH 

Special Judge (PC Act) (CBI)-09 

CNR No. and Cause title Nature - Penal statutes involved No. of accused Whether accused is ~~b~At1~8t~~¥- I::;. v~1AA~ of taking 
)istnct ~g\\i~nce Whether State case, sitting or former 

complaint case or closure MP/MLA ~" , ,-' I ."" ...• . .. . 

report 

DLCTII-000296-2025 Crl. Revision against order of 438/440 BNSS - 2 proposed accused are 08.04.2025 N/A 
Ld. ACJM, ordering further sitting MLA and one is 

State investigation in a matter formerMP 
vs. 

Mohammad Ilyas & Ors. 

Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is Whether Expected date of 
accused - witnesses matter has been any stay of any interim disposal of case 
Whether posted for final proceedings ordered orders are 

recorded or not arguments by superior court, if existing in 
yes give detail the matters 

. 
Witne Witnesses Witnesses Defence Defence 

sses dropped examined witnesses witnesses 
cited cited examined 

Final order. N/A N/A N/A N/A N/A N/A N/A -No- -No- # expected disposal in 
Matter is now fixed for November 2025. 
orders on both the 
connected revisions on -. 

10.11.2025, after 
detailed arguments 
from both the sides 
were heard as 
advanced by multiple 
designated senior 
Advocate~ .. ~lilcb,.p!'~~ 
Advoca~\ldg6 (Pc';; ~ , cl:a: ..0-

f"' " -~ 

r;( ) \<;1 
\-

~"... /.' .. ~~-...... -., '\."Z.<. ~---.. • ,-".~, 
: ; ...... -;~~, .. - . 

I 



Note':- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in WP. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month I The Action plan formulated and the steps taken for I The specific reasons, if any causing delay in disposal 
expeditious disposal of the case of the matter 

# 17.10.2025 
Arguments heard from 10:30 am till 1:30 pm and matter adjourned 
for arguments of complainant as his counsel was not available for 
25.10.2025. 

# 25.10.2025 
Arguments of the complainant and rebuttal arguments also heard 
during entire p:~sion and matter reserved for orders for 
1 0.11.2025. ,,7 ..... ~C<.l W ... Acl),..,~ 

h •. ~"~"".J":o' 
--~~\ 

'--::'/ ~'~ I.' . . ,'") / "'.~ ... 

t;;'(1 '. '"_ {f ,,'; ~~;Jiil ~. 
' , .. , °1' h':, \ pl.~ j~i/ 
' ,. "/'--. "f -'I,~. \ ~ .... ~ ~t..;;z """' • .-
" ':' \ 'MH' '< .. '\~., ., ~~ ... / ~-I.:,;1.0 ...... ~~_'. ;; 

~,:L't' COUl\ .c;~ ... .. ..::::.::::.-~ 

No delay. The arguments concluded on 25.10.2025 
and on the next date of hearing on 10.11.2025, the 
Revision shall be decided along with the connected 
Revision. 

. " 

;', I 

t "'" 
J' , 

"f 



SI 
No 

16 

Date of 
Framin 

gof 
Charges 

N/A 

CNR No. and Cause title Nature -
Whether State case, 

complaint case or closure 
report 

DLCT11-000297-2025 CrI. Revision 

Kapil Mishra 
vs. 

State ofNCT of Delhi & Anr. 

Present 
Stage 

Detail of prosecution witnesses I Statement of 
accused -
Whether 

recorded or 
not 

Witnesse I Witnesse I Witnesses 
s cited s examined 

dropped 

Final order. I NI A NI A NI A 
Matter is now 
fixed for 
orders 
both 

on 
the 

connected 
revisions on 
10.11.2025, 
after detailed 
arguments 
from both the 
sides were 
heard as 
advanced by 
multiple 
designated 
senior 
Advocates 
and othet;r-===-.: .~ 
Advocate~~~f_~dg9 ~C~l 

7/,·~"- ~~, 
,I '.I ,~ 0." 

~.. .~~'" ~\\ /. ~",. 0 
,,17.' • ~;\J-' ' 'J: \~ 
j<:< I i'" ~ 
, ~ \ #J'ft./ lI) -! 
\

"!!' .,::; . .(',." ~1 ~:', 1' 
\ ~~- \ ...... .j'I"J~ ... -r... ;.~ . 
. :~," ." "'~ (" ..... ~ ""' . ., " '. '" ' ... . ,,;...' r: -'-.,.~" .. . ,_0 

~.:..;~.~. <>;.,;' 

N/A 

s lj(r~~ct) (CBI)-O° _peGI 

Penal statutes involved No. of accused Whether accused is Dat~MIi'&MUt!iJ1~ ljaS~e of taking 

438/440 BNSS 

Detail of defence 
witnesses 

Defence 
witnesses 

cited 

N/A 

Defence 
witnesses 
examined 

N/A 

Date since when 
matter has been 
posted for final 

arguments 

N/A 

-

sitting or former Rouse Avenue istrict G6W[rzance 
MP/MLA New 0 ~Ihi 

Sitting MLA 08.04.2025 

Whether there is any 
stay of proceedings 
ordered by superior 

court, if yes give 
detail 

-No-

Whether any interim 
orders are existing in the 

matters 

-No-

--

Expected date of disposal of 
case 

# Expected disposal in 
November 2025. 



Note:- In tenDS of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled" Court on its own motion vs. Union of India & Ors." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month The Action plan formulated and the steps taken for The specific reasons, if any causing delay in 
expeditious disposal of the case disposal ofthe matter 

# 17.10.2025 -- No delay. The arguments concluded on 25.10.2025 
Arguments heard from 10:30 am till 1:30 pm and matter adjourned and on the next date of hearing on 10.11.2025, the 
for arguments of complainant as his counsel was not available for Revision shall be decided along with the connected 
25.10.2025. Revision. 

# 25.10.2025 
Arguments ofthe complainant and rebuttal arguments also heard 
during entire pre-lunch session and matter reserved for orders for 
10.11.2025. 

/~~-:., 
o r'\,. .C' " 

~ • .., • _ J . 'k 

~' ~' f 1~J;§:;~ \ 1'<~\' ,) \ \ . ~ ; _.1 , . t .. ~,It · ~":I 
\ ;; ;;11. :t<. 3 r 
,. ", :.I .. ".1-0' • " '\ __ ,_ \ " s..-) ,j<t -. 
\\ r:- \. "1i:'::''i,l;f.~ ... "1.)-1 

.,:;.: ." ~ / -:·/1 ..... ~'\ .... __ " ~7 " .,," '. ~ (' ~~' .,;' 
~~~~~~~~/ 
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.... : . ". 

," 
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SI 
No 

17 

Date of 
Framin 

g of 
Charge 

s 

N/A 

CNR No. and Cause title 

DLCT11-000916-2025 

Yogender Chandoliya 
vs. 

State of NCT of Delhi & Anr. 

Nature-
Whether State case, 

complaint case or closure 
report 

Crl. Revision 35/2025 

Present Stage Detail of prosecution witnesses Stateme 

I Disposed off on 
18.10.2025. 
Fresh Criminal 
Revision was 
assigned to this 
Court on 
10.09.2025, and 
Notice was issued 
to the two 
respondents. R-2 
was ultimately 
served for 
13.10.2025. On 
that day 
arguments were 
heard and the 
matter has been 
decided on 
18.10.2025. 

Witnesse 
s cited 

N/A 

nt of 
accused 

Whethe 
r 

Witnesses Witnesses 
recorde 

dropped examined d or not 

N/A N/A N/A 

L-__ --'--_ 

... 

-' 

~, 

..... .... . ~~ .. 

Penal statutes involved 

438/440 BNSS 

Detail of defence 
witnesses 

Defence Defence 
witnesses I witnesses 

cited examined 

N/A N/A 

No. of accused 

I 1 (Revisionist) I 

Date since when 
matter has been 
posted for final 

arguments 

N/A 

Whether accused is 
sitting or former 

MP/MLA 

Sitting MLA 

Whether there is 
any stay of 
proceedings 

ordered by superior: 
court, if yes give 

detail 

-No-

Rfh51111 fu6 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-09 
Date of{I\4P.ftJti~«~fS.S. Gij~reSJf tl!liing 

Rouse Avenu Dlstn~fn~\Jee 
Ne~ Delhi 

10.09.2025 N/A 

Whether any interim I Expected date of disposal 
orders are existing of case 

in the matters 

-No- Disposed off on 
18.10.2025. 



Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled " Court on its own motion vs. Union of India & Drs." 
below mentioned points have been added. 

Short Summary of the work done in the case during the month I The Action plan formulated and the steps taken for 
expeditious disposal of the case 

# 13.10.2025 
R-2 was served but did not appear. Arguments of revisionist and R-l 
heard and matter reserved for orders for 18.10.2025. 

#18.10.2025 
I T~etition decided and disposed off. 

~9~~ 

The specific reasons, if any causing delay in 
disposal of the matter 

No delay. The arguments concluded on 13.10.2025 
and on the next date of hearing on 18.10.2025, the 
Revision was disposed of. 

/ 
..... .. 

If 

I , 

I "4 

, . 
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1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND ML~ ~ 
REPORT FOR THE MONTH OF OCTOBER. 2025 .JITENDRA SINGH 

(Letter No. MPIMLAsIRADC/Gaz./2020/E-22388-22393 dated 24th November, 2020.) fWm:mm~(~f.rcm'al3lf~(tfi.m.~-23· 
Spl. Judge (PC-Act) (CBI)-23 

(1:(tf. -QT . /lJ;l.~ .'Q;. ;#.n:O 
Name of the Presiding Officer: SH. JITENDRA SINGH ~.. (MPSIMLAs cas:~~ 

'::"1 '41~161~~ 612,uor.., : .. ,,·, 
1,,' Court No. 612, 6th Floor 

.~ ~ ~1£l16111-qftm I ~ fu;R;iT 
Designation: Special Judge (PC- Act), (CBI)-23, (MPsIMLAs Cases), Rouse Avenue District Court, New Delhi.Rouse Avenue Court Complex, New Delhi 

Date since posted in the court: 26.10.2024 (FIN) 

Total number of cases pending on the first day of the month: 24 

Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of 
closure report, Misc.DJI ASJ etc. : Nil 

Number of cases received by transfer 01 

Number of cases pending on the last day of the month 25 

Number of cases instituted in this month Nil 

(Jit nd Sing 
Ld. Special Judge, (P et), BI)-23, (MPsIMLAs CASES) 

Rouse Avenu District Court, New Delhi 

SpeciBl Judge (PC Act) (CB/)-2:J 
(MPs/MLAs Cases) 

Rouse Avenue District Court 
New Delhi 



,c 

No CNRNo.and 
Cause title 

COURT OF SHe JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPsIMLAs CASES), 
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI 

Nature I Penal I NO,' Whethe 
- statutes of r 

Whelh involved Ace accused 
er State 

case, 
compla 
int case 

or 
closure 
report 

usc I is sitting 
d or 

former 
MP/ML 

A 

REPORT FOR THE MONTH OF OCTOBER. 2025 

Date 
of 

institu 
tion 

Date 
of 

lakin 
g 

cogni 
zance 

Date of \ Present 
Frami Stage 
ng of 

Charge 

Detail of 
prosecution 
witnesses 

Detail of 
defence 

witnesses 

Date 
since 
when 

Will Wit I W 

Stat 
eme 
nt 
of I- I matter 

nes I ness 
ses es 
cite drop 
d ped 

acc Defe I Defen 

itn I usc l'l~e ess d _ \\11n 

es Wh C!;ses 
e.t ethe cited 
a r 

mi I reco 
ne rde 
d d or 

not 

ce 
,\'itne 
sses 

exam 
ined 

has 
been 

posted 
for 

final 
argum 

ents 

Whether 
there is any 

stay of 
proceedings 
ordered by 
superior 

court, if yes 
give detail 

Whel I EAllecled date I A short summary of work 
her of disposal of done in the said case(s) 
any case durin:~ the month 

interi 
m 

order 
s are 
existi 
ngin 
the 

matte 
r 

The Action 
Plan 

formulated 
and the steps 

taken for 
expeditious 

disposal of the 
said easels) 

The Specific 
reasons, if any 

causing delay in 
disposal of the said 

case(s) 

(1) 1(2) (3) (4) (5) (6) (7) (8) (9) (10) (11) I (12) I (1 I (14) I (15) I (16) 
3) 

(17) (IB) (19) (20) (21) (22) (23) 

Case No. 
CBII259/2019 

DLCTll-
001038-2019 

eBI 
Vs 

Suresh Kalmadi 

Compla I Sec 
iot case 120B 
CBI r/w 420. 

4GB. 471 
&IPC 
13(2) 
r/w 
13(1)(d) 
PC Act 

11 Former \20.05. \23 .. 05\ 04.02.2 
MPlMin 2011 .2011 013 
istt'r 

Prosecution I B3 
Evidence 

7 661 Not 
Rec 
orde 
d 

List 
of 

wi toe 

ss not 
filed 

No No July. 2026 1. PW-66.'IO was partly 
cross examined on behalf of 
A-2 on 15.10.2025. The 
matler is listed for further 
cross examination of PW-
66110 on behalf of A-2 on 
10.11.2025, 11.11.2025 and 
12.11.2025. 

2. An application was 
moved on behalf of A-9. 
seeking extension to remain 
beyond the territorial 
jurisdiction of Delhi for the 
period ')1.09.2025 to 
30.11.2025. Ld. spp for 
CBI sought some time to 
file the reply. In the 
meanwhile, ad-interim relief 
was granted to A-9 till 
29.11.2025. 

1. Short dates 1.There are 11 
are being accused and 83 
given. Prosecution 
2. Efforts are witnesses. 
being made to 2. The record is 
examine the voluminous. 
witnesses on 
the same day 
and dispose off 
miscellaneous 
applications 
expeditiously. 

2 I Case No. CBll U/s 174 U/s 174 Indlvidu 08.11. OB.II. 26.03.2 Judgement 2 Nill Rec List Stayed by Yes Within a 1. The pronouncement of Datesare The pronouncement 
261/2019 IPC IPC al 2011 2011 012 orde of the Hon'ble month of the judgment has been stayed being given as of judgment has been 
DLCTII· d Witn Supreme Vacation of by the Hon 'ble Supreme per the stayed by the Hon'ble 

001042-2019 esses Court of stay Court of India vide order tentative Supreme Court of 
eBI lIot India vide dated 06.~ 1.2017 in SLP listing before India vide order dated 
Vs Filed order dated (Cri.) No. ,30374212017 and the Hon'ble 06.11.2017 In 

I
I A. Krishna 06.11.2017 the said stay continues to Supreme Court SLP(Crl) 37421 -7, A. 

'} Reddy In SLP(Crl) operate. of India Krishna R y Vs 
3742117, A. CBI 
Krishna 

Special Judge ( C CBJ)-23 
(MPs/MLA Cases) 

Rousli Avenue istrict Court 
New Delhi 



., 

Reddy Vs 2. The matter was last taken 
CBI up before the Hon'ble 

Supreme Court of India on 
07.05.2025. Accordingly, 
the case Is listed for further 
proceedings on 01.11.2025. 

3 Case No. CBII CBI 174A 2 Individu 08.11. 08.11 . 26.03.2 Judgement 2 Nill 2 Rec 3 3 - Stayed by Yes Within a 1. The pronouncement of Dates are The pronouncement 
26212019 !PC at 2011 2011 012 orde the Hon'ble month of the judgment has been stayed being given as of judgment has been 
DLCT11- d Supreme Vacation of by the Hon 'ble Supreme per the stayed by the Hon'ble 

001044-2019 Court of stay Court of India vide order t-mtative Supreme Court of 
CBI India vide dated 06.11.2017 in SLP listing before India vide order dated 
Vs order dated (Crl.) No. 362612017 and the Hon'ble 06.11.2017 in 

Purshotamm 06.11.2017 the said stay continues to ~;upreme Court SLP(Crl) 
Dev Arya Etc inSLP(Crl) operate. (,fIndia 3626/17, Purshottam 

3626117, Dev Arya Vs CBI. 
Purshottam 2. The matter was last taken 
Dev Arya Vs up before the Hon'ble 
CBI. Supreme Court of India on 

07.05.2025. Accordingly, 
the case Is listed for further 
proceedings on 01.11 .2025. 

Case No. Closure 120B, 3 Former 30.05. Yet to Vide Further 42 -- - Not List - - Stayed by Yes Depending 1. The Hon'ble High Court Dates are Stayed by the 
4 CLQRJ01120191 Report 420IPC MPlMin 2013 be Order Investigatio of the Hon'ble upon the of Delhi has continued the being given as Hon'ble High Court 

DLCT11- & 13(2) ister taken. Did n Witn High Court outcome of the interim order in Cr!. MC per the of Delhi vide order 
000187-2019 r/w 04.02.2 esses of Deihl pending No. 225012020, Maneka tentative dated 20.11.2020 in 

CBI 13(1)(d) OCBI not vide order dt petition Gandhi Vs CBI. The matter listing before Crl. MC No. 
Vs of PC directe filed 20.11.2020 is tentalvely listed before the Hon'ble 225012020, Crl. M. A 

Maneka Gandhi Act d to in Cr!. MC the Hon 'ble High Court of Blgh Court of No 16013/2020 & 
further No.2250120 Delhi on 09.12.2025. Delhi. Cr!. M.A. 5336/2021 , 
inveslig 20, Cr!. M. Maneka Gandhi Vs 
ation. A No 2. Accordingly, the matter is CBI 

16013/2020 listed for further 
& Cr!. M.A. proceedings on 15.12.2025. 
533612021, 
Maneka 
Gandhi vs 
CBI 

5 CaseNo.CBII CBI U/S 1 Former 24.12. 02.02. 18.07.1 Recording 254 Nil 20 - List - - No No January, 2026 1. The statement of accused l.Short dates l.There are 254 
11312019 13(2) MLA 09 10 1 of 6 of under section 313 Cr.P.C . are being Prosecution witnesses 
DLCT11- rlw Statement Witn was recorded on given. cited. 

000504-2019 13(1)(e) of Accused esses 08.10.2025, 09.10.2025, 2. Efforts are 2. The prosecution 
CBI of PC not 10.10.2025, 16.10.2025, being made to has examined a total 
Vs Act r/w filed 17.10.2025, 26.10.2025 & (·xamine the number of 206 

Abhay Singh sec 109 30.10.2025. witnesses on witnesses and the 
Chautala IPC the same day Cross examination of 

and dispose off the witnesses was 
2. The matter is listed for miscellaneous lengthy and time 

I . continuation of recording of applications consuming. 
statement of accused on E'xpeditiously. 3. The record is 
01.11.2025. voluminous. / 

Rouse r: :t Qurt 
New Delhi 



.-

3. An application on behalf 
of Accused seek ling 
permislon to travel to 
London w.eJ 03.11.2025 to 
16.11.2025 was allowed 
and disposed of on 
30.10.2025. 

6 Case No. CTI Ct. 1I1S 3 2 Individu 14.0B. 27.09. 06.10.2 Prosecution 24 02 19 Not List - - No No February, 2026 1. The case was listed for 1. Short dates 1.There are 40 
29/2019 Case &4 al IB IB 1 Evidence reco of cross examination of PW-20 are being Prosecution wimess('S 

DLCT11- PMLA PMLA rded Witn on 29.10.2025, 30.10.2025 given. cited. 
001050-2019 Act esses and 31.10.2025. However. 2. Efforts are 2. The CrO!is 

DOE not an application filed on being made to examination of cr.e 
Vs filed behalf of accused seeking examine the wlmesses are lengthy 

A. K. Reddy adjournment of the matter witnesses on and time consuming. 
due to non-availability of the same day 3. The record s 
his counsel on and dispose off voluminous. 
aforementioned dates. The miscellaneous 
said application was applications 
allowed and disposed of. expeditiously. 

3.The parties/ 
2. The matter is listed on counsels have 
27.11.2025 & 2B.11.2025 been asked to 
for cross examination of cooperate In 
PW-20. the expeditious 

disposal of the 
case. 

7 Case No. State lIIS 11 Former 03.04. 06.07. 07.12.1 PE 30 1 30 - List - - Stayed by Yes (Within 04 The Proceedings in the Dates are Stayed by the 
SC/1112019 Case 7/B/I211 MP 19 09 7 of the Hon'ble months of matter have been stayed by being given as Hon'ble High Court 

DLCT11- 31PC Witn High Court disposal ·)f the the Hon'ble High Court of per the of Delhi vide ordl!r 
001001-2019 Actrlw esses of Delhi petition) Delhi vide orders dated tentative dated 27.04.2022 and 

State 120B not vide order 27.04.2022 and 21.11.2023 listing before 21.11.2023 in W.P. 
VIS !PC filed dated in W.p'(CRL.) No. the Hon'ble (CRL.) No. 92512022. 

Dr. Chaltar Pal 21.11.2023 92512022, Crl. M.A No. High Court of Crl. M.A Nil. 
Lodha in W.P. 7B2512022 and CRL. M.A Delhi. 7B2512022 and CRL. 

(CRL.) No. 2333312022, Anirudha M.A 2333312022. 
92512022 Bahal vs. State Anirudha Bahal ,"s 
and CRL. for 07.11.2025. State 
M.A Accordingly, the matter was 
2333312022. adjourned to 15.11.2025 for 
Anirudha further proceedings . 
Babal vs 

r- State 

8 Case No. CT. PMLA U/S 3 6 MP 11.08. 07.0B. - Arguments 14 - - List - - No January, 2026 1. The 10 has flied the copy 1. Short dates 1.There are 06 
CASE 1712021 Case 8.4 2021 2021 on charge of of English translation of the are being accused persons. 

DLCTll- I'M LA wilDe documents received given. 2.Number of 
000246-2021 Act sses pursuant to the Mutual 2. Efforts are miscellaneous 

DOE not Legal Assistance Treaty being made to applications are being 
VIS filed (MLAT), as requested by dispose off filed by the accus~d 

Amarendra the Ld. Counsel for A-7 via misc. persons. 

L_ 
Ohari Singh & her email dated 18.09.2025. applications 3. ManY. ::i! 

Drs. TIle same was taken on expeditiously. adjournments 
record and copies thereof 3.The partlesl being sought b the _ . ____ . _ __ L . _ _ 

\)oeCl8rJUaQe I 'v /'\l;lJ I vE: Wt;J ./ 

New Deihl 



-
were supplied to the counsels have accused 
respective Ld. Counsels. been asked to persons/counsel. 

cooperate in 
2. The Ld. Counsels for A-I the expeditious 
& A-7 requested furdler disposal of the 
time to peruse the translated case. 
documents. 

3. Matter is now listed on 
16.11.2025 for argument of 
charge. 

9 Case No. CD CBI UlS 6 Fonner 24.12 .. 02.02. 20.09.1 Statement 256 32 2" - List - - No March. 2026 1. The prosecution is 1. Short dates 1. There are 6 
55/2019 13(2) MPI 09 10 11 of accused (une 4 of presently engaged in are being accused persons and 

DLCTIl- rlw MLA xami Witn formulating dIe given. 256 Prosecution 
000279-2019 13(1)(e) (RST ned esses questionnaire to be 2. Efforts are witness cited. 

eBI of PC on witn not administered under section being made to 2. The Cross 
Vs Actrlw 14.03. ess filed 313 Cr.P.C. examine the examination of the 

Ajay Singh sec 109 22) inclu Simoultaneously. this court witnesses on witnesses are lengthy 
Chautala IPC ding is also ill the process of the same day and time consuming. 

drop preparing the ques~onnaire and dispose off 3. The record is 
poo. in the connected matter miscellaneous voluminous. 

titled CBI vs. Abhay Singh applications 4. Many times the 
Chautala. Case No. expeditiously. counsels for the 
113/2019. 3.The partiesl accused seek 

counsels have adjoumment on 
heen asked to various grounds. 

2. An application moved cooperate in 
behlaf of the A-I seeking the expeditioUS 
permission to travel abroad disposal of the 
was dismissed as withdrawn case. 
on 10.10.2025. 

10 Case NO. CT PMLA UlS 3 10 MLA 27.07 .. - - Argument lOB - - - - - No No The direction 1. The directions have Direction has 1. There are 10 
CASE 123/2022 Case &4 22 on Charge issued by the already been issued by the been issued by accused and 106 

DLCTll- PMLA (RBT Hon'ble High Hon'ble High Court of the Hon' ble Prosecution witness 
000468-2022 Act on Court of Delhi, vide order dated High Court of cited. 

DOE 23.09 .. Delhi, vide 03.03.2025 in CrI. M.A. Delhi, vide 2. The record is 
VIS 22) order dated 902712024, Crl. M.A. order dated voluminous. 

Satyendm 03.03.2025 in 34540/2024 & Crl. M.A. 03.03.2025 in 3. Number of 
Kumar Jain & Cr!. M.A. 497112025, to defer the Cr1. M.A. Miscellaneous 

Drs 9027/2024, proceedings in the instant 902712024, applications are being 
Crl. M.A. matter. Crl. M.A. filed by the! 
34540/2024 & 34540/2024 & accused/counsel. 
Crl. M.A. 2. The matter is tentatively Crl. M.A. 4. Many times the 
4971/2025 to listed before the Hon'ble 497112025 to counsels for the 
defer the High Court of Delhi on defer the accused seek 
proceedings in 12.03.2026. Accordingly, proceedings in adjoumment on 
the instant the malter is fixed for the instant various grounds. 
matter. further proceedings on mailer. 

16.03.2026. The mailer is 

\ 
tentatively 
listed before 

I I 
the Hon'ble 
High Court of 

• 
I' 

I Np\AI noll'n 
\. . . 



-
Delhi on 
12.)3.2026. 

11 Case No. CBI UlS 6 MLA 03.12. - - Arguments 61 - - - - - - No No May, 2025 1. Part argument on point of Short dates are I.Case was received 
CBII257/2019 13(2) 2016 on Charge charge have been heard on bei1g given. by transfer on 

DLCTll- rlw (RBT 27.10.2025 on behalf of A-I 11.11.2022. 
000989-2022 13(1)(e) on 2. There are 10 

CBI of PC 01.11. 2. Matter is listed for accused and 81 
VIS Satyendar Actr/w 22) remaining arguments on Prosecution witness 

Kumar Jain sec 109 charge on behalf of A-Ion cited. 
IPC 20.11.2025. 3. The record is 

voluminous. 

12 Case No. CBI UlSec. 01 Former RBT 26.07. - Prosecution 41 - - - - - No No February, 2026 1. Matter was listed for Short dates are The record of the 
CBII96/2023 Case 147/1481 MPlMin on 2023 EVidence Prosecution Evidence of Sh. beiJg given. case is voluminous. 

CBI Vs Jagdish 149/153 ister 20.09. Abdul Wahid on 
Tytler AJ16611 2023 14.10.2025. However, the 

DLCTll- 09/29513 exemption was sought on 
000702-2023 021463 I behalf of SI!. Abdul Wahid 

on medical ground and 
same was granted. 

2. Matter is lIsted on 
06.11.2025 & 07.11.2025 
forPE. 

I--
13 Case No. CBII CBI Uls 5 FORME 06.12. Admissionl 109 -- - -- -- - No No December, 1. Charges have been Short dates are Case was received by 

109/2023 120B,42 RCMA 2023 denial of 2025 formally framed against all being given. transfer on 
CBIVsPC 0,467,46 -2 documents accused persons. The 06.12.2023. 

Lallawmsanga 8,471 accused persons have 
DLCTll- IPC& pleaded not gUilty and 

000830-2023 13(2), claimed bial. 
13(1)(D) 
PC ACT 2. The matter is listed on 
1968 24.11.2025 for admission or 

denial of documents UlS 
294 of Cr.P.c. 

14 Ct.Case No. PM LA Uls44 05 Individu 09.01. 19.1.2 - Further 29 - - - - - - No No Hon'ble High l. The Hon'ble High Hon'ble High Case was received by 
CT/02/2024 Case read al 2024 024 proceeding Court of Court of Delhi vide its order Court of Delhi, assignment on 

DLCTll- with s Delhi, vide dated 21.03.2025 extended vide order 09.01.2024. 
000035-2024 section order dated the interim order dated 

DOE VIS 450f 21.03.2025, (13.02.2025), in Crl. Rev. P. 21.03.2025, 
Zeeshan Haider PMLA, has continued 1329/2024 and scheduled has continued 

& Ors. 2002 the interim the matter for re-notification the interim 
order in the on 18.12.2025. order in the 
Criminal Rev. Consequently, the matter Criminal Rev. 
Petition No. was listed for 22.12.2025. Petition 
132912024 and No. 1329/2024 
the matter is 2. An application moved by and the matter 
tentatively ED for placing on record is tentatively 
listed before order dated 10.10.2025 of listed before 
the Hon'ble the Hon'ble High · Court of the Hon'ble 
High Court on Delhi in Crl. M.A. No. High Court on 
18.12.2025 30245/2025 and Crl. Rev. 18.12.2025. 

Petition 132912024. 

/ 

Rouse A" 
New Delhi 



15 CCNO. Stall' VIs 13 04 Sitting 21.12. 18.01. 08.12 Prosecution 20 - 7 
10712019 (1)(d)& MPof 2016 2017 .2022 Evidence 

State Vs. Swat! 120B Rajya 
Maliwal IPC Sabha 

CNRNo. 
DLCTlI-

000476-2019 

16 Misc . OJ ASJ Mise ED Case - - 17.02. - - Argument - - -
75/2025 DJASJ 2025 on 

FDvs. Om applicaiton 
Parkash 

Chautala (since 
deceased) 

17 Misc. OJ ASJ Misc. - - EX- 27.01. - Arguments - - -
Filing No. DJ/ASJ MLA 2025 on 
3512025 (Abated) application 
CNRNo. 
DLCT11-

000075-2025 
ED 

vs. OP Chautala 

. HI Ct. Case no. PMLA Uls44 12 Ex-/Min 24.08. - - Arguments 23 - -

I 
1612025 CASE read ister 2023 on Charge 

ED vs. Ram with 
I<ishor Arora section 

Not Not - - - - March,2026 
reca filed 
rded 

- - - - No No Fe-bruary, 2026 

- - - - No No February, 2026 

- - - - No No July, 
2026 

3. The case is listed for 
consideration of the said 
application on 01.11.2025 

1. PW-lO has been Short dates are Case was received by 
examined, cross examined being given. transfer vid!? order 
and discharged. dated 13.02.2024 of 

LD. Prindpal District 
2. Matter is listed on & Sessions Judge-
03.11 .2025 & 04.11.2025 cum-Spedal Judge 
for further Prosection (PC Act) (CBI), 
Evidence. RADC, New Delhi. 

1. TIle Ld. SPP for ED Short dates are Case was rec~ived by I 

submitted that they . have being given way of assignment 
preferred a petition u/s 528 on 17.02.2025 
BNSS 2023/ uls 482 
Cr.P.C. against order dated 
15.09.2025 passed by this 
court. 
As per the undertaking 
before the Hon'ble High 
Court of Delhi, the parties 
sought adjournment to 
schedule the matuer to a 
date subsequent to the one 
fLxed by the Hon'ble High 
Court of Delhi i.e. 
27.01.2026. 

2. Accordingly, the matter is 
listed on 30.01.2026 for 
further proceedings. 

1. Vide order dated Short dates are Case was received by 
15.09.2025 in lvllsc.DJ ASJ being given way of assignment on 
7512025 titled "ED vs OP 27.01.21125 
Chautala (since deceased)" 
the application moved by 
the ED i.e. Misc. DJ ASJ 
7512025 and the present 
application moved by the 
LRs of the accused have 
been clubbed together. 

2. Accordingly, the matter 
is listed on 30.01.2026 for 
further proceedings. 

/ 

1. Part arguments on charge Short dates are ~edbYWay 
on behalf of ED were heard being given of t tsfer by order of 
on 16.10.2025 & 

\ / 
. Ld. Principal 

17.10.2025. District & Sessions 

,((PC Act) (CB/)-23' 
(MPs/MtAs Cases) 

Rouse Avenue District Court 
New Delhi 

I 

I 
I 

I 

, 



,--,-------
and Others 450f 

PMLA, 
2002 

19 CrI. Revision CrI. uls 440 1 Former 02.05. - - Order - - - - No No 
24/2025 Revisio ofBNSS MP 2025 

Rohit Singh n 
Mahiyaria vs. 

State of NCT of 
Delhi 

20 Misc. OJ ASJ Misc. VIs 8 (7) 1 Former 28.07. - - Arguments - - - - - No No 
358/2025 DJASJ of CM 2025 

EDvs. Om PMLA (since 
Parkash decease 

Chautala (since d) 
deceased) 

--~ 
21 MISe _ OJASJ Misc. VIs 8 (7) 1 Former 28.07. - - : Arguments - - - - - - No No 

359/2025 DJASJ of CM 2025 
I ED vs. Om PMLA (since 

Parkash decease 
Chautala (since d) 

deceased) 

22 Misc . OJ ASJ Misc. VIs 8 (7) 1 Former 28.07. - - Arguments - - - - - - No No 
360/2025 DJASJ of CM 2025 

EDvs. Om PMLA (since 
Parkash decease 

Chautala (since d) 
deceased) 

f I I 

- , 

November, 
2025 

February, 2026 

February, 2026 

February, 2026 

-
2. Matter is listed on Judge, RADC for 
17.11.2025 for further 28.05.2025. 
arguments on charge on 
behalf of ED. 

1. Arguments have been Short dates are Fresh revision 
heard at length. being given petition received by 

way of allocation on 
1. MaUer is listed for 02.05.2025. 
prouncement of orders on 
07.11.2025 

1. Vide order dated Short dates are Fresh application 
15.09.2025 in Misc.DJ ASJ being given received from Bail 
75/2025 titled "ED vs OP and Filing Section on 
Chautala (since deceased)" 28.07.2025. 
:he application moved by 
:he ED i.e. Misc. OJ ASJ 
75/2025 and the present 
application moved by the 
LRs of tlle accused have 
Jeen clubbed together. 

2. Accordingly, the matter 
lS listed on 30.01.2026 for 
further proceedings. 

1. Vide order dated Short dates are Fresh application 
15.09.2025 in Misc.DJ ASJ being given recpived from Bail 
75/2025 titled "ED vs OP and Filing Section on 
:hautala (since deceased)" 28.07.2025 
the application moved by 
~Ie ED i.e. Misc. OJ ASJ 
75/2025 and the present 
3pplication moved by the 
LRs of the accused have 
been clubbed together. 

2. Accordingly, the matter 
is listed on 30.01.2026 for 
furdIer proceedings. 

1. Vide order dated Short dates are Fresh application 
15.09.2025 in Misc.DJ ASJ being given received from Bail 
75/2025 titled "ED vs OP and Filing Section on 
Chautala (since deceased)" 28.07.2025 
the application moved by 
the ED i.e. Misc. OJ ASJ 

I 75/2025 and the present 
application moved by the 
LRs of the accused have 
been clubbed together. 

2. Accordingly, the matter / , 
I 

is listed on 30.01~6 for 
further proceedings .• / ...J 

SO,..... ....... "': ..... I I. '''-''MPe.Ad) ,"" ..... AA 

Rouse Avemie District Court 
New Delhi 



23 Misc. DJASJ Misc. U/S 8 (7) 1 Former 28.07. - - Arguments - - - - - -
361/2025 DJASJ of CM 2025 

ED vs. am PMLA (since 
Parkash decease 

ChaUlala (since d) 
deceased) 

24 Misc. OJ ASJ Misc. Reply and -- - - - - - -
41612025 DJASJ Arguments 

EDvs.Om 
Parkash 

Chautala (since 
deceased) 

25. CT Cases- Compla U/s44 40 MLA, 26-11- 20.12. Challle Matter is 224 - - - - -
3112022 int Case rlw 45 of MPand 2022 2022 is yet to fixed for 

DoE (ED) PMLA Former be considerati 
vs &3,4 CM framed on on 

Sameer PLMA pending 
Mahandru and -2002 application 

Ors. sl further 
I proceeding 

sl supply of 
copies at 

the stage of 
section 230 
ofBNSS 

, 

I 

No No 

No No 

Hon'ble Yes 
High Court 
of Deihl in 
Crl. MC no. 
949012024, 
wherein vide 
order dated 
21.03.2025, 
directed 
adjournment 
of hearing 
fixed in this 
court till 
after a date 
fixed before 
DHC and 
the interim 
order was 
continue till 
28.08.2025. 
Thereafter, 
DoE has 
preferred an 
early 
hearing 

February, 2026 1. Vide order dated Short dates are Fresh application 
15.09.2025 in Misc.OJ ASJ being given received from Bail 
75/2025 tided "ED vs 01' and Filing Section on 
Chautala (since deceased)" 28.07.2025 
the application moved by 
the ED i.e. Misc. OJ ASJ 
75/2025 and the preser.t 
application moved by the 
LRs of the accused have 
been clubbed together. 

2. Accordingly, the matter 
is listed on 30.01.2026 for 
further proceedings. 

February, 2026 l. Vide order dated Short dates are Fresh application 

This PMLA 
complaint 
relted to Delhi 
Exdse Policy 
offence, 
involving 
several 
thousands 
pages runnIng 
into more than 
33,500 pages 
and 8 
supplimentary 
complaints 
have been 
received. The 
digital data 
also runs into 
several 
hundred TB, 
and the case 
involves 40 
accused, and 
therefore, 
expected date 

15.09.2025 in Misc.DJ ASJ being given received from Bail 
7512025 titled "ED vs 01' and Piling Section on 
Chautala (since deceased)" 02.08.2025 
the application moved by 
the ED i.e. Misc. OJ ASJ 
7512025 and the present 
application moved by the 
LRs of the accused have 
been dubbed together. 

2. Accordingly, the mattE-r 
is listed on 30.01.2026 fcr 
further proceedings. 

1. 1\vo miscellaneous 1. There are 40 The case was 
applications were disposed accused received by way of 
of on 29.10.2025. persons and transfer vide order 

224 witnesses . dated 28.10.2025 of 
3. Matter is listed on Ld. Prindpal District 
12.12.2025 for further 2. The record & Sessions Judge, 
procedings. is voluminous. Cum Special Judge 

(PC-Act) (CBI), I 

RADC, New Delhi 
on 29.10.2025. 

~~L 
) 

(MPs/MlAs Cases) 
Rouse Avenue Dis!rict Court 

N~w Delhi 



Total cases pending as on 31.10.2()25 = 25 

Prepared bY'~ 

. : 

applications of disposal can 
before not be given at 
Hon'ble this stage. 
High Court 
which is 
stated to be 
listed on 
10.12.2025. 

(JitEin:gh) 
Special Judge, (pC ct) (CBI)- 23 (MPsIMLAs Cases) 

Rouse Avenu Court Complex, New Delhi 

Special Judge (PC Act) (CBI)-23:,; 
(MPs/MLAs Cases) 

Rousa Avenue District C-our~ 
New Delhi 



1. 

2. 

3. 

4. 

5. 

6. 

7. 

~---~ 

" 

- 16l1f~ 
obtn ~S-" --'''~ '_''.'I 

'im.". A aJL..1 PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs, OF THE MONTH OF OCTOBER-2025 
{Letter No. MP/MLAs/RADC/Gaz.!2020/E-22388-22393 dated 241h November, 2020} 

Name of the Presiding Officer 

Designation 

Date since which posted in the court 

Total number of cases pending on the first day of the 
month 

Number of cases disposed in the month with detail i.e. 
conviction, acquittal, discharge, acceptance of closure 
report, etc 

Number of cases pending on the last day of the month 

Number of cases instituted in this month 

Dr. VIS HAL GOGNE 

Special Judge (PC Act) (CBI)-24 (MPs I MLAs Cases) 

Rouse Avenue Court Complex, New Delhi. 

15.12.2023 (A/N) 

27 

NIL 

29 

2 
(1 Criminal Revision) 

(1 Misc. OJ I ASJ) 

-----

(Dr.~~ 
Spl. Judge (PC Act) (CBI)-24 (MPs/MLAs Cases) 

Rouss~~fa?~ITd~g~<ABI1V~!S~2.ijew Delhi 
(MPs/MLAs Cases) 

Rouse Avenue District Court 
\\lew Delhi 



SINo 

1 

Date of 
Framin 

g of 
Charge 

s 

~6.06.20 
15 

--

\) 
VISHAL GOGNE 

I""' ........... -

CNR No. and Cause title Nature -Whether State case Penal statutes NO.Ofspe ciai~~~~pe()btl$.e:a:itil-2 Date of institution Date of cognizance l 
!complaint case or closure involved accused R fruWI)'griDnft'J~~~CJ'InPm.;~~ 
report NewDe , 

DLCT11-000429-2023 State Case U/s: 302, "307 IPC 2 Former Initial Institution dt. 10.02.2014 
State MLA 10.02.2014 

Vs Instituted in this court on 
Dr. Jagriti Singh etc. 24.05.2023 

Prese Detail of prosecution Statement of Detail of defence Date since when Whether there is any stay of Whether any interim Expected date of 
nt witnesses accused - witnesses matter has been proceedings ordered by orders are existing disposal of case. 
Stage Whether posted for final superior court, if yes give in the matters 
bfthe recorded or arguments detail 
ase not 

Wltne ~itnesses Witnesses Defence Defence -Yes- Matter was received in 
sses dropped examined witnesses witnesses Vide order dt. 04.02.2025 and -Yes- he month of May 2023. 
cited cited examined 18.02.2025 of Hon'ble Higb Matter is expected to be 

PE 76 11 37 No - -- -- ~ourt of Delhi in Crl. M A disposed of within a year 
(Cross / ~257 of 2025 and Crl. M C 

PW 13 is 697 of 2025 the furthe 
deferred) cross-examination of PW 13 is 

deferred till the pendency of 
he Crl. MC NO.697/25 

- - - -- - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

:1 Short Summary of the work done in the case during the month frheAction pian formulated and the 
steps taken for expeditious disposal of 

ilthe case 

The specific reasons, if any causing 
delay in disposal of the matter 

..1.) The matter was taken up in this mo~th~ TI~~~~~e~~;s - fi~~d for -cross J{l) Dir~cti~~s for advance reports~p~n :IMa~er h~s be~~rec~i~~d i~ themo~thoiMay 2023 b; ' 
examination of the last witness i.e. PW-37(ACP Arnar Deep Sehgal) who is the summons to witnesses. ,transfer from Patiala House Court, New Delhi. Vide 

'I Investigating officer of this case. (2) Consecutive / Bulk date of hearing. lorder dt. 04.02.2025 and 18.02.2025 of Hon'ble 
2.) Further cross-examination ofPW37 was adjourned as the witness PW 37 was (3) Short dates being given and 110 unnecessary IHigh Court of Delhi in Crl. M A 5257 of 2025 
reported to be unavailable due to ill health. . adjournments are being given. . and Crl. M C 697 of 2025 the further cross- ! 

! 3.) The matter was reported to be next listed before the Han 'ble High Court on I I' examination of PW 13 is deferred till the ! 
112.11.2025. I pendency of the Crl. MC NO.697/25 . I 
l I I ! - .. -.-.-.~-.- .. --~ - ---- ..... - .. __ L ___ . .. _~ .. __ ---.-. .. .. -- .- .- ... -.. '- ---- -- -.- -. -.-.-.-.. ----..... -.-----0 ~ __ .J 



SI 
No 

2 

CNR No. and Cause title ~ature - Whether State caseJ Penal statutes 
pomplaint case or closure! involved 

DLCTll-000478-2019 

ED 

Vs 

eport 
Complaint case 3 &40fPMLA, 

2002 

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBI)-24 
Rouse Avenue Dislrict Courts 

New nPlhi 
No. of I Whether accused is I Date of institution 

accused sitting or former 
MP/MLA 

9 Former MP, Sitting MLA 06/09/16 

Date of cognizance 

07/09/16 

Virbhadra Singh etc. ,. . . , ... c .... c ... c.cc .... _ ... c .. c .. . cc. " " . 'C"C_ ___ _ .c c.cc __ _ .. _. __ ,c _cc._ ... c_ ... _. _ ._ .. .. .. c.. . . ... _ ._ .......... c' ._.c .. . c .. c ..... c.. . ___ ___ ....... .. __ ___ .. cc ... .... ___ c_. _, ... _ ... _ .. c .. , 
:present ! Detail of prosecution is I tatemen~ Detail of defence I, Date since i,Whether there is any stay of proceedings orderedi. Whether any Expected date of disposal 

DatelStage of ; witnesses ! t of I witnesses I when i by superior court, if yes give detail : interim orders of case. 
of : he case i~ccused ~ ,. matter has i : are eXisting in 

Frarn' j Whether : , been , . the matters 

ing I :,' recorded i I posted for : : 
of " . or not i I final ; ! 

Char! Ii : ! arguments I : 
ges I ! ! I . I , . '_;I I, :0'· . r""'iijin"""'"'~""'L .. -, Defence ' cl_ Defence-

c 1.0 ' ! vide order cdi. 19.04.2022 -of Hon ;bie High ' Court of D~ihii c -~ Yes- 1' -
oS.OS! i ses : es ,examined : I witnesses i witnesses : i assed in Crl. Rev. P 217/2022 titled as Vikramadity~ , 21 : : cited : droppe ~ :, cited ! examined i iSingh V~ ED th~ trial court has been directed to. rec.ord the: 

, ~ , ,I ~ : ; rosecutlon eVidence but the cross- exammatlon bi' 

I PE -- , 107 ~- 2'
u

, : - -75- ,I No - CiO- c -~~ - -'--Ie· .. . ·11 · .cc~ 'I ,,,",dim ",xtd .. " " " 

L m de,erred) !uu_ .... . .l .. . L .... . i H. .' .. •••• • •••• i . , .. L .. ~ : ' (Cross iSiL I ; ; I i :1 r 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
~ ...... ~ .... ... - .. .. _. __ .. .. ,- _ ., . ,. -. . .. .... .. _ _ H ••• 

" Court on its own motion vs. Union ofIndia & Ors." below mentionedE..0J!I..!~J:1~y'e been add~d. __ . c_ ____ _ c_ .- ., .. - •.... _ . . ...•.. ---- ". _. - - . -_._- --_ .. _. "j .-
Short Summary of the worl{ done in the case during the month : The Action plan formulated and the steps IThe specific reasons, if any causing I: 

: taken for expeditious disposal of the case 
: 

't') Ti~e -~atter was ~;k~~ . ~-~ ... in ~hi~- ;;.~~th. M~~;; ~~s fi~~d ' i~~~~~~rdi'ng furth~; ! 
. __ .... -_ .. "_ ... _.. . ...... M ', • ••• __ _ " . _. _._.... . ... . ...•..• .. ."._-_ .. _ .... 

(I) Directions for advance reports 
I 

upon : 
examination in chiefofPW-75. . summons to witnesses. 
2.) PW75 was reported to be unable to apjJear on account of personal difficulty. ' (2) Consecutive 1 Bulk date of hearing. 

(3) Shon: date being given and no unnecessary i 

. adjournments are being given. ,; 

I 

-_ . 

~ 

delay in disposal ofthe matter 

Vide order dt. 19.04.2022 of Hon'bIe High Court 
of Delhi passed in Crl. Rev. P 217/2022 titled as 
Vikramaditya Singh Vs ED the trial court has been 
directed to record the prosecution evidence but the : 
cross- examination be deferred till next date. Most : 
of the witnesses pertains to other states. 
Unavailability of witness. 



SINo CNR No. and Cause title Nature - Whether State case, complain 

- - - .- - - case or closure report 
DLCTll-00097S-2019 State 

CDI (pC Act case) 
3 Vs 

Virbhadra Sinj!h etc. 
Date of Prese Detail of prosecution Statement Detail of defence 
Framing nt witnesses of accused witnesses 

of ~tage -
Charges pf the Whether 

~ase recorded 
or not 

Witnesses Witnesses l'Nitnesses Defence Defence 
cited dropped examined witnesses witnesses 

cited examined 
10.12.18 PE 223 1 61 No -- --

-'-------- - - ---

VIS HAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBI)-24 
, n;elri,. , r.nllrts 

Penal statut'e~ r'm,~oNija.Qtls:e.tI Whether accused is sitting Date of institution 
involved or former MP/MLA 

109,465 r/w 471 9 Former MP, Sitting MLA 31.03.2017 
IPC and 13 (2) 
r/w 13 (I)(e) of 
PC Act 1988 

Date since Whether there is any stay of proceedings Whether any 
)Nhen matter ordered by superior court, if yes give detail interim orders 
has been are eXisting in 
posted for the matters 
inal 

arguments 
;Yes, Vide Order dt 16.04.2019 of the Hon'ble High -Yes-
Court of Delhi in w.P. (CI'I) 23512019 titled as Pratibha' 
Singh and Anr & Cr!. MAs 1619-162012019, the Mal ! 
court has been directed to make all possible endeavol's ~ 

- " ju" ,,,on! tl" "Id,n" if witn'"'' who"" noti 
__ ___ [O"d" tl" Sta" of Himod,al P,'od". 

Date of 
cognizance 

08.05.2017 

Expected date of 
disposal of case. 

--

---

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motio!1 vs. Union of India & Ors." below mentioned points have been a~de4~ 

:1 Short Summary of the work done in the case during the month The Action plan formulated and the steps tal{en :' ..... T-h-e-s-p-ec-i~fi-'-'c =re-a=s""on"""s-,-if-a-n-y-c-a-u-s-in-g-d-e-I-ay--' 
: . for expeditious disposal of the case i in disposal of the matter 
'- - - --- _ . ---------------- ----- .. "--'---'-- --_. - .. - _ ....• - ... ----- .. - - _ . .. - .... .. _- .. . .. -- _.- - .- - .... ~ . --- -- -- ... - ~ .. --. --- - ---

summons to Vide Order it16.04.20J9;;~h~-Ho~-·b;~H;;,1C~I~~I: I) Matter was taken up in this month. On the previous date it was (I) Directions for advance reports upon 
submitted on behalf of the CBI that the application for clarifications moved witnesses. 
before the Hon 'ble High Court is next listed on 10.11.2025. (2) Consecutive / Bulk date of hearing. 
2) It was reported that LW-160 was served the summon but he had (3)Short dates being given and no 
requested for deposition through VC on account of his medical status, as he adjournments are being given. 
was recently been undergone with Chemotherapy. The Ld. Prosecutor from ; 
the CBI had also submitted to drop the said witness. The prayer ofthe CBI ,. 
was allowed and the LW-160 was dropped. 
3) LW-182 had also prayed for liberty to depose through VC on account of : 
his age and long distance travel required from his place of residence at . 

; Vishakhapatnam. The prayer of the witness was allowed with directions to ; 
: CBI to move an appropriate application for deposition of LW-182 through , 
: VC. 

of Delhi in w.P. (Crl) 23512019 titled as Pratibha ' 
Singh andAnr & Crl. MAs 1619-Jt2012019. the Mal 

unnecessary ' court has been directed to make al/ possible ' 
; endeavors to first record the evidence of wihlesses . 
: who are IIOt related to the State of Himachal Pradesh . 
Such witnesses have largely been e;ramined. In this ; 

: mailer most of the witnesses are pertains to the ' 
Himachal Pradesh Unavailability of witness & 

.. coullsels. 

J.. ._ .' ... __ .. _ ........ .!. 

Ci-- b. 



51 
No 

4 

CNR No. and Cause title 

DLCTII-000981-2019 

State 
Vs 

Sul(esh Chandrashekar etc. 

Nature -
Whether State case, 
complaint case or 

closure report 
State Case 

Statement 

Penal statutes 
Involved 

467,468,471,474,201, 
170, 1208 oflPC and Sec 

8 of PC Act, 1988 

No. of 
accused 

9 

V1SHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBI)-24 
Rouse Avenue District Courts 

New Delhi 

Whether accused is 
sitting or former 

MP/MLA 

FormerMLA 

Date of institution 

14.07.2017 

Date of cognizance 

03.08 .. 2017 

Date of nt wItnesses 

~
,prese I Detail ~f prosecution 

of 
accused -
Whether 
recorded 

Detail of defence 
witnesses 

Date since I Whether there is any stay of proceedings ordered I Whether any 
when matter by superior court, if yes give detail interim orders 

Expected date of 
disposal of case. 

Framing tage 
of f the 

Charges ase 

has been 
posted for 

final 

are existing 
in the matters 

\::-:-::-----cc:-:::---r.::-;::----t-0r not arguments _ _ _ _ _ _ ________ _ __ ____ __ :f-' ------::-;------+---------1 
Defence Defence YeI', Vide order dt. 14.12.2018 of Hon 'ble Supreme COllrt of -Yes-

witnesses witnesses India in SLP (Crt.) No. 46619/2018 titled as B.KlImar Vs : 
cited examined ~tate and Vide order dt. 30.09.2019 of the Hon'ble Highl 

I-----l-----".P-:-OE,-i-----I----+----:--i------::-;----+----=.:..;;.::--=-------I~=-=-=-=-~I---------,Collrt q( Delhi in Criminal Revisions no. 273/19, 1078118, i r 140118 and I I2l1I8. Ih' p,·""dtn" "'" """d ttII dOl' 
17.11.18 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Drs." below mentioned points have been added . 

-, ~ -.. - ,._---" .. . .~ •...... . - _.. - ..... _.. .- .- _. -~ . --_. - _ •• _ _ ._ " • • ' _ ••• H ___ • • ••• 

i 

.,Sho 
the 

rt Summary of the work done in the case during i The Action plan formulated and 
month ! the steps taken for expeditious 

I disposal of the case 
•• • •• " •• _ • •• _ ... , • •••• _ . ... . ........ .. _. • •• • •••• _... •• _.~ •• __ _ _ .... " , _, " __ M _' .. ... M _. _. ' W •••• _M_' • ___ •••• ,. • ••• •.• M _ ••• • M ••••• M ••• ,_ • • , ___ . M •• ••• . ......... -.. , •........• _ ............ _-,.--. 

1.) 111 
India 
proc 
06.1 
the s 

e matter has been stayed by the Hon'ble Supreme Court of 
It was submitted by the Ld. Counsel for the accused that the . 
dings before the Hon'ble High Court are next listed on 
2025. and the interim order was continued. Thus, in view of: 
d submission, case was adjourned to date 10.11.2025. 

___ •• _ . ___ M __ , 

~ 

The specific reasons, if any causing delay in disposal of 
the matter 

-..•. ---.------ . __ M · .. • • • __ •• _ ••• __ • • .._ .. 
• •••••••• MM. _ • ••••• 

It was stated by the counsel of the applicant / acclIsed on the previous date, 
that the matter is listed before the Hon 'ble High COllrt of Delhi on 
06.08.2024. Interim orders have been continued. 

" -" -'-~- .. - .. ••• _ _ •• •••• • • "' M _" _ _ 



SI CNR No. and Cause title Nature - Whether State case, 
No complaint case or closure report 

DLCTII-OOOI2S-2019 State 

CBI (PC Act case) 
5 Vs 

Lal" Prasad Yadav etc. 

Penal statutes No. of 
involved accused 

120B r/w 420 oflPC and 14 
Sec 13 (2) r/w 13 (I) (d) 0 

PC Act, 1988 

VlSHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBl)-24 
Rouse Avenue District Courts 

New Delhi 

Whether accused is sitting or Date of institution 
former MP/MLA 

Former MP / Sitting MLA 16.04.2018 

Prese Detail of prosecution Statement Detail of defence witnesses Date since when matte~Whether there is any stay 0 Whether any 

Date of rt witnesses of has been posted fo proceedings ordered by superio interim orders 

Framing ~tage accused - ina I arguments court, if yes give detail are eXisting in 

of pf the Whether the matters 

Charges pase recorded 
or not 

Witness Witnesse Witnesses Defence Defence -- --
es cited s dropped examined witnesses witnesses 

cited examined 
Clarific 94 - 8 No -- -- --

- ations 

Date of cognizance 

30.07.2018 

Expected date of 
disposal of case. 

[Within one year from 
he date of framing 01 
he charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India ~ Q~~/'. belCl~_ ~en.gClQ~d_PCliIlt? 4?y~ !:?~_~l! _Clsid~c!. . . . _ __ _ ..... 

Short Summary of the work done in the case during the month i The Action plan for'muIated and the steps ilThe specific reasons, if any causing 
i taken for expeditious disposal of the case ! delay in disposal of the matter 

... ...... ,' ...... ". n. • ............. _ •• _ ............. _ ..... _ ._ ........ _.~._ .... _ ........ , _._.~ •. _._.~~~_ ••••• __ ,, __ .... __ , • • ••• _ . __ .. _ ~ ... _ .... . . _ __ .~ _ ' . _ • • ~ _ _ .' .h_. ____ ._ ....... _ ... _ ........... .... _ .... .... i.. ............ .... .. .. .. _ .•... __ .......................... __ .. _ ... _ ... ...... _ ..... _ ... ...... .. .. _ ............ . ~ .~ ..... ~ ............... ' , ............................ _ ........ ~. ......... .. ... .. ...... .. 

I.) The matter was taken up on eight (8) dates in this month. (I) Directions for advance reports upon . 
2.) Vide a detailed order running upto 244 pages the order on charge was passed and charges summons to witnesses. 
were framed against all fourteen (14) accused persons on the same date. The matter was (2) Consecutive / Bulk date of hearing. 
thereafter ftxed for prosecution evidence. (3)Short dates being given and no unnecessary . 
3) Examination -in-chief of eight (8) prosecution witnesses was done in this month. adjournments are being given. 
4) Six (6) Mis. Applications and two (2) I.A applications were taken up and disposed of in this 
month. 



Sl CNR No. and Cause title Nature - Whether State case, 
No complaint case or closure report 

- ~- - -- . - - -
DLCTll-000985-2019 Complaint Case 

6 ED 
Vs 

Mis Lara Projects LLP Ltd etc. 

Prese Detail of prosecution Statement Detail of defence 

Date of nt witnesses of witnesses 

Framing Stage accused -

of pfthe Whether 

Charges Fase recorded 
or not 

Penal statutes 
involved 

Sec 3 & 4 ofPMLA' 
2002 

Date since when 
matter has been 
posted for final 

arguments 

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBI)-24 
.... " 

No. of accused 
1\, e 9islFiel 8eeR:-. 

Whefllel1 ifue'tised is sitting Date of institution Date of cognizance 
or former MP/MLA 

16 Fonner and sitting MP and 25/08/2018 17.09.2018 
MLA 

Whether there is any stay of proceedings Whether any Expected date of 
ordered by superior court, if yes give detail interim orders disposal of case. 

are eXisting 
in the matters 

I 

I 

Witness Wltnesse Witnesses Defence Defence -- -- Within one year from the 
es cited s dropped examined witnesses witnesses pate of framing of the 

cited examined charge. 

Misc. 21 - - No -- -- --
- App & 

Argl 
Charg 

e 
-~ - -- -- -- ----- '--- ~- - ~- -- - ---- - -- ---L-__ 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
.--.--'-'-'----=~"""_"_~---=.-...=_ -"'--~~~='=~. ~C!Jlll't_ ()nit?()"VVl1~ J.!l().t~~~ v~·l!.n!0l!. of Ig~ia _~g:r~:" Qelow IIl~l:1:t!.QJ.?ed pgip.ts h_av~ b.een_~_d~ed: .. _. . _ ...~ . .._. . . 
!I Sho~~Su~mary of the work done in the case during the month I The Action plan formulated and the steps I! The specific reasons, if any causing " 
i ! taken for expeditious disposal of the case I delay in disposal of the matter ....... .. ....... -........ _ ..... -... ... ._. .~.. . ....... -.... . .......... - ....... -. .... .... '·· 'l ... - .. -.~. . ... -.. -..... -.. . ........... .-... -.. .-

J) The matter was taken up on seven (7) dates in this month. Matter is fixed on day to day basis for the expeditious ! --
2) Further submissions on the aspect of charge were advanced at length and resolution of the proposed grievances of the accused I 
concluded by the ld. Sr. Counsel on behalf of the ED. ' persons. : 
3) The counsels have submitted that some more time was required for studying the ! . 
order on charge pronounced in the proceedings of the predicate offence before this i 

court on 13.10.2025. 
4) In view of the similar submissions l,11ade by the respective counsels for all r 

accused persons wherein time was sought for preparing submissions, it was 
directed that arguments on behalf of the accused persons be advanced on day to 
day basis w.e.f. 24.11.2025 to 04.12.2025. 
5) 1l1ree (3) Misc. applications were taken up and disposed of in this month. 

~. 



SI CNR No. and Cause Nature -
No title Whether State case, 

complaint case or closure 
report 

DLCT1I-000985-2019 Complaint Case 

7 ED 
Vs 

MIs Alchemist Township 
India Ltd etc. 

Presen Detail of prosecution Statement of 

Date Stage witnesses accused -

of of the Whether 

Framcase recorded or 

ing not 

of Witness Witnesses Witnesses 

Penal statutes No. of accused 
involved 

Sec 3 & 4 of PM LA' 8 
2002 

Detail of defence Date since when 
witnesses matter has been 

posted for final 
arguments 

Defence Defence 

VlSHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act). (CBI)-24 
Rouse Avenue District Courts 

New Delhi 

Whether accused Date of institution Date of cognizance 
is sitting or former 

MP/MLA 

Former MP 08.03.2021 26.03.2021 

Whether there is any stay of Whether any Expected date of 
proceedings ordered by superior interim orders disposal of case. 

court, if yes give detail are existing in 
the matters 

~es, Vide order dated 25.05.2022 of the -Yes- Within one year from 

Char es cited dropped examined witnesses witnesses Hon'hie High Court of Delhi passed in Crl. the date of framing of 

ges cited examined ,M.C No 2483/2022, the operation of orde the charge. 
:dated 22/03/2022 has been stayed. The 

Misc. 52 - - No -- -- -- matter was listed on 09.04.2024 in the High 
- App& court of Delhi. 

Arg on 
Charge 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

..... .... ..•.. •• "Court on its own motion vs. Union of India & Ors." below mentionedQoints have been added. 
.... _ .. --.. -.-.. -.... ~-........ -.. --... -.--.. -.-... -.. " ....... .......... --.-.-.. - .. - -.. - -.... -.. -.~- - ............ - ... -...•..... -.... -.- . .. ' - '--'" -.... -. .-. ~-"' . --.--. _ ... __ ........ _.. "-"' _ . ............. _ ...... - ........ _ .. _ ..... _. __ ._ .... __ ... ... - .... -.. --.... .. _ ... __ ..... . ... _._ ... _ .. .. . _- .. - _ ... ...... -.. -., ._ .. _ . .-.. - _ .... _ ............. -... ... - _ .. _ ... .. 

I I 

Short Summary of the work done in the case during the month ; The Action plan formulated and the ! The specific reasons, if any causing 
. steps taken for expeditious disposal I delay in disposal of the matter 
of the case , 

. - .. .. .............. -... . - -

1.) The proceedings in the Writ Petition before the Hon'ble High Court are stated to -- ' The next date before the Hon'ble High Court is ' 
be next listed on 08.10.2025 whereas the proceedings in Crl. Me 2483 of 2022 are 22.07.2025. 

. next listed before the Hon'ble High Court on 27.11.2025. 
I 2) The matter was taken up on three (3) dates in this month. It was reported by the . 
: Ahlmad that the checking of the documents filed with the prosecution complaint 
'I was still underway . 
. 3) One IA application was taken up and disposed of in this month. 

D:=--

Ci-- ~tl 



I 

SI 
No 

8 

Date of 
Framing 

of 
Charges 

15.10.20 
22 

.... ~. - ._ .. -_.----. 

: 

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBI}-24 
Rouse Avenue District Courts 

New Delhi 

CNR No. and Cause title Nature - Penal statutes No. of Whether accused is Date of institution Date of cognizance 
Whether State case, involved accused sitting or former 
complaint case or MP/MLA 

closure report 
DLCTll-000331-2022 Complaint Case Sec 3 & 4 of PM LA' I A co-accused was a 02.06.2022 09.06.2022 

2002 former MLA in the 
ED predicate offence. 
Vs 

Sul<ash Chandrashel<ar. 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
~tage accused - has been are eXisting 
pf the Whether posted for in the matters 
~ase recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence lYes -Yes- ~ithin one year from th~ 
es cited s dropped examined witnesses witnesses lVide order dt. 06.02.2024 of Hon 'bie High Court of Delhi in ~ate of framing of the 

cited examined W.P. (Crl) 3560/2023 & CrI.M. A 33055/2023 titled as lJharge. 

DE 23 1 22 Yes -- -- -- Sukash Chandrashekhar Vs ED, the trial court has been 
directed to adjourn the matter and fix a date later than the 
date fixed in Hon'ble High Court of Delhi. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

• •• • •••• __ __ .H_. •• • • • •••• M •• _ ....... _ H .... _...... . .. . • M •••••• ", ""H"'''' . • ,. ,. • • M'" • • _ ' .H._ . M ......... _,_" ••• M ••••• _ _ . • _ _._, • • •••• ___ • .. _ ",", ._. • .. " .. .. .. . .. ___ H . _H._ ........ _ .... • _ __ • ••••• H _ . .•• _. _. __ • .M_.... ,M.. __ _ - .-. • •••••• H ••• • • • • __ • ••• -_. --.... . ... -
I 

; The Action plan formulated and the steps • The specific reasons, if any causing 
. Short Summary of the work done in the case during the month : taken for expeditious disposal of the case 

! 
· delay in disposal of the matter 
I 

, 
. . .. _ . _H . . .. - - ' _ _ 'H _ . _ ..... _. - .. .. .. -. .. -

1.) The matter has been stayed by the Hon'ble High Court. -- · The Hon'ble High Court has directed this 
2.) The matter is at the stage of recording Defence Evidence. The matter next fixed , · court to adjourn the present matter to a date 
in this court for the date 10/1112025 along with the connected matter. later than the date before the Hon 'hIe High 

Court. The proceedings before the Hon'ble 
High Court were stated to be next listed in 
July 2025. 

.- .. ' H" ••• " ' H ' • • • • H •• • • • • 

~ 



51 
No 

9 

Date 
of 

Frami 
ng of 
Charg 

es 

.. 

VISHAL GOGf\iE 
Additional Sessions Judge 

Special Judge (PC-Act). (CBI)-24 
_ __._ nld,irt Court: 

CNR No. and Cause title Nature· Whether State Penal statutes No. of Whether accused i!;IE w Delhbate of institution Date of cognizance 
ase, complaint case involved accused sitting or former 

pr closure report MP/MLA 
DLCTll-000630·2022 State Sec 8,9,11,12,13(2) r/w 19 Fonner and Sitting MP / 10.10.2022 27.02.2023 

(PC Act case) 
13(I)(d) of PC Act 1988 Sitting MLA 

CDI & Sec 120B r/w 467, 
Vs 471,468,420 IPC 

Lain Prasad Yadav etc. 
Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
~tage of witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
he case accused· has been are eXisting 

Whether posted for in the matters 
recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence -- -- Within one year from the 
es cited s dropped examined witnesses witnesses date of framing of the 

cited examined charge. 
Misc. app - - - -- -- -- --

-

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

. -_.-_ . .. _- - -- ... _--. -- .... . ..... _ .... _ .... . . . . . .... " ~.- .- --
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. ._ .. _. , . 

I 

Short Summary of the work done in the case during the month : The Action plan formulated and the steps taken for The specific reasons, if any 
expeditious disposal of the case : causing delay in disposal of the 

I 

. matter 
. . . - - . ---.~ - - ... -- --_ . . -"'--" ---.. - -

I.) The matter comprises of (5) five charge sheets and involves 103 accused persons who I.) Consecutive & bulk dates being given. • I .) There were 78 accused in the 
were summoned previously. The proceedings are at the stage of pronouncing order on 2.) No undue adjournments was given. final supplementary charge sheet. 

3.) The court endeavored to ensure that request made by the 

I 

charge. Cognizance was taken against one 
2.) The order upon charge is presently under dictation which is likely to take some time on defense counsels pertaining to illegible and deficient copies of the ! hundred and three (103) accused I 

documents of the charge sheet is addressed expeditiously. account of the voluminous record, multiplicity of accused persons (103 accused) and person. Multiple Misc. 4.) Direction for scanned copies of deficient & illegible documents 
extensive submissions made by the various counsels. were given to CBI and a dedicated scanner was installed to Applications moved by the 
3.) The matter is listed for order on 10.11.2025. expedite the same. counsels ofthe accused persons. 

5.) This modality curbed the mUltiplicity of applications under 
section 207 Cr.P.C 

---- _. 

~ IJ I 



SI CNR No. and Cause title Nature - Whether State case Penal statutes No. of 

VISHAl GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBI)-24 
Rouse Avenue District Courts 

New Delhi 

Whether accused is Date of institution Date of cognizance 
No complaint c~~~ ~ c!o~lJre report involved accused sitting or former MP/MLA 

DLCT11-000033-2024 Complaint Case Sec3 &4 of 23 Sitting MPs I MLAs 09.01.2024 27.01.2024 

10 PMLA'2002 
Enforcement Directorate 

Vs 
Amit Katval etc 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when matter by superior court, If yes give detail interim orders disposal of case. 

Framing Stage accused - has been are existing 

of of the Whether posted for in the matters 

Charges case recorded final 
or not arguments 

I 

/Nitness Wltnesse Witnesses Defence Defence -- -- pne year from the date of 
es cited s dropped examined witnesses witnesses raming of charge. 

cited examined 
-- Misc. 46 - -- -- -- -- --

App 

Note:- In terms of order dated 21 . 12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

Short Summary o~t~~-~~~~~~~~i-~ thec~~~~~~;~-~ ~~~ -~~~~~ - -- ..... -- --------------- -- - - . ----- - -- - -i The ~cti~n- ~Ia~ f~r~ul~ted ~~d ~h~ - -i ~he·s;c-ci~c r~asons, ~f-;n~ c~us;~g d~;;Yl 
! steps taken for expeditious disposal of I in disposal of the matter I 
1 the case I I 

.. ----- . .. -.-... -_ .. _._._. .--... -- _._._. -----.,( . - - - -' - - - - -
1.) The matter was taken up on three (3) dates in this month. I Short dates being given for Scrutiny of documents by the accused I 
2.) Three additional accused of the supplementary complaint were summoned. One accused was exempted I expeditious conclusion of arguments persons 
on prayer. The second accused was not appeared, bailable warrant were issued against him. on charge. 

" Court on its own motion vs. Union oflndia & Ors." below mentioned points have been added 

3.) Third accused appeared in person and moved an application of regular bail. The court had allowed the bail ! 
application and copy of complaint was supplied to the accused. ! 

1 

. .. ... ,' .... - .. _ ..... _. ' ... ,, - , ...... _. . .- - .-.. -.- ...... - ._._ .. .. _ ..... _.- . . .. . . - -_ ... _ ..... -.. .... ... _. _ .. . ........ _ .. --. ~ _ .. -.. --_ .. , .. _" ......... - . ...... -... - -,- -, 

~. 



SI 
No 

11 

Date of 
Framin 

g of 
Charge 

s 

--

CNR No. and Cause title Nature - Whether State Penal statutes 
ase, complaint case involved 

or closure report 
DLCTlI-000307-2023 State case U/S 147, 148, 149,307 

IPe 
State 

Vs 
Naseer (ii) Naseem etc 

No. of 
accused 

26 

\I\Sr\,t>..L GOGNE. 
p..ddi\iOnal sessions Judge 

specIal Judge ~PC-p..c\), tCB1
)-2

4 

Rouse p..",P,(1Ue DIstrict co~i\S 
NeW De\\l\ 

Whether accused is Date of institution 
sitting or former 

MP/MLA 
ExMLA Initial date 03.12.2016 

Instituted in this court on 11.01.2024 

Date of cognizance 

23.03.2015 

Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
~tage witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
pfthe accused - has been are existing 
~ase Whether posted for in the matters 

recorded final 
or not arguments 

Witness ~itnesses Witnesses Defence Defence -- -- One year from the date 
es cited dropped examined witnesses witnesses of framing of charge. 

cited examined 
Charge 43 - -- -- -- -- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
_ .___ .. _~' __ ~g1.:1f.1:_~I!H'§_9.~_~o!i0l!_ ys. "Ql!t~!1~Up':gi_~._~9~s~"J2e!ovv.:!p~l1tt<?l!e~ P<?!l!!~ . p':~v~beel! ,!dg~~. ___ . ___ ._. ____ . 

i.\ Short Summary of the work done in the case during the month i The Action plan formulated and the steps tal<en : The specific reasons, if any causing delay in disposal of 
! for expeditious disposal of the case [ the matter 

I.) Matter is fixed for the purpose of order on charge. There are total! (1) Short dates being given and no unnecessary I The charge sheet is of the year 2015 and is connected with 
twenty six (26) accused proposed in this case. . adjournments are being given. : another case filed of the year 2015. The case was received 

"2.) A notice was issued afresh to the 10 for clarifications in terms of the: . by this court in the year 2024. There are 26 accused." 
previous order dated 12.08.2025. . Lengthy arguments on the point of charge were advanced 

by separate counsels. On account of the voluminous 
record in the present two connected charge-sheets and the 

., detailed arguments advanced on behalf of separate 
1 counsels for the 26 accused persons, several dates have 
·1 been consumed in concluding arguments on charge. 
;1 . 

~~--~' ---'-'-. -'--'-"---"--. -~'-'----~-... . ---.-----------~-----jl----.---- ... -.-~-~.-----~-.-----.----.-. , -~.--' ----.. ~---.. -. - . -. -~_-_ .. ---... -. -.. ----_.-. . -. . ~~.----J; 

Ci- I' 



VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act). (CBI)-24 
Rouse Avenue District Courts 

New Delhi 

Sl CNR No. and Cause title Nature - Whether State Penal statutes No. of Whether accused is Date of institution Date of cognizance 
No !case, complaint case involved accused sitting or former 

or closure report MP/MLA 
DLCTlI-000306-2023 State case U/S 147, 148, 149,307 36 ExMLA Initial date 01.12.2015 16.01.2015 

IPC Instituted in this court on 

12 State 11.01.2024 
Vs 

Akhlaq Alvi etc 
Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of accused witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing !stage - has been are existing 

of of the Whether posted for in the matters 

Charges case recorded final 
or not arguments 

Witness Witnesse Witnesses Defence Defence -- -- One year from the date 
es cited s dropped examined witnesses witnesses pf framing 0 

cited examined pharge. 

Charg 74 - -- -- -- -- --
-- e 

-- - '----- -- -- - '--- -- --'------ -- ---- - - - - -- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

. - -- -_ .. -. . - - - .- . - _. .. " Court on its own motion vs. Union of India & Ors." below mentioned points have been added. -- -- .. -'-" . 

Short Summary of the work done in the case during the month The Action plan formulated and the steps The specific reasons, if any causing 
taken for expeditious disposal of the case delay in disposal of the matter 

. .........• ....•. -- -......•..... • ••• __ ••. _ .••• •• , .•• __ ,_". . ••..••.. __ •• '_N . ..• _ _ .N .•.• . ,._ .. " •. ••.•• ,. _ _ .•• .- .. ,' . - -- --" . .... __ .... -_._. . - -.. -- . •••. _'"H'_' __ '_ ' __ •. ..•.. .... , ••••• '.N •. '" .. _-- , - _. .._ .... . ' " ,_ . .. -. - - .. _--- '" -... .... __ .. - ". 

I.) Matter is fixed for the purpose of order on charge. There are total twenty six ; (\) Short dates teing given and no unnecessary The charge sheet is of the year 2015 and the case 
, (26) accused proposed in this case. ; adjournments are being given. received by this COUlt in year 2024. There are 36 
! 2.) A notice was issued afresh to the 10 for clarifications in terms of the previous : accused. Lengthy arguments on the point of 
. order dated 12.08.2025. charge were advanced by separate counsels. On 

i account of the voluminous record in the present 
two connected charge-sheets and the detailed 
arguments advanced on behalf of separate , 
counsels for the 36 accused persons, several dates ! 
have been consumed in concluding arguments on : 
charge . 

. - . ... _.e. ,... - ..... .. - . . _._._ .... _. _.- .. _ ... . . -_ . ...... _. .. ... . . _ .. .. _ ..... . _. _ ... _ ... .... _ .. .. .. _ ..... . . _ ..... - ... - .. - .- .. _ ... __ ... ... ....... - .. - .. .... _ ...... - ... - -......... . . .... .... ...... .... -_.- ...... 

~ 



Sl 
No 

13 

Date of 
Framing 

of 
Charges 

23.11. 
23 

CNR No. and Cause title Nature - Whether State Penal statutes 
"ase, complaint case 0 involved 
closure report 

D LCTlI-0004SS-2023 State case Uls 302. 336, 201, 34 
IPC 

State 
Vs 

Raju Kumar Singh etc 
Prese Detail of prosecution Statement Detail of defence Date since 
nt witnesses of witnesses when matter 
!stage accused - has been 
pfthe Whether posted for 
~ase recorded final 

or not arguments 
~itness ~itnesse~ Witnesses Defence Defence 
es cited dropped examined witnesses witnesses 

cited examined 
PE 38 - 28 -- -- -- --

-------- -- - ---- - -----

No. of accused 

5 

ViSHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act). (CBI)-24 
Rouse Avenue District Courts 

New Delhi 

Whether accused is Date of institution 
sitting or former MP/MLA 

Sitting MLA Initial date 29. 11.2019 
Instituted in this court on 

16.01.2024 

Whether there is any stay of proceedings ordered Whether any 
by superior court, if yes give detail interim orders 

are eXisting 
in the matters 

-- --

--

Date of cognizance 

28.09.2019 

Expected date of 
disposal of case. 

One year from the date 
of framing of charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

- - .. - .-- - - _. - -- - - - - -- - -- - "--
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

-. -- - -

Short Summary of the work done in the case during the month I 
, 

The Action plan formulated and the steps i The specific reasons, if any causing 
! taken for expeditious disposal of the case • delay in disposal of the matter 
i ! 
1 

.- - - - - - -- . . . . - -. - - ---.- . . -~ -.. - --_.- -._ . . -"'-1 .- - _._. --_ .. . - - ...... _._. . .- _ .. _, .. . _. u._ 

1) The matter was taken up on five (5) dates in this month. (I) Directions for advance reports upon summons to witnesses. Unavailability of witnesses. 
2) Two (2) witness (PW 27, PW 28) were examined, cross- examined and! (2) Consecutive / Bulk date of hearing. i 

discharged. i (3) Short dates being given and no unnecessary adjournments 

3) On the four dates number of witness were not available on account of i are being given. 

medical, official and personal reasons. 

._------

~ 
Q ; 

! 



I 

SINo CNR No. and Cause title Nature- Penal statutes involved 
Whether State case, 

complaint case or closure 
report 

DLCTll-000987-2019 Complaint case Sec 233/628 rlw 211 &j 
240 (3) of Companiesl 

14 SFIO Act, 1956 and Sec 
Vs 420/468/477A & 1208

1 Surender Kumar Jain etc. oflPC 
!present Detail of prosecution Statement Detail of defence witnesses Date since 

No,of 
accused 

31 

V'\SHAL GOGNE 
Addilional Sessions Judge 

Special Judge (PC-Act), (CBI)-24 
Rouse Avenue District Cot.:r!s 

New Delhi 
Whether accused is Date of institution 

sitting or former 
MPIMLA 

Sitting MP in the 08.12.2016 
connected PM LA case Instituted in this court on 
pending in this court. 29.07.2024 

Whether there is any stay of proceedings ordered by superior 

Date of cognizance 

09.06.2017 

Whether any Expected date of 
Date of ~tage of witnesses of accused when matter court, if yes give detail interim orders disposal of case. 

Framing 
of 

Charges 

--

he case - has been are existing in 
Whether posted for the matters 
recorded final 

arnot arguments - - ----. -- .- ----- . ------.-~ c----. 
Witnes ~ftneSSE Witnesses Defence Defence ~es, vide order dt. 13 .12.2022 of the Hon'ble High court of Delhi in -Yes-
es cited s examined witnesses witnesses ~rl. M.C. No. 6716/2022 and Crl. M.A. No. 2611 5/2022 titled aSi 

dropped cited examined irendra Jain & Anr Vs SFIO & Anr., the trial court may proceed with 

Charge 39 -- -- No -- -- -- !"earing on arguments on charge. However shall await the decision of 

I --. ---

rhe High c()U~ before framing formal charges. _____ __ I _ 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

"Court on its own motion vs. Union of India & Grs," below mentioned points have been added . 

_._---_ . . . - --
One year from the date 
of framing of charge. I 

.... - .... _ ... . ... -- -. ....... - . ···10,-==== .......... "'-""0=....-...-== 
Short Summary of the work done in the case during the month The Action plan formulated and the steps ! The specific reasons, if any causing 

taken for expeditious disposal of the case I delay in disposal of the matter 

I .) Fresh matter received by way of transfer in t.ie month of July 2024. There are 1) Consecutive / Bulk date of hearing. 
thirty one (31) accused in this matter. 2) Short date being given and no 
2.) The matter is stayed by the Hon'ble High court of Delhi for orders on charge. adjournments are being given. 
3.) Matter is listed for clarifications. 

-~" 

I! 

Vide order dt. 13.12.2022 of the Hon'ble High 
unnecessary court of Delhi in Crl. M.C. No. 6716/2022 and Crl. 

M.A. No. 26115/2022 titled as Virendra Jain & Anr 
Vs SFIO & Anr., the trial court may proceed with 
hearing on arguments on charge. However shall 
await the decision of the High court before framing 

I formal charges . 
i 



SI I CNR No. and Cause title ature - Whether State case, Penal statutes No. of Whether accused is 
~ _ . _ . _ . om plaint case or c~osure report involved accused sitting or former MP/MLA 

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act). (CBI)-24 
Rouse Avenue District Courts 

New Delhi 

Date of institution Date of cognizance 

DLCT11-000977-2019 Complaint case & 4 ofPMLA, 2002 79 Sitting MP 18.05.2017 03.07.2017 

15 IDirectorate of Enforcement 
Vs 

Surender Kumar Jain etc. 
,Presen I Detail of prosecution 

Date of t Stage witnesses 
Framingof the 

of case 
Chargesl 

lWitnestitnes'Wltne~ses 
ses es exammed 

cited droppe 
d 

Statemen 
t of 

~ccused -
Whether 
recorded 

or not 

Detail of defence 
witnesses 

Date since 
when matter 

has been 
posted for final 

arguments 

Instituted in this court on 
29.07.2024 

Whether there is any stay of proceedings ordered by 
superior court, if yes give detail 

Defence I Defence Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in 
witnesses witnesse rl. M.e No. 657/2022 & erl. M.A 19865/2022 titled as Directorate. 

cited s f Enforcement Vs Rajesh Kumar Aggarwal , the order of trial 
examine ourt is stayed to the extent of supply of un- relied documents not 

d elied upon on behalf of the petitioner but the list of the un-relied 
r,O~r=d;:e~rs::t--;:;;-i---t----+-----;-;-:--+------1f-~-+------bocuments in the case has to be supplied by the petitioner to the 

espondent without default. 

Whether any I Expected date of 
interim disposal of case. 

orders are 
existing in 
the matters 

-Yes- One year from the 
date of framing of 

charge. 

Note:- In tenns of order dated 21 .12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned 'points have been added 

! Short Summary of the ,~~~~ -d~~~ in the case during the month ' The Action plan formulated i The specific reasons, if any causing delay in disposal of 
I i and the steps taken for . the matter 
I : expeditious disposal of the case : 

ii.) F;;~h l11-atter wa~~~~~i~~d by way of tran~f~;in thel11~~~h of JuiY- 2024~ Th~r~ -~~~ · i (i)C~~~~~~~i~~· -/ ·B~ik - d~~~ -·~·f ' Y~~:Vid~~~ci~;dt.i7.09~2022 ·~iH~~;bleHig·hc~~rt~i- D~lhi 
seventy nine (79) accused in this matter. The order of trial court is stayed for supply of i hearing. i in. erl. M.e No. 657/2022 & erl.. M.A 19865/2022 titled as 
un- relied documents. i (2) Short date being given and no . Directorate .of Enforc.ement Vs Rajesh Kumar Aggarwal , the 
2.) Matter was taken up on four (4) dates in this month. Multiple lA applications were i unnecessary adjournments are . or~er of tnal court IS st.ayed to the extent of supply ?~ un-
taken up. One application was disposed of in this month. : being given. ! relied d~cuments not r~lIed upon on b~half of the petitioner 

3 ) M tt . fi del 'fi t' • but the list of the un-relied documents In the case has to be 
. a er IS Ixe lor c an Ica Ions. . I' d b Ih I't' th d' h 

4) 0 (1) I A 1
· . h b k d d' d f' l' h • Supp Ie y e pe I loner to e respon ent WII out default. ne . app IcatIOns as een ta en up an Ispose 0 In t lIS mont . 

. .. -." ... -.----... ~ .. -.. ,- .... . . . ........ _-_._- --_ .... _. " '- ' - ' -"-'" _ .. -..... ---.-~.- -.•. -. _ .. _--_ .• . - •.. - ..... . . _ .. " ._ .. _.- _ .. _ ..... _ . . _ .,.,.-.".-., .. _ ...... _._ ........ _ ... --.----.-_.- ... ... .. _ .. __ .. -" ".- . 

Ci-
f\ 



SINo CNR No. and Cause title 

DLCT11-000S70-2024 

16 
State Vs Vinay Mishra 

Present Detail of 
Date of Stage prosecution 

Framing of the witnesses 
of case 

Charges 
Witne ~itness Witness 
sses es es 

22.10.24 cited droppe ~xamine 
d d 

Charge 18 - 11 

--~ 

Nature - Penal statutes No. of 
Whether State case, involved accused 
complaint case or 

closure report 
State Case 3.1 (r)(s)(w)(ii) ofSC/ S1 1 

POAAct 

Statement of Detail of defence Date since when 
accused - witnesses matter has been 
Whether posted for final 

recorded or arguments 
not 

Defence Defence 
witnesses witnesses 

cited examined 

No -- -- --
I 
i 

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBI)-24 
Rouse Avenue District Courts 

New Delhi 

Whether accused is Date of institution 
sitting or former 

MP/MLA 

SittingMLA 03.07.2024 

Whether there is any stay of Whether any 
proceedings ordered by superior interim orders 

court, if yes give detail are existing in 
the matters 

-No- -No-

Date of cognizance 

12.07.2024 

Expected date of 
disposal of case. 

One year from the date of 
framing of charge.--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned -points have been added. 

~ - .h • -_ . i j - m -- -- - .. - _ _ _ - ~ -- ~ - - 1;=-:_===_= __ =-=-~- =-====~=-"-"-"==-__ --=--', 
Short Summary of the work done in the case during the month liThe Action plan formulated and the steps taken for 

i expeditious disposal of the case 
I The specific reasons, if any c.ausing delay in 
i disposal of the matter . 

I 
1.) Fresh matter received by ;'~y- ~f-a~~i~e~t--;;~-fu~ 2024. -. - -- - (l)-C~n-;~~~ti~; 7'Bulk d~te of hearing. ~~ - - ~~."~- - - --- :lunav~il~biJity ~f~;h;;;~;~;~~ 
2.) Matter was taken up in this month. (2) Short date being given and no unnecessary adjournments , 
3.) One witness (PW-ll) was examined and discharged in this month. are being given. -

~. 

-- --f 

H_, ,,,_.,.,,._ • •. _.... .. Ji 



SI CNR No. and Cause title Nature - Whether State case, Penal statutes 
No ~omplaint case or closure involved 

report 
DLCTlI-000160-2025 State 397 Cr.P.C. & 440 

BNSS 

17 Cr Rev 06/2025 (Criminal Revision) 

Gyanendra Singh Vs. State & Ors 

No. of Whether accused is 
accused sitting or former 

MP/MLA 
9 Sitting MLA 

VIS HAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act). (CBI)-24 
Rouse Avenue District Courts 

New Delhi 

Date of institution 

25.02.2025 

Date of cognizance 

---

!Presen Detail of prosecution State men Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing Iof the accused - matter has are existing in 

of ~ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defence Defence -No- -No- Within a quarter 

ses es examined witnesses witnesses 
cited droppe cited examined 

d 
Argume -- - - -- -- -- --

-- nts 

-

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

--
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. -- - - -- ...... .. - . --- - -- "" "'" 

Short Summary of the work done in the case during the month The Action plan formulated and the steps The specific reasons, if any causing 
taken for expeditious disposal of the case delay in disposal of the matter 

.. - ... . . . _ .. -- . - .. ' . - - -_ .. . _- -- - -- -- - - - - - . -- - . - - .. . - - -.- - --- - -- ---

I.) Fresh revision petition received by way of assignment on February 2025. Matter was taken (I) Consecutive / Bulk date of hearing. ~ -
up in this month. (2) Short date being given and no unnecessary 
2.) On the previous date, the petitioner was directed to supply the pen drive to respondent no. 2 adjournments are being given. 
within a week. It was submitted on behalf of R-2 that he had received the pen drive and sought 

I 
, 

i 

I 
some time to prepare the submissions. 

.J 3.) Matter is listed for further proceedings. , 

" 



SI 
No 

18 

CNR No. and Cause title Nature - Whether State Penal statutes No. of 

VISHAL GOGNE 
Addilional Sessions Judge 

• Special Judge (PC-Act), (CBI)-24 
Rouse Avenue District COl,;rts 

NF!wn" Ihi 

Whether accused is sitting Date of institution 
Fase, complaint case or involved accused or former MP/MLA 
~Iosure _rep~~ _ __ 

DLCTll-001216-2019 Criminal Revision U/s 3 & 4 ofPMLA 9 Sitting MP Initia1lnstitution Date 
Directorate of Enforcement 23.10.2017 

Vs Case Received in this court 
Moin Akhtar Qureshi Etc. 29.03.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of cognizance 

23.10.2017 

Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing of the accused - matter has are existing in 

of pase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes /lJitness Witnesses Defence Defence No No Within one year from the date of 

ses es examined witnesses witnesses framing charge. 
cited droppe cited examined 

d 

--- Misc. 65 - - - - - -
App 

- -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
. __ " ~.Ol~ _~m its. o~.ll1otion ys~_Y!1!on _9fJnd!<.l .~ Or~:" ~elm~_!llentionedJ~_oints 4ay~ been ad~ed. __ . _ . __ _ _. 

Short Summary of the work done in the case during the month I The Action plan formulated and I The specific reasons, if any 
I the steps taken for expeditious causing delay in disposal of 
i disposal of the case i the matter . 

.. ~.;;;;-.~; __ ;o..;--=-";"';;;- .= ;;-=:=._.=- -; " ' _" _ ' ~-;-; _ _ _ " "_" _ _ ' _ _ __ ' _~_ ••.• _ . _ .• _. _ •• _ . _ _ •. , ~_. _ _ •. . __ • • _ ._._ •• ••• _ .• ~ • .• _ ._ . _ •.. _ _ ~. _. __ _ , •. _. _ ~_ . ... _ _ _ • • . ___ _ .. •• ' •.• ' ._ _ _ . __ 

1.) Case received by way of transfer on dated 29.03.2025. 
2.) There are 9 accused in this case. Matter was taken up on two (2) dates in this month. 
3.) The Ld. Respected counsels sought some time to continue the examination of the lists provided by the ED on the 
previous date. One IA application was also taken up in this month. 
4) Matter is fixed for further proceedings. 
5) One (I) Misc. application were taken up and disposed of in this month. 

~ 

I 



SI CNR No. and Cause title Nature - Whether State Penal statutes 
No case, complaint case or involved 

-- -- -
closure reporL_ 

DLCT11-000301-2025 Complaint Case U/s 3 & 4 of PM LA 

19 Directorate of Enforcement 

Vs 

Sonia Gandhi & Ors 

Presen Detail of prosecution Statement of Detail of defence 

No. of Whether accused is sitting 
accused or former MP/MLA 

7 Sitting MP 

\/\S\-\,E\L GOGNE. 
Addi\iOnal sessions Jud.g

e 

special Judge {PC-ACt). {CBI)-2.4 
. _ A.venue Dis\rict courts 

.. ___ n",.\h· "v_-- ",p, ... -
Date of institution Date of cognizance 

Initial Institution Date -------

15.04.2025 

Whether any interim orders Expected date of 

Date of Stage witnesses accused - witnesses 
Date since whe~l:~ether there is any stay 0 

matter has beenlproceedings ordered by superio are existing in the matters disposal of case. 

Framing pfthe Whether posted for finalcourt, if yes give detail 

of ~ase recorded or not arguments 

Charges Witnes Witness Witness Defence Defence No No Within one year from the 
ses es es witness witnesses date of framing charge. 

cited droppe examine es cited examined 
d d 

--- Misc. 71 - - - - - -

App 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned Roints have been added. - - -T~-- -- --- --- -._- _._- ---- --

Short Summary of the work done in the case during the month . The Action plan formulated and . The specific reasons, if any causing 
i the steps taken for expeditious delay in disposal of the matter 
f disposal of the case 

.... -.. -..... -............. -.. .. _._ .. ' .. _ .. -._-...... _ ... - -.•.. - . __ ._---. ~---.. - - -.. -_ ..•.. _ ........ - ..... .. . .... _ .. __ .. . __ ... .,.-.... .. -.. .... .... ..... . _- .... ... - ..... - . -- .. -. . _-. - . ... ..... --... _-.... _ ..... 

1.) Fresh Case received by way of assignment on dated 15.04.2025. 
2.) There are 7 accused in this case. 
3.) The matter was taken up on two (2) dates of this month for inspection ofthe case files by the court. 
4.) Certain clarifications were sought from the ED in light of the inspection of the case files by the court. The Id. ASG Mr. ! 

Raju had advanced certain submissions and sought some more time for providing further clarifications. Matter is listed for ! 
said purpose. 

Cb--



SI CNR No. and Cause title Nature • Whether State case 
No complaint cas~ ~r cJosure report 

DLCTlI·OOO406·2025 Sessions Case 

20 State 

Vs 

Chandan Chaudhary Etc. 

Presen Detail of prosecution Statemen Detail of defence 

Penal statutes No. of 
involved accused 

Uls 3(1)(r), 3(1)(s) 4 
ofSC I ST Act 

VjS ; i :" L (, ( ... ~<. : ::: 
Addition .. 1 ::"'::5::; 1'.)1\::; Jc.' . ~e 

Special Judge (PC·Act). (CBI)·24 
Rouse Avenue District Courts 

New Delhi 

Whether accused is sitting 
or former MP/MLA 

SittingMLA 

Date of institution 

Initial Institution Date 
29.04.2022 

Case Received in this court 
02.05.2025 

Date of cognizance 

29.04.2022 

Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing pfthe 

of !case 

Charges 

... Argl 
Charge 

accused· matter has are existing in 
Whether been the matters 
recorded posted for 

or not final 
arguments 

Witnes Witness Witnesses Defence Defence No No Within one year from the date of 
ses es examined witnesses witnesses framing charge. 
cited droppe cited examined 

d 
13 - - - - - -

- - --- ---- -- --- - - -------

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"~2!-lIt2n)t?9.~p'!9g2ny.?~1Jl!~(?n of !n~ia & Or.~~'.~ b~l<?~ J:!l~ntione~.J?oint~ haye been addec! 

Short Summary of the work done in the case during the month i The Action plan formulated !I The spe~c reasons, ,if 
i and the steps taken for any causmg delay m 
I expeditious disposal of the case I disposal of the matter 

,~. __ .~. m.~"" .~ •• • __ ~ • ••• ~ • • • • ••• =-=-=-==---"'= . . . m •• =-:---. . _ ~! . . . _: 

1.) Case received by way of transfer on dated 02.05.2025. Matter was taken up in this month. ! I 

2.) There are 4 accused in this case. Matter is fixed for arguments on charge. : 
3.) TO and complainant were not present. Notices were again issued to the 10 as well as to the complainant for the I 
nex~~~t=~fhe~~i~~. __ .._ __ m ••••..•.. m •. ..... mm___. __ m __ '__ m _"m ' _ ' .• _ .m.m' • • m__. ._ . _"'_m __ . m ' ..•... ... _m_m'mm . 

10 was not present. 

~ 

I 



SI CNR No. and Cause title Nature - Whether State case Penal statutes 
No complaint case or closure report involved 

- -
DLCTll-001433-2019 State U/sI20B,420 

CDI !PC and 13 (2) r/w 

21 Vs (pC Act case) 13{l)(d) of PC Ac 
Arvind Pandalai Etc. 1988 

-- - -- -
Presen Detail of prosecution Statemen Detail of defence Date since 

Date of Stage witnesses t of witnesses when 

Framing pfthe accused - matter has 

of pase Whether been 
Charges recorded posted for 

or not final 
arguments 

Witnes Witness Witnesses Defense Defense 
ses es examined witnesses witnesses 

cited droppe cited examined 
d 

-- P.E 60 - 54 - - - -

No. of Whether accused is sitting 
accused or former MP/MLA 

10 Fonner MLA 

VIS HAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act). (CBI)-24 
Rouse Avenue District Courts 

New Delhi 

Date of institution Date of cognizance 

Initial Institution Date 19.01.2010 
23.12.2009 

Case Received in this court 
21.05.2025 

Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 
by superior court, if yes give detail interim orders case. 

are existing in 
the matters 

No No Within one year. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

-- -_. " Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 
- - ~ -

Short Summary of the work done in the case during the month liThe Action plan formulated and the steps The specific reasons, if an} causing 
i taken for expeditious disposal of the case delay in disposal of the matter ; 

... _ . . . __ . _ .. . ... .. -. . --- -- ......... .. -. ... -.~-.-.. .•... ' - -~-""-""--'-' .-..... -.. . ... - ._ ..... -- .. _." ._ . ..... - . _.- -_ .. . . _ .. _ .. _ .. _ .. -... ,- ..... . .. _ ..... _ .. .... _ ... _ . ... . __ ._ - . - ........ ... - ..... ... __ .• ........ -.... ........ _ ........ _ ..•. _- --..... - ..... ........ ---.............. _-. ,.. . - ' 

1.) Case received by way of transfer on dated 21.05.2025. ! - Lengthy cross- examination of 10, , 

2.) There are IO accused in this case. The matter was been received by way of transfer as one ofi unavailability of witnesses and voluminous 
, documents. the accused (A-7) was a former Member of Parliament. : ! 

3) The matter was fixed for prosecution evidence. The matter was taken up on two (2) dates of i 
! this month. On the first date witness PW 45 (Investigating Officer) was extensively cross- i 

examined and concluded on behalf of accused no. 10. 
4) On the second date the witness PW-45 was not able to appear on account of official exigency. 
5) One (I) Misc. application were taken up and disposed of in this month. 

. -' .. _ .. . ... . -. ... -- .•..... - .. ... .. -- --- -. . -- -- - -~- , 

~ 



SI CNR No. and Cause title Nature - Whether State case Penal statutes 
No ~omplaint case or closure report involved 

DLCTlI-000682-2025 Sessions Case 406/409/420/4671 
State 468/4711188/20 II 

22 Vs (PC Act) 120BI109/341PC 
Raj Kumar Goel etc. and Sec 

7/811 1/12113 of 
PC Act 1988 

Presen Detail of prosecution Statemen Detail of defence Date since 

No. of 
accused 

17 

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act). (CBI)-24 
Rouse Avenue District Courts 

New Delhi 

Whether accused is sitting Date of institution 
or former MP/MLA 

Former MLA Initial Institution 
24.06.2017 

Received in this court on 
17.07.2025 

Whether there is any stay of proceedings ordered Whether any 

Date of cognizance 

24.06.2017 

Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing of the accused - matter has are existing in 

of case Whether been the matters 

Charges recorded posted for 
or not final 

: arguments 
Witnes ~itnes5 Witnesses I Defense Defense -- -- Disposed of within one year 

examined I 
from the date of framing charge ses es I witnesses witnesses 

cited droppe J cited examined 
d 

--- Misc. - - - - i - - -
App I , 

I , 
I 

'---- - - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon1ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

.......... ~ ....... - -.... -- ... -.-. . ... ~-- .-... . .~ ... - ... _. "Court on its own motion vs. Union of India & Ors." below mentioned points have been added. - .M. _._. _ •. _ .• __ ..... _ . -._-_. ·_---_·· __ ··· -_· __ ·1 • • H ' ______ ._._." _ 

Short Summary of the work done in the case during the month I The Action plan formulated The specific reasons, if any causing delay 
I and the steps taken for in disposal of the matter 
I expeditious disposal of the case 

_ H. __ .M •• • • • • _ "HH. ... - ._._ .... _ .. _._ . .. _.H .. ••••• - _ ,,_ H_'H' .H. , _,'H ' "'~~" '~M __ "_" ,,_ •• , _ •••• _ • • ___ .... " '_'M' • •.•. M .. _ ... _ ... " " •• __ ._ •• _ .• _ .. __ _ ,,_ ••• __ .•• M •• . __ ~,_ . .. ~ ___ • _._ ,._. _ •• .•• •• __ M ... __ .~. _ •• _ ' -_ ... _ .. _-_._._.-." .-

1.) Matter is received on transfer from the Saket Courts Complex, New Delhi in the month of July 2025. i ,Matter has been received in the month of July : 
There are 10(Ten) accused in this matter. ! 2025 by transfer from Saket Courts Complex, ! 

2.) The matter is at the stage of arguments on charge. i (South East), New Delhi. vide order dt. ' 

! 3.) The matter was taken up in this month. : 02.07.2025 of Hon'ble High Court of Delhi : 
! 4.) The firs two Investigating Officers were directed to appear on the last date. 10 DCP Shweta Singh : i in TR. P. (Crl.) 4412025. 10 was not present 

, Chauhan was reported to be unwell. The other 10 namely ACP 1shwar Singh had also not appeared despite 
! notice. Matter is fixed for the appearance ofthe Investigating Officers. 

I '--_0 ... ... ... ---.~ .. . _ .... .. ... , .. .. " ." _._ . .. .... 

f 

~ 



VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act). (CBI1-24 
Rouse Avenue District Co~rts 

New Delhi 

SI CNR No. and Cause title Nature - Whether State case, Penal statutes No. of !Whether accused is sitting Date of Institution Date of cognizance 
No . _ __ _ ~omplaint case or.plosure report involved accused or former MP/MLA 

DLCTlI-000683-202S Complaint Case 45, 3 & 4 of IO Former MLA Initial Institution 25.02.2017 
Directorate of Enforcement PMLA Act 2002 25.02.2017 

23 Vs (PMLA) Received in this court on 
Rohit Tondon etc. 17.07.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 
Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framingpf the accused matter has are existing in 
of ~ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes~Nitness Witnesses Defense Defense -- -- Within one year from the date of 

ses es examined witnesses witnesses framing charge 
cited droppe cited examined 

d 

--- Misc. - - - - - - -
App 

--~ - - -

Note:- In tenus of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
.................... ... .. ........... . .. ... .. _.:.' ~o~ 0!l .i!?_.~.~. ~<:l!~(?P: .~~.yp.~0P:.(?f Ingia .~ Q!~." ~e~o~ }I!~ngg~~Q..P.<:liI!ts. ~.?~~~~eI!,a.QQ~(t......... ..... . . ... ..... . 

Short Summary of the work done in the case during the month liThe Action plan formulated and the steps ilThe specific reasons, if any causing I 

I.) Matter received on transfer from the Saket Courts Complex, New Delhi in the month of July 
2025. There are 17(Seventeen ) accused in this matter. 
2.) The matter is at the stage of arguments on charge. 
3.) Matter is listed with connected matter for further submissions on behalf of the ED. 

~ 

: taken for expeditious disposal of the case ! delay in disposal of the matter 
.• • -."~I 

·IMatter has been received in the month of July : 
, 2025 by transfer from Saket Courts Complex, ; 
. (South East), New Delhi. vide order dt. ; 
02.07.2025 of Hon'ble High Court of i 
Delhi in TR. P. (Crl.) 44/2025. 

q b\ 



SI CNR No. and Cause title Nature . Whether State case Penal statutes 
No !complaint c~~_o! c?!<;l~lJre report involved 

D LCTll-000240-2024 Closure Report U/s 7 of PC Act, 
CBI Vs Unknown Official (Air RlW 120-B ofIPe 

24 India) 

Presen Detail of prosecution Statemen Detail of defence Date since 

Date of Stage witnesses t of witnesses when 

Framing pfthe accused matter has 

of lease Whether been 

Charges recorded posted for 
or not final 

arguments 
Wltnes ~itness Witnesses Defense Defense 

ses es examined witnesses witnesses 
cited droppe cited examined 

d 

--- Consid - - - - - - -
eration 

No. of 
accused 

-

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act). (CBI)-24 
Rouse Avenue District Courts 

New Delhi 
Whether accused is sitting Date of institution 

or former MP/MLA 
Fonner MP Initial Institution Date: 

19.03.2024 
Matter received in this 
court on 02.09.2025 

Whether there is any stay of proceedings ordered Whether any 
by superior court, if yes give detail interim orders 

are existing in 
the matters 

-- --

Date of cognizance 

--

Expected date of disposal of 
case. 

Within a year 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

I 

.. ~ ~QllI1: ol! !!~ own. ~o~.9.n vs~ 1}nion9f Indi,! .. ~_Q!~~:~)~low.: I!!~ntJon~9:RQJp.t.S ~av~J?~en .adge9.~. . .. ... . 
Short Summary of the work done in the case during the month liThe Action plan formulated and the steps I. , 

I taken for expeditious disposal of the case 
w··· ............... . _. __ --.'. . . .........•.... ....•.. -_ •...• ___ ...•. ...•• _ .. _ .. _ .•.• . h • •••••• • ••••••••• •• •• __ ... • • • '_'" •• _ , , _ ·.·· _ _ _ • •• _ .. . . . __ M . • •• • ___ • __ ••••• _ •• ~ •••• •• • _ ••• ••••. __ _ ... __ •••••••••• •• • •• M ' 11_'.' .•... _ •......• _ _. ... ·_··_. __ M ·· •••••• • ••• ••• ____ ._. _ __ • . . _. . • •• _ •••• • •• _._ •• • •• 

I) Fresh closure report received by way oftransfer in the month of September 2025. 
2) On the previous date the 10 was directed that the documents cited along with the report be 
filed in a original along with a soft copy in OCR format. Matter is fixed for compliance of the 
previous order and consideration. 

;1 ;~ . J . 

~ 

reasons, if any causing 
osal of the matter 



r-=-:- . -- - -
SI CNR No. and Cause title Nature - Whether State case, Penal statutes No. of Whether accused is sitting 

VISHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBI)-24 
Rouse Avenue District Courts 

-,,,lhi 

Date of institution Date of cognizance 
No omplaint case or closure report involved accused or former MP/MLA 

- -- - - --

DLCT11-001272-2024 Sessions Case U/S 3 and 4 12 Former MLA Initial Institution Date: 24.02.2025 
State Vs Ritik @ Peter etc MCOCA 1999& 26.12.2024 

25 25154/59 Arms Matter received in this 
Act court on 06.09.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing pfthe accused - matter has are existing in 

of ~ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defense Defense -- --

ses es examined witnesses witnesses Within a year from the date of 
cited droppe cited examined framing charge in the 

d concluding chargesheet --- M.App 198 - - - - - -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
':c:;o!Jl1ol! t~s o~ IIlogon __ .y.~:lJp.ign of Ip.<:li~~ __ Qr~~''.below p.1~p.tii)D:e.clpg!n!s.ha.y~.~~~p._"a~~<:ld= .. e=d=--: ===---~===---~= .......... =--;, 

;1 .-

Short Summary of the work done in the case during the month 

1) Fresh closure report received by way of transfer in the month of September 2025. 
2) There are Twelve (12) accused in this matter. 
3) The matter was taken up on three (3) dates in this month. 
4) The list ofunrelied documents and other documents were filed in terms of the previous order 
5) It was submitted by the counsel of A-4 that the list ofunrelied documents were received and 
that a classificatory shall be moved with respect to certain documents which were not filed and 
required to be mentioned. 
6) An application was moved on behalf of A-4 under section 207/208 Cr.P.C. (230 BNSS) 
stating that there were certain discrepancies in the list of unrelied documents furnished by the 
prosecution. A direction is sought to the prosecution for curing such purported deficiencies. 
7) The supplementary charge-sheet, dated 20.09.2025, filed against Amar @ Amardeep Lochab 

'I The Action plan formulated and the steps 
, taken for expeditious disposal of the case 

liThe specific reasons, if any causing 
the matter 

Multiple supplementary charge sheets have 
been filed in this matter. 

, and the absconding main accused namely Kapil Sangwan @ Nandu was consided. 11 I _-, 
. __ __ _ ___. ___ _ _ .m __ _ - __ . _____ . _____ • __ ._._.__ ______ _ -- - --.- - - tl' --~ . ___ -_ 

~ 'j 



VIS HAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBI)-24 
Rouse Avenue District Courts 

,- - - . -~ ~ '. ~ - mm~~ -- on •• - - . • - - ---- - - - •• - - - • ••• .. - m _ - -- • ----- -- --II .. -NewDelhr--" ---
i 8) Cognisance of the offence under section 209 of the Bharatiya Nyaya Sanhita, 2023 was taken I 
I qua accused Amar @ Amardeep Lochab, which was to be read in conjuction with the 1 

: cognisance ofthe offences under section 3 and 4 MCOC Act. III 

! 9) The remaining prayer in the present supplementary charge-sheet was for the trial, in absentia, I. 

i of accused Kapil Sangwan @ Nandu under section 356 of the BNSS, 2023 which will be taken , 
i up for consideration at the stage of charge. 
i 10) Seven (7) Misc. applications were taken up and disposed of in this month. 

SI CNR No. and Cause title Nature - Whether State case, Penal statutes No. of ~hether accused Is sitting Date of institution 
No complaint case or closure report Involved accused or former MP/MLA 

DLCTlI-000922-2025 Criminal Revision 4380fBNSS 2 Former MP 
Kirip Cha liha Vs State & Ors. 15.09.2025 

26 
Presen Detail of prosecution Statemen Detail of defence Date since Whether there Is any stay of proceedings ordered !Whether 

Date of cognizance 

--

I 
I 
;! 

; 
~I 

=~.=:!I 

any Expected date of disposal 

Date of Stage witnesses t of witnesses ~hen mattel by superior court, If yes give detail nterim orders are of case. 

Framing pfthe accused - has beel1 existing in the 

of ~ase Whether posted fo matters 

Charges recorded inal 
or not ~rguments 

Witnes Witness Witnesses Defense Defense -- --
ses es examined witnesses witnesses Within three months 

cited droppe cited examined 
d 

--- Misc. - - - - - - -
App 

I 

-- '------- - L-___ --~- --- - -
I 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
I _ ___ _ __ _ __,, __ ___ __ _ _ _ _ _~' C<:nl!t on !~? <?~ ~QtA<?I!_ vs. Union of India __ & Qr_s." b~lo~ !p-eI!tionedJ~_oints h~ve been ad.~ed.__ _ _ __ _ _ __ = 

i Short Summary of the work done in the case during the month liThe Action plan formulated and the steps i The specific reasons, if any causing Iii: 

~ . :Itaken for expeditious disposal of the case : delay in disposal of the matter Ii 
. - - -- - -- - - --- - ---- - - ---- - - -.. -- -:1"- - - -- -- - ---- --;1"- -- - - mm ___ --- -- - -----l! 
! 1) Fresh matter received by way of assignment in the month of September 2025. 
12) Matter was taken up in this month. 
i 3) As per report dated 13.10.2025 upon notice to respondent no. 3, he had sought some time for , 
: appearance before the court as he had shifted to West Bengal. Directions were passed for issuing fresh ' 
: notice to respondent no 3 to join proceedings through VC on the next date. 
~~" . . - ....... -... .. __ ..... ........ . ..... ... -_ .. . _ .. . . -.-

Cb---



· VISHAL GOGNE 
Additional Sessions Judge 

special Judge (PC-Act). (CBI)-24 
Rouse Avenue District Courts 

New Delhi 

51 CNR No. and Cause title Nature - Whether State case, Penal statutes No. of Whether accused is sitting Date of institution Date of cognizance 
No complaint ~~se or closu~e report involved accused or former MP/MLA 

--- - - -------
DLCTII-000959-2025 Criminal Revision Uls 438 r/w - Former MP --

Yogeshwar Dayal Sharma Section 440 BNSS 23.09.2025 

27 Vs 
State 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing of the accused - matter has are existing in 

of ~ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes ~itness Witnesses Defense Defense -- --

ses es examined witnesses witnesses Within three months 
cited droppe cited examined 

d 

--- Argum - - - - - - -
ents 

- ----~- -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" C()urt 011 its own m()tion vs. Union of India ~Qr~/'b~lo~ ~~!!tiQnedyo~!§J~~"yf;!JJ_~~n_ Cl:I:I4ed~ . .m •• _m __ • 

I

IShort Summary of the work done in the case during the month I The Action plan formulated and the steps 'Ii. : The specific reasons, if any causing 
i taken for expeditious disposal of the case , delay in disposal of the matter , , 

:. I)Fr~sh cr~in~l ;e~i~i~~ r~cei~ed by ~ay ~ftr~~fer~-tl1e mon~h of Septemb~r 2025. .. if - . - . -r 
2) It was pointed out by the Id. Prosecutor for the State(respondent) that the allegations in the I 
present proceedings wherein charge was framed also under section 420 IPC involves the 
additional statements of certain victims also who were essentially in the nature of complainants 
and they also ought to be joined to the present proceedings. 
3) Directions were passed to issue notice to the additional victims/ complainants for the next 
date of hearing. 

it . ._ ........... _ .... _ ... _._. __ ....... _ .... _._ ... __ . ___ . . ...... __ . ___ ._ . ... _ . . _. ___ ... _~... ... . .1 ..... .. . ...... _. _ ..... ..... M _ _ _ ••• _ . _ . _ ' . _._. _. 

Ci----
I 



SI CNR No. and Cause title Nature - Whether State case, Penal statutes 
No ~omplaint c~s~o~ clos~re report involved 

DLCTlI-001011-2025 Criminal Revision Uls 438 r/w 
DCP(EOW) Section 440 BNSS 

28 Vs 
State (GNCT of Delhi) 

No. of 
accused 

-

VISHAL GOG~~E 
Additional Se~sion:; JUl! ~le 

Special Judge (PC-Act). (C81)-24 
Rouse Avenue District COl;rts 

N",wn .. 'hi 

~hether accused is sitting Date of institution 
or former MP/MLA 

Sitting MP 
08.10.2025 

Date of cognizance I 

--
, 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage 

Framing ~fthe 
of ~ase 

Charges 

--- Argum 
ents 

witnesses t of witnesses when by superior court, if yes give detail interim orders case. 
accused - matter has are existing in 
Whether been the matters 
recorded posted for 

or not final 
arguments 

Wltnes Witness Witnesses Defense Defense -- --
ses es examined witnesses witnesses Within three months 
cited droppe cited examined 

-
d 
- - - - - -

- -

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added . 

- -

.. . _ ... , ..... ..... " .. - . -"."- ,, --.... ,_. .." .. - , . . " ,- ,.. ... II --. -.. - .. ... , --" - ,-." ... -. ... ·-11 
Short Summary of the work done in the case during the month ! The Action plan formulated and the steps ! The specific reasons, if any causing 

i taken for expeditious disposal of the case i delay in disposal of the matter 
I ! 

I I) Fre~h crimin~l revision re~eived by way of allocation in this month. · ·~IL·-- .-.. " 
; 2) NotIce was dIrected to be Issued to the state. I 
L... " m '" .. _ •• _ .. ~ • . _ " n' n' ._ .... n · _ ..... _ _ • . _ . .. . __ ._ •• _.'_ ... . .... ....... _ M_' _ _ 'M ~h_" _'_' _'_' _'''' ' '' '''' ' •. _ . ... _ .. _ ...... . _ •• _nM_. "J ' ... __ ..... _ .... _ ..... _._UK ....... K._ .• . __ ._ .... _.... . ...... _ _ ••• _ __ • .• ____ • __ ._ . _ •. J! 

L 



VIS HAL GOGNE 
Additional Sessions 'Judge 

Special Judge (PC-Act). (CBI)-24 
Rouse Avenue District Courts 

SI CNR No. and Cause title Nature - Whether State case Penal statutes No. of Whether accused is sitting Date of institution ..... '11i1te of cognizance 
No 

29 

Date of 
Framing 

of 
Charges 

--

pomplaint c~se ~r cl()~~re report involved accused or former MP/MLA - - --
DLCTlI-001033-2025 Criminal Revision - Sitting MLA --
Kausar Imam Siddiqui 15.10.2025 

Vs 
State 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 
Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

of the accused - matter has are eXisting in 
case Whether been the matters 

recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defense Defense _. --

ses es examined witnesses witnesses Within three months 
cited droppe cited examined 

d 
Argum - - - - - - -
ents 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

il Short Summary of the work done in the case during the month ;iThe Action plan formulated and the steps : The specific reasons, if any causing 
taken for expeditious disposal of the case , delay in disposal of the matter , 

: l) Fresh appH"tion re"'i~'d by way of assignm,nUn this month. 1" . .. " I I' 
; 2) Matter IS fixed for consIderatIOn. i . : 
L. . .... _ .. _ .. _ .. ______ , ___ , ..... _ ... ....... . _ M ••••• • . • • M • •• • • • ' _ "_ ' • •••• M " . • •• ' ••. MM _ ___ • •• 'M''' ''' • •• :._ • • M . .. ... _ ... .. . _ _ __ • • • • • • M • • • M • • •• •••••• •••••••• '_MM •••• • _. OM ••• •••• _ _ ,, _ ... .. M O_' _______ • • __ _ , • • _ .. , •• _ ,, ' 

~ 

.f\ . 
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.. , To, 
The Ld. Principal District & Sessions Judge, 
Rouse Avenue District Court, 
New Delhi. 

tTm1~ 
PARAS DALAL 

~~~~.mil-rl 
Mditional Chl;f Mitial ~\&gistrate-ll' 

~mr~.~~ 
Rouse Avenue District Courts. ~ew O~lhl 

Ref No:- MPIMLAsIRADC/Gaz/2020/E-22388-22393 dated 24/1112020 & MPIMLAs.IRACC/Gaz.l2024/298D-307D dated 
12.01.24. 

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and 
Member of Legislative Assemblies (MLA's). 

Respected Madam, 

It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF 
OCTOBER 2025. 

1. N arne of the Presiding Officer 
2. Designation 
3. Date since which posted in the Court 
4. Total number of cases pending on the first day of the month 
5. Number of cases disposed in the month with details i.e. 

6. Number of cases pending on the last day of the month: 

Note: 1 Misc. Crl. Instituted. 

Sh. Paras Dalal 
ACJM-01 
26.10.2024 (AIN) 
19 
02 

18 
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·, .. . 
Natur ' 

e Stat 
Date - Wheth eme 
since 

(b) 
wheth er nt 

when Whether there Whether (a) 
er No. 

accuse of 
matter is any stay of 

Action Plan (c) 
Penal dis Date of Presen accu Details 

any 
Expected formulated 

~NRNo. 
state of Date of Date of Details of has proceedings interim Short summary of the 

Ind Case 
case, Statutes sitting 

instituti 
taking 

framing 
t stage 

prosecution 
sed of 

been ordered by orders are 
date of 

work done in the said 
and the steps Specific reasons, if any 

compl involve 
acc 

ognizan of the whe defence disposal of taken for 
Title 

or 
charge witness posted superior court, existing in case(s) during the causing delay in disposal 

aint d 
use 

forme 
on 

ther witness expeditious 
d 

ce case 
for if yes given the 

case 
month the said case(s) 

case r reco 
final details matters 

disposal of 
or MP/M rde 

~rgume 
the said 

cIosur LA dor case(s) 
nts 

e not 
report 

De 

Wit Wi Wit 
fen Defe 
ce nce 

nes tne ness 
wit witn 

s ss exa 
cite dr min 

nes ess 

d ed 
s !exam op 

cit ined 
ed 

~NRNo. 

)LCT12-

000241- Awaiting 
2019 & Stayed by 

ILd. Proxy counsel for 
Orders of the 

Hon'ble Hon'ble 
:::t Case- Crimin Supreme Court 

~ccused submitted that 
Supreme Stayed by Hon'ble Supren 

22/19 al 
499/500 Former 04101/13 19/12/1 Further S.L.P (CR.L) 

Yes, Vide Subject to r;tay by Hon'ble 
Court of Court S.L.P (CR.L) 

(Camp 
IPC 

1 MP 
08/01113 

3 Procee -- -- -- -- -- -- --
3477/2019, 

order dated vacation of Supreme Court Still India and 3477/2019, 3429/2019 (II-SMRITI laint 22/04/19 stay. continuing. Put up for 
ZUBIN Case) 

dings 342912019 (11- further proceedings on matter would Vide order dated 22/04/1 
C), Vide order be expedited 

~NIVS dated 22/04/19 
18.11.2025 

once the stay 
iANJAY is vacated. 
\fIRUPA 

M 
----

a_.,.b~ 510 ,.,r.._. i Fo 

Rouse Av'r,up tis*l:t ::"_-;; :'-,1, Jr;.hl 
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., .. 
" 

:NR No. 
)LCT12-

001394-

2019& 
Stayed by 

!Awaiting 

Hon'ble 
!orders of the 

:::t Case- Supreme Court 
ILd. Proxy counsel for iRon'ble 

64/19 Crimm 
S.L.P (CR.L) Yes, Vide Subject to 

~ccused submitted that ~upreme Stayed by Hon'ble Supren 

al 
!Further -- -- -- -- -- -- 3477/2019, order dated vacation of 

!Stay by Hon'ble ~ourt of Court S.L.P (CR.L) 

iANJAY (Comp 499/500 1 
Sitting 

15110113 22/10/13 -- Procee 3429/2019 (II- 22/04/19 
Supreme Court Still ndia and 3477/2019, 3429/2019 (lI-

MP dings 
stay. 

ontinuing. Put up for 

\TIRUPA laint !PC 
C) 

tmatter would Vide order dated 22/04/1 

MVS Case) 
Vide order 

further proceedings on ,be expedited 

dated 22/04/19 
18.11.2025 once the stay 

SMRITI 
lis vacated. 

ZUBIN 
IRANI 

:NRNo. IRe-list 
)LCT12- the 

!Applications moved on 
!Awaiting 

000017- Imatter 
Yes, Vide Subject to 

Ibehalf of accused Ms. 
!orders of the 

Order decision on iRon'ble High 

2021 & or 
iAtishi Marlena seeking 

eceipt 
Dated the petition /10 objection for 

~ourt of Stayed by the Hon'ble H 

Crimin 
200 14/12/23, Uls482 !Delhi and 

Ct Case Cr.P.C. Sitting 
of 

enewal of passport ~ourt and interim s 

al 
continued Cr.P.C tmatter would 

2/2021 & MLAI 
jfurther 

~owed and disposed figainst trial. 

:HHAIL (Camp ~99/5001 5 21101121 27/01121 17/11/22 klirecti 8 
on pending 

pff. Stay on the 
Ibe expedited 

Sitting -- -- -- before the 
laint 

-- -- -- subsequent pnce the stay 

BIHARI 34/120- MP 
pns/ord Hon'ble 

proceedings by 

:;OSWA Case) 
BIPC 

er from 
dates and iRon'ble High Court of 

is vacated. 

MI the 
lastly on High Court ~elhi is still continuing. 

VS Hon'bl 
06.05.2025 of Delhi or 

lPut up for 20.11.2025 
vacation of 

iAlYEN ~ Delhi stay order. 
Ifor receipt of further 

DER lHigh 
prder from Hon'ble 

JAIN& ~ourt 
IHigh Court. 

)THERS 

a.b J.",nko;lTI2IWl'I'if, 
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~. I 
, 

. , Proxy counsel for 

:NRNo. accused stated the next 

)LCT12-
date of hearing before iAwaiting 

Yes, Vide ~on'ble Delhi High iDrders of the DOO052-
Order Court is 19.01.2026 iRon'ble High Stayed by Hon'ble High 

021 & Ct Stayed by Dated and the interim order !court of Court in CRL.M.C. 
Case Crimin 200 

Further Hon'ble High 05.02.24. have been continued. lDelhi and 2964/2021, vide order daro al Cr.P.C. Subject to lMatter fixed for further 15/2021 Sitting 28/08/20 procee Court in continued jrnatter would 24.11.21 and continued vi (Comp & 1 MLA 21 01/09/21 -- ding/di 6 -- -- -- -- -- CRL.M.C. vacation of proceedings/directions Ibe expedited Orders dated 05.02.2024 on <AILAS laint 499/501 stay. on 28.01.2026. rection 2964/2021, subsequent pnce the stay 10.04.2024, 18.07.2024 H Case) !PC 
vide order dates and 's vacated. 07.10.2024, 31.01.2025 aJ 

iAHLOT dated 24/11/21 lastly on lastly on 21.05.2025. 
VS 21.05.2025 

'IJENDR 
,GUPTA 

:NRNo. Stayed by 
)LCT12- Receip Hon'ble High 

Court qua t is stated by ld. Stayed by Hon'ble H 000112- tof 
accused Counsels that interim ~ourt qua accused Kulde 

022 & Cr directi 
Kuldeep Kumar stay has been extended Awaiting lKumar in CRL.M.C. r 

Cases ons 
inCRL.M.C. 

Yes, Vide 
by Hon'ble High court Orders of the 5853/2022, vide order da from order dated 

19/2022 the No. 5853/2022, 
11.10.23, pf Delhi, where next iRon'ble High 10/11/22 Crimin 

vide order Subject to date of hearing is !court of land Vide interim orders da al Sitting 20/10/2 Hon'bl and on STATE 5 26/09/22 26/09/22 4 -- 1 -- -- -- -- dated 10/11122 vacation of 19.11.2025. lDelhi and 15/02/24, 27/05/24, 12.07. 
VS (State 188lPC MLA 2 eHigh 

and qua other 
subsequent 

stay. Matter is fixed for ~atter would ~6.11.24 and 17.03.2025 , 
~ULDEE 

Case) Court 
accused 

dated and 
03.12.2025. be expedited 124.07.2025 interim or 

P 
of 

persons in lastly on 
once the stay ~ave been continued Delhi! 17.03.2025 (UMAR 

Further CRL.M.C.6910 's vacated. INDOH i.e. 19.11.2025. N 
&ORS /2022 & !the next date of hearing h 
f1IRNO. 

procee 
Crl.M.A.26781/ 's 03.12.2025. 

413/21, ding 
2022, vide 

P.S. order dated 
~LYAN 19/12/22 
PURl 

~\-r=-lnF.= 
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(Origina 
~NRNo. I Date of 

)LCT12- nstitutio 

000122-
n= 

Receip IEfforts made 
15/01/21 o list matter 

2022& ) 
of Yes, Vide 

week. Crimin order, order dated 
very 

:TCases 200 (Date on 26/04/2 Unnecessary 
1112022 

al 
Cr.P.C. Sitting which 3& 

f anyl 
Yes until 

20.12.23 & lDisposed off on 
adjournments (Comp 

& 
2 

MLA case is 
19/01/23 

29/04/2 
cross 2 -- -- -- -- -- - 09.12.2024 

02.04.24, 27.10.202 ~7.10.2025 both 
are avoided 

Disposed off 

~VIND 
laint 

499/500 received 3 
examin 10.09.2024 accused persons 

and all efforts Case) ation and acquitted. ER IPC I 
of 20.02.2025 

are made to 
<UMAR Institute 

CW1 dispose off 
VS d in this ase. 

)URGES court = 
H 28/10/22 

)ATHAK ) 
&ANR 

:NRNO. 
)LCT12-
000099- (Origina 
2023& I Date of 

CR Institutio 
CASES n= 

Awaiting 
Stayed by Hon'ble High 

7/2023 21110/21 It is stated by Id. Court of Delhi in Crl.M( 
) Matter Stayed by 

Yes, Vide ~ounsels that interim 
prders of the 

No. 7326/2023, vide ordE 
Hon'ble High Hon 'ble High Crimin (Date on is re-

Court of Delhi order dated 
Subject to 

~tay has been extended 
Court of 

dated 11.10.2023, dated 
STATE al 188/34 Sitting which 28108/2 listed 15.02.24, ~y Hon'ble High court 15/0212024, 12.07.2024, 3 10/12/21 4 -- -- -- -- -- -- in Crl.MC No. vacation of Delhi and 

VS (State IPC MLA case is 3 for 12.07.24, pf Delhi, where next 26.11.24 and 17.03.202E 
~ULDEE Case) received purpos 7326/2023, 

26.11.24, 
stay. ~ate of hearing is 

matter would 
interim orders have beer 

P I e fixed vide order 
17.03.2025 19.11.2025. 

[be expedited 
continued till 19.11.202E 

(UMAR Institute dated 
~atter is fixed for 

pnce the stay 
Now the next date of heari 

&ORS, d in this 11.10.2023. 
p3.12.2025. s vacated. here is 03.12.2025. 

~IRNO. court = 
372/21, 07107123 

P.S. ) 
:;HAZIP 

UR 

y~ 
/ 

cc" 
c _ -10-

,\\l{Q.~ \I<'(<fI 

~~ c ~ J\ldil 

~~~~ n<rr . . 
tl~AvenJje a I lric! 



~NR No. ~hort dates 
)LCTl2- given and no 

000177- unnecessary 

2023& 
~djournments 

:R Cases 
~re being 

12/2023 
~iven. 

Summoned witness further all 

STATE Crimin 
186/1891 

Inspector Pawan efforts are Witnesses to be examiI 

VS a1 
353/506 1 

Sitting 
30.10.23 31.03.24 p2.08.24 December lKumar requested made to equested exemption fr 

(State MLA 
PE 19 - 9 - - - - - No ~xemption dispose 

.MANAT IPC 2025 from of ~ppearance who 

Case) 

, 

ULLAR 
personal appearance. ase ~ppearance requires repea 
Fresh summon issued. ~xpeditiously ~ummons. 

KHAN !Put up for PE on ~nd whenever 
14.11.2025 possible date 

?IRNO. bf one week 
72/2020, s given, 

P.S. ubject to 
Shaheen availability of 

Bagh rounsels. 

~ 
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:NR No. 
)LCT12-
000038-
2024& 
:TCases 
02/2024 'C. rum 

IIRECTO al 
~TEOF Co.m 
INFORC am 
EMENT Case 

(E.D.) 
Vs 

\RVIND 
:EJRIWA 

L 

l 

l 

200 
Cr.P.c. 
rlwls 

174 IPC 

1 

Sitting 03.02.20 07.02.20 
CE 2 1 21.12.24 

MLA 24 24 

Application seeking 
~ummoning of formal 
witness to prove the list 
pf defence documents 
~owed and disposed 
[off. Ld. Councel for 
~ccused submitted that 
Summoned Judicial 

2 
Ye 

30.11.2025 ecord Ct No. 3112022 - - - - - -s 
has been transferred to 
the court of Ld. Spl. 
udge PC Act CBI-23. 

fresh summons issued 
returnable for 
6111/2025. 

- No. 7/18 g 

Short dates 
~iven and no 
~nnecessary 
~djournments 

lare being 
~iven. 
Further all 
efforts are 
made to 
pis pose of 
ase 

~xpeditiously 
land whenever 
!possible date 
pf one week pates are taken by both 
lS given, !Side for non-availabilit) 
ubject to bomplainant's witness 01 

availability of personal request of COll 

Counsels. Ifor accused. 
n 

Further, 
whenever 
)natter is 
listed for 
!evidence, 
vitnesses that 

lIDay be 
~xamined on 
the same date 
~re identified 
in advance 
land they are 
rsummoned 
jaccordingl y. 

p 
10" ... 

~ I ~ ~1I'1~ ~US'lfu(hl~ -01 
~ 'I'!I Chi! ' .lttdicial Meg"trate.()! 
~~"'." . I".J'.J. , ... ~-;rd ~~ 

R: _'. ;'. . . - .. '. '- ~,., " ". ' .. : 1, 



:NRNo. 
)LCT12-
000082-
2024& 
:TCases 
04/2024 

Crimin 

I!RECTO al 
tATE OF CampI 
INFORC aint 
EMENT Case) 

(E.D) 
Vs 

\RVlND 
:EJRIWA 

L 

200 
Cr.P.C. 
r/w/s 

174IPC 

Sitting 106.03.20 I 07.3.24 121.12.241 CE 
1 IMLA 24 01 ' - 01 IYe ,_ 

s 

Page No. 8/18 

seeking ase 

dates 

all 
are 
to 
of 

of formal xpeditiously 
d whenever 

f defence documents ossible date 
owed and disposed f one week ~ates are taken by both 

ff. Summon Judicial 's given, ide for non-availability 
30.11.2025 ecord Ct No. 3112022 ubject to omplainant's witness or 

as been transferred to vailability of ersonal request of coun 
the court of Ld. Spl. ounsels. or accused. 
udge PC Act CBI-23. urther, 
resh summons issued henever 
etumable for atter 

6/11/2025. . sted 
is 

for 
vidence, 
itnesses that 
ay be 

xamined on 
e same date 
e identified 

~ Cl*i.lt!ditial M6jjistrale.l)! 

~PiRI~.~~ "~I " .. ., 
RoUSf A~~ue ~istrict Cou.'ts . ~.·NI D.::ll 



, 

Short dates 
given and no 
unnecessary 
adjournments 
are being 
given. 
Further all 
efforts are 

NRNo. 
made to 

)LCT12-
dispose of 

DOO099-
ase 

2024& 
Statement of accused ~xpeditiously 

TCases 
190 (1) U/S 313 CrPC recorded ~d whenever 

08/2024 
(a) on 17.10.2025. possible date 

Crimin Cr.P.C 
Compl 

Defence side does not pf one week Dates are taken by both 

IIRECTO 
al rlwls 

Sitting ainant Ye December 
vish to lead any 's given, ide for non-availability 

Compl 200 1 05.04.24 09.04.24 18.10.24 1 1 evidence, separate ~ubject to complainant's witness or 
lATE OF 

aint Cr.P.C., 
MLA Eviden s 2025 

statement of counsel ~vailability of personal request of coun 
NFORC 

Case) 1973 
ce 

ecorded. DE stand ~ounsels. or accused. 
EMENT 

(E.D) 
rlwls closed. Matter fixed for lFurther, 

Vs 
174 IPC final arguments on ~henever 

MANAT 
11.11.2025 )natter is 

ULLAH 
!listed for 

KHAN 
evidence, 
lwitnesses that 
)nay be 
examined on 
~e same date 
1u'e identified 

~ advance 
~nd they are 
~ummoned 
~ccordingly 

-

3~?ficm~~~ 
A<illitiooal CIl~f Ju'dtt61 Ma~slra:e.fll 

Page No. 9/18 
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. . ~hort dates 
~iven and no 
lunnecessary 
~djoumments 

~re being 
~iven. 
Further all 
~fforts are 
Imade to 

~NRNo. ~spose of 
)LCT12- Matter 

ase 
000298- be 

expeditiously 
2024& 210 (1) fixed ~nd whenever 
~TCases (a) for Both sides are yet to !possible date 
18/2024 Crimin BNSS clarific file written submission. pf one week Dates are taken by both 

al rlwls Sitting ation, December 
Fixed for s given, side for non-availability 

II RECTO Compl 223 
1 

MLA 
19.10.24 20.1.25 - if any/ 

1 - - - - - -- - - clarification/filing of ~ubject to omplainant's witness or 
2025 

tATE OF aint 
BNSS filing 

written submission on ~vailability of personal request of coun 
INFORC Case) 

& 208 of 
11.11.2025 with ~ounsels. for accused. 

::MENT BNS written connected matter. Further, 
Vs submis ~henever 

.MANAT sion !matter is 
ULLAR ~sted for 
KHAN ~vidence, 

r,vitnesses that 
/nay be 
examined on 
the same date 
~re identified 

~ advance 
and they are 
summoned 
accordingly. 
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· Short dates 
given and no 
unnecessary 
adjournments 
are being 
given. 
Purther all 
efforts are 
made to 
~spose of 

Fresh summons issued ~ase 
:NR No. to Editor in Chief of !expeditiously 
)LCT12- Times now navbharat . ~nd whenever 
000062- 210(1) Councel for lPossible date 
2025& and 223 complainant seeks pf one week 
:T Cases Crimin 

ofBNSS 
Pre- adjournment objected is given, 

lMatter is on pre summon 
06/2025 al 

and uls Sitting 
Summ by proposed accused ~ubject to 

~vidence since 09/071 Compl 2 06.02.25 02.06.25 - oning 3 - 2 - - - - - - 28.02.2026 ~ide. One last ~vailability of 
aint 

356 MLA 
Eviden opportunity given to ~ounsels. ~omplainant side seek 

ATYEND rlwls Wrequent adjournment. \RJAlN Case) 
3(5) 

ce the complainant to !Further, 
VS. BNS examine the witness Iwhenever 

.ARNAlL Bhuvan Janeja. Matter Imatter is 
iINGH & is fixed for pre- listed for 

ANR. ~ummoning evidence ~vidence, 
Ion 17111/25. Iwitnesses that 

Imay be 
~xamined on 
~e same date 
~re identified 
in advance 
~nd they are 
~ummoned 
~ccordingly. 
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) 

o 
2 

1 

L 
M 

RNo. 
::::T12-
)150-
25& 
Cases 
12025 

PIKA 
ITRA 
VS. 
MALA 
HARA 
ilAN 

, 
. 

Crimin 
al 

Compl 
aint 

Case) 

223 of 
BNSS Further 
and u/s Sitting 

argume 
356 (1) 1 MP 

19.05.25 - - nts on 2 - - -
and applica 

356(2) tion. 
BNS 

Short dates 
given and no 
unnecessary 
adjournments 
are being 
~iven. 
Further all 
efforts are 
made to 
dispose of 

Memo of appearance case 
and Rejoinder expeditiously 
~pplication no. 3 filed and whenever 
on behalf of possible date 
complainant, taken on of one week 
ecord. Arguments 's given, fresh case has been recei' 

- - - - - 30.11.2025 advanced and ubject to ~y way of assignment in I'v 
concluded on IA no. 2, availability of ~O25. 
!illd IA no. 3. Matter Counsels. 
fixed for clarifications, Further, 
'f any/order on IA no. 3 whenever 
and on IA no. 2 on matter is 
08.10.2025 listed for 

evidence, 
witnesses that 
may be 
xamined on 

the same date 
~re identified 
m advance 
~nd they are 
~ummoned 

-- -
~ordin~ly. 

---

Page No. 12/18 



~N'l.1 
'LCT12-
1000258-
2021 & 
~CCases 

No. 
05/2021 

DELHI 
JAL 

BOARD 
AND 
ANR. 

Vs 
!\DESH 
GUPTA 

PS 
DBG 

ROAD 

Crimin 
al 499,500 

(Comp IPC r/w 
laint 34IPC 
Case) 

S·· I I I IFurther 04 I :118.03.21 06.04.21 18.11.21 Pr.ocee I 09 ' -
dings 

04 

Stayed by 
Hob'ble High 
Court of Delhi 

vide CRL. 
M.C. 

3185/2021 & 
CRL. M.A. 
19657/2021 

Page No. 13/18 

Yes 
vide order 

dated 
08.12.2021 

~atter received by way Short dates 
of transfer . d 
Vide order no. Cases Iven an no 
transfer/CBl/RADCI 
iGaz.J202517989- atter received by way 
B0101D dt 23.08.2025 ansfer in the month 

Subject to atter was fixed for all ugust 
vacation of 09.09.2025. matter has Stayed by Hon'ble H 

Stay een re-notified on a~e ourt of Delhi vide CI 
20.01.2026 in Hon'ble ~ .C. 3185/2021 & CRL. 

'gh Court of Delhi as 0 • 19657/2021 
er order dt. 
2.09.2025 received 

ough e-mail. Put up 
for 28.01.2026. 

~ 

~"J=' \1.11'1'" -:f: ~.~ 
-'fI~ ~\4·11-m'1I . , 

Ril~ ~~rm i.;":s~~ .1 ~;: ~ : ".: ~ " ~ '"" 



;NRi';o . . 
, , 

'LCT12-
00057-
W2l& 

!short 

:R Cases 

dates 

No. 

given and no 

m2022 Crimin 

iunnecessary 

al 

Stayed by lMatter received by 
jadjournments 

CBI (Comp 01 
lFormer 

28.02.20 
Further Hob'ble High Yes ~ay of transfer lare being Matter received by way 

Vs laint 
MLA 

09.06.22 - Procee 17 - 08 
Court of Delhi vide order 

Subject to !vide order no. Cases jgiven. [transfer in the month 

- - - - lFurther all 

lRVIND Case) 
dings 

videCRL. dated vacation of transfer/CBIlRADCI iAugust 

ffiANN 

M.C. 08.12.2021 
Stay Gaz.12025n989-

efforts are Stayed by Hob'ble H 

A 

6614/2022 80l01D dt. 23.08.2025 Imade to ~ourt of Delhi vide CI 

iNDOH- 24.11.2025 ~spose of M.e. 6614/2022 
rase 
expeditiously. 

PS 
CBI 

ACU-I 

~cmft-Ol 

~tmAvenue Bis:Tict COlr.'-~ . ~,:, ; , ~, -

Page No. 14/18 



:NR,No: .. 
ILCTI2-

!Application on behalf 

000217-
pf accused Ms. Atishi ~hort dates 

2019& Argum lMarlena seeking no ~iven and no 

:TCases entslsu pbjection for renewal lunnecessary 

No. bmissi Stayed by pf passport allowed and ~djournments 

16/2019 ons on Hob'ble ~sposed off, ld. ~re being ~atter received by way 

(Com 499/504 lFormer 
point Supreme Court Subject to k;ounsel for accused ~iven, ~ansfer in the Month 

RAJIV plaint 1/500/34 04 MLA 
21.01.19 02,02.19 - of 08 - 03 - - - - of India In the Yes 

vacation of ISubmitted that stay by !Further all !August 

IABBAR Case) !PC framin matter bearing Stay. iHon'ble Supreme !efforts ' are IStayed by Hob'ble Supre 

Vs g of SLPNO k;ourt of India Imade to k;ourt of India till furt 

ffiVIND notice 13279/2024 ontinued. Matter fixed ~spose of prders. 

ffiJRIW U/S 251 for awaiting further ase 

\LAND CrPC prders of the Hon'ble !expeditiously. 

ORS. 
~upreme court of India 
pn 10.11.2025 
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:::NRNtl .. , 
ILCT12-
000215-
2019& 

~hort dates 

:T Cases 
Subject to ~iven and no 

No. 
vacation of unnecessary 

15/2019 
interim ILd. counsels apprised ~djournments 

Stayed by 
order in Ithat stay by Hon'ble ~re being ~atter received by way 

VIKAS (Com iF'ormer 
Further Hob'ble 

SLP (CRL) Supreme Court of India ~iven. Itransfer in the month 

lANKRI plaint 500IPC 01 05.03.19 01.05.19 - Procee 02 - 08 - - - - Supreme Court 
Yes No. ~till continued. Put up lPurther all /August 

:'YAYAN Case) 
eM 

dings 2413/2024 pn 10.11.2025 for !efforts are ~tayed by Hob'ble Supre of India till 
gJVIKS further orders pending lawaiting further orders Imade to k::ourt of India till furt 

'ANDEY 
before the pf the Hon'ble ~spose of prders. 

Vs 
Hon'ble ~upreme court of India. rase 

ffiVIND 
Supreme !expeditiously. 

mJRIW 
Court. 

AL 
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::NRlljo.' • 
ILCT12-
~00252-

2025 & 
:T Cases 

No. iA report has been filed 
18/2025 ~eeking some more 

SUN (Com 

time to file complete 

CUMAR 
plaint 

175 (3) 
01 

Consid 
!AIR. Last and final 

\Fresh case received by " 

,AXENA BNSS - 28.08.25 - - - - - - Iopportunity is granted 
eration - - - - - -

Case) 
- !of assignment 

Vs 
to SHO IP Estate to file 
complete ATR. Put up 128.08.2025 . 

STATE for filing or report and 
)FNCT onsideration on 

OF 12/1112025. 
DELHI 

PS 
I.P. 

:STATE 

Page No. 17/18 



... ~ -'-

:NRN~i , 
)LCT12-
000252-
2025& 
1isc. Crl. 

No • 
. 03/2025 

STATE Misc. 147/1481 - - 10.2025 
Vs Cd. 332 
JAI 

~HAGW 

AN 
:JOYAL 

PS 
I.P. 

~STATE 

Submitted Please 

- - - - - - - - -
Disposed 

- - - off on 
17.10.2025 

Page No. 18/18 

!Application allowed - lDisposed off. 
land disposed off. 

Prepared by:- (JAJ Ahlmad) 
in the court of Sh. Paras Dalal 

Ld. ACJM-OllRADC, ND 



To, 

The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI), 
Rouse Avenue District Coutis, 
New Delhi. 

Sub: Monthly progress report ofthe Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly 
(MLAs). 

Ref: No. MP/MLAsIRACC/Gaz.l2024/298D-307D dated 12.01.2024. 

Respected Ma'am, 

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of 

October, 2025. 

Yours faithfully, 

ITTAL ) 
-03/RADC, 

New TIelhi/O 1.11.2025 

~1{&l~m~t-03 
Addilklnal Chief Judici!l Yagismtt-03 
T~ i&<l f1v:u ;(ll<JTi'1'?l. ~ f4t'\"l1 

Rouse Avenue DlslfiC1 Coun~. New Dell!! 



MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs 
REPORT FOR THE MONTH OF OCTOBER, 2025 

1. Name of Presiding Officer: MS. NEHA MITT AL 
2. Designation: ACJM-03, RADC, NEW DELHI 
3. Date Since which posted in the Court: 26-10-2024 (Afternoon Session) 
4. Total number of cases pending on the first day of the month: - 19 

5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : 00 
6. Number of cases pending on the last day of the month: - 23 

Sr. CNRNo. Nat Penal No. Wheth Date of Date of Date of Present Details of State Details of Date since Whether Wh Expect 
No and Case ure statutes of er Institutio taking framing Stage Prosecution ment defence when there is eth ed 

Title - involve acc accuse n cogniza of witnesses of witnesses matter has any stay er date of 
whe d use dis nce charge 

Wit Wit Wit accus Defenc Defe been posted of any dispos 
ther d sitting ed- for final proceedin inte alof ness nes ness e nce 
stat or wheth witnes witn arguments gs rim case. es ses es 

e former 
cite dro er ordered ord exa ses esses 

case MPI 
d mine recor cited by ers ppe exa , MLA 

d d 
ded 

mine superior are 
com or not 

d 
court, if exis 

plai ? yes give ting 
nt details in 

case the 
or mat 

clos ters 
ure 
rep 
ort. 

I CRNO Stat 323/354 18 Sitting 29.09.14 16.07.16 17.07.18 Defenc 45 13 32 Yes 30 26 No No No By 
17/2019DL e 1354CII MLA e Septem 
CT-12- Cas 53A114 evidenc ber, 

000141- e 71149/4 e 2025 
r " 

Short summary of Action Specilic 
the work done in the Plan reasons, 
said case (s) during formulat if any 

the month ed and causing 
the steps delay in 
taken for disposal 
expeditio of the 

us said case 
disposal (s) 
of the 

said case 
(s) 

I 

I 

I 

I 

On 13.10.2025 Short 30 
DW Nizammudin dates wiII witnesses I 

was dropped from be given have 
the list of witnesses. and no been 

(rJ/ 
'--""" 



2019 FIR 52/1861 An application was unnecess cited as 
NO 353/356 fIled by accused no. 1 ary defence 

STATEVs 76/2 1143/15 for summoning of adjounun witness 
SOMNATII 014 2/50615 ACP Ved Prakash 1" ent shall but of 
BHARTI& 09/4271 10. Same was be which 18 

ORS 3411342 allowed. granted. witnesses 
1341PC Matter was listed for Further have 

OE on 18.10.2025. all efforts been 
are made examine 

On 18.10.2025 to dispose d. 
of case 

No OW was present. expeditio 

Hence, matter was usly. I 

adjourned for DE on_ 
01.11.2025. 

2 CRNO Stat 186/353 6 Former 08.04.16 30.08.17 - Charge 20 - - - - - - No No Within The matter was not No There is 
4/2024 e 1332/14 MP one listed in October adjournm possibilit 

OLCT-12- Cas 7/149/3 year, if 2025. entshall y of the 
000085- e 4IPC the On the last date of be present 

2024 FIR parties hearing, it was granted in matter 
NO 

fail to submitted by Ld. the being 
57/2 

get the Counsel for accused aforesaid quashed 
STATEVS 013 

FIR No.1 that the cases as the 
RlTABRAT quashing petition has unless parties 

A quashe 
been fIled before the under have 

BANERJEE din 
Hon 'ble High Court compellin settled 

&ORS pursua of Delhi and the g the case. 
nee of NOOH is 04.11.2025. circumsta 
their Accordingly, matter nces. The 
settle was adjourned for court 
ment. 10.11.2025. shall fix 

short 
dates in 

the matter 
not more 

than a 
week. 

-

e 



The 
witness 
having 
similar 
roles 

during 
investigat 

ion be 
called on 
the same 
day for 

examinati 
on in 

order to 
expedite 
the trial. 
As far as 
possible, I 

and 
applicabl 

e use 
Section 

294 
Cr.PC for 
admissio 

n of 
document 

s. 

3 CTNO Co 500IPC I Former 04.03.23 04.03.23 - Argum 2 - 4 - - - - Directions Yes -- On 17.10.2025. Short Directio 

03/2023 mpl CM ents on have been Vide order dated dates will ns have 

DLCT-12- uint framing passed by 06.10.2025 passed by be given been 

000039- Cas of the Han 'ble High Court and no passed 

2023 e Notice Hon'bIe of Delhi, interim unnecess by the 
and 

High order of stay has been ary Hon'ble 

GAJENDE 
argume 

Court of 
continued till next adjoumm 

High 
date of hearing i.e. ent shall 

RSINGH 
nls on 

Delhi to Court of 
SEKHAWA 

applicat 25.03.2026 in the be 
ion Uls this Court High Court of Delhi. granted. Delhi to 

T VS 
91 to Accordingly, matter Further this 

_L __ 

e 



ASHOK CrPC adjourn was adjourned for all efforts Court to 
GEHLOT the matter further proceedings to are made adjourn 

to a date 06.04.2026. to dispose the 
later than of case matter 

the date expeditio to a date 
fixed by usly .. later 
the than the 
Hon'ble date 
High fixed by 
Court or the 
Delhi in Hon'ble 
CrIM.A High 
No Court of 
35172/202 Delhi in 

3 & Crl CrIM.A 

M.C.No No 
9402/2023 35172/20 

23& 
Crl 

M.C.No 

940~/2021 

4 CRNO Stat 143/147 30 FOlmer 21.07.22 19.10.22 -- Argum 41 - -- - - - - Yes, Yes Subject On 30.10.2025 · Short 
12/2022 e 114911 8 MP ents on Proceedin to IA 03/2025 seeking dates will Proceedi 

DLCT-12- Cas 61188/3 Charge gsStayed order penn iss ion for be given ngs 
000073- e 32/353 Ifurther by of traveling abroad from and no Stayed 

2022 FIR IPC& proceed Hon'ble Hon'bl 15.11.2025 to unnecess by 
NO 3PDPP ings High e High 25.11.2025 was ary Hon'blc 

STATEVs 2001 ACT 
Court in 

Court moved by the adjournm 
High 

22 of accusedlapplicant entshaU VASU CrIM.A Delhi Narender Dadwal. be Court in 
RUKHAR No where Ld. Counsel sought granted. CrIM.A 

&ORS 11549/202 the time to furnish Further No 
3& matter indemnity bond. Put all efforts 11549/20 

I I 
CrIM.C. is up on 31.10.2025 at are made 23& 
No listed 2:30PM to dispose Crl 

-

e 



3077/2023 for of case M.C.No 
03.04.2 On 31.10.2025 expeditio 3077/202 
024. IA 03/2025 was usly. 3 

disposed of as 
allowed vide detailed 
order of even date. 

5 CTNO Co 499/500 3 Sitting 07.08.18 13.09.18 18.11.20 Miscell 3 - 3 - - - - Yes, Yes Subject The matter was not Short Proceedi 

17/2019 mpl 135IPC MLA aneous Proceedin to the listed in October dates will ngs 

DLCT-12- aint Appear gs Stayed outcom 2025. be given Stayed 

000221- Cas ance by e of and no by 

2019 e Hon'ble Cd The present matter unnecess Hon'ble 

High MC has been stayed by ary High 

IMRAN Court in 
NO Hon'ble High Court adjoumm 

Court in 
833/20 ent shall 

HUSSAIN CrIMC andNDOH is CrIMC 
VS 21 02.12.2025 before the be 

No pendin granted. No 
VIJENDER 833/2021 g in the 

Hon'ble High 
Further 833/2021 

GUPTA & Court of Delhi. The 

DRS 
. Hon'bl matter is now listed all efforts 

eHigh for 11.12.2025. are made 
Court to dispose 

of of case 
Delhi. expeditio 

usly. 

6 CTNO Co 499/500 3 Former 29.05.17 03.06.17 03.07.19 Miscell 3 - 3 Yes 5 5 22.12.20 Yes, Yes Subject The matter was not Short Proceedi 

13/2019 mpl 1501150 MLA aneous Proceedin to listed in October dates will ngs 

DLCT-12- aint 2/34 Appear gsStayed outcom 2025. be given Stayed 

000211- Cas IPC ance by e of and no by 

2019 e Hon'ble Crl The present matter unnecess Hon'ble 

High 
MCNo has been stayed by ary High 

SATYEND Court in 
1746/2 Hon'ble High Court adjoumm 

Court in 
ARJAIN 023 of Delhi and NDOH entshall 

Cri CrIM.C. pendin is 15.01.2026 before be 
Vs No gin the granted. M.C.No 

MANJINDE the Hon'ble High 1746/202 1746/2021 Hon'bI Court of Delhi. Further 
RSINGH 

eHigh all efforts 1 
SIRSA & The matter is now 

DRS 
Court listed for 23.01.2026. are made 

of/.") to dispose 



Delhi. of case 
expeditio 
usly. 

7 CTNO Co 403/406 7 Sitting 14.02.13 12.07.13 - PE 2 -- -- - - - - Yes, Yes Subject On 18.10.2025 Short Stayed 
18/2019 mpl 1420/12 MP Proceedin to the dates wiII by 

DLCT-12- aint ObIPC gs Stayed outcom Copy of order dated be given Hon'ble 
000225- Cas by eof 08.10.2025 of the and no High 

2019 e Hon'ble Cd Hon 'ble High Court unnecess Court in 
High MC of Delhi was filed and ary CrlMC 

DR Court in No. taken on record. The adjoumm 
No 

SUBRAMA CrlMC 
578/20 petitioner submitted entshall 

578/2021 21 that he wishes to be NIAM No pendin withdraw the petition granted. SWAMY 578/2021 
VsSONlA gin pending before the Further 

GANDHI & Hon'bl Hon'ble High Court. all efforts 
eHigh TIle matter is now are made Ors 
Court listed for 21.11.2025, to dispose 
of before Hon'ble High of case 
Delhi. Court and the interim expeditio 

stay was not usly. 
continued. 
Accordingly, the 
Court deemed it fit to 
proceed with the trial. 
Put up for 
29.11.2025. 

8 CRNO Stat 186/353 13 Sitting 13.08.18 18.09.18 - Charge 71 - - - - - - InW.P, Yes Subject The matter ,vas not hort dates InW,P, 
2/2019 e 1332/34 MLA (Crl) No to the listed in October will be (Crl)No 

DLCT-12- Cas 2/323/5 (Order 355912018 order 2025. given and 3559/201 
000017- e 04/506 on , Hon'ble of no 8, 

2019 FIR (ii)/120 charge High Hon'bl The present matter unnecess Hon'ble 
NO 8/109/1 already 

Court has eHigh has been stayed by ary High 
STATE Vs 54/2 1411491 passed) 

directed 
Court, the Hon 'ble High adjoumm 

Court 
AMANATU 018 34/36 

that the 
where Court of Delhi and entshall 

has 
LLAf 

IPC the ~OH therein is be ...-

" 



KHAN & Trial matter 26.02.2026. The granted. directed 
ORS Court will is matter stands Further that the 

refrain listed adjourned for all efforts Trial . from for 07.03.2026. are made Court 
Proceedin 22.05.2 to dispose will 
g further, 024. of case refrain 
after 

expeditio 
from 

passing 
usly. 

Proceedi 
Order on ng 
Charge. further, 
Next date after 
of hearing passing 
before Order 
Hon'ble on 
High Charge. 
Court of 
Delhi is 
11.03.202 I 

5 

9 CT-23/2019 Co 499/500 1 Sitting 03.11.18 21.01.19 - Argum 7 - -- - - - -- Yes, Yes Subject The matter was not Short Stayed 
DLCT-12- mpl IPC MP ents on Proceedin to the listed in October dates will by 

000249- aint Notice gs Stayed outcom 2025. be given Hon'ble 
2019 Cas UlS by the eofby and no Supreme 

e 251 I Hon'ble the Present matter has unnecess Court 
RAJIY CrPC 

Supreme Hon'bi been stayed by ary 

BABBAR Court in 
e Hon'ble Supreme adjournm 

YsSHASHI Supre Court. The tentative entshall 
the matter 

THAROOR me date of hearing before be 
bearing Court the Hon'ble Supreme granted. 
SLP in the Court of India is Further 
no.123601 matter 28.10.2025. Matter is all efforts 
2024 bearing adjourned for are made 

SLP 06.11.2025. to dispose 
no.123 of case 
60/202 - expeditio --



4 usly. 

10 CT NO Co 499/500 I Sitting 15.03.19 15.03.19 -- Framin I -- I --- --- --- --- Yes, Yes Subject The matter was not Short Stayed 
10/2019 mpl IPC MP g of Proceedin to the listed in October dates will by 

DLCT-12- aint Notice gs Stayed outcom 2025. be given Hon'bIe 
000193- Cas U/S by eof and no High 

2019 e 251 Hon'ble CrI The matter has been unnecess Court in 
CrPC 

High MC stayed by the Hon'be ary CrlMC 
SlDDHART Court in 

No. High Court of Delhi adjournm 
No 

HASINGH 2595/2 vide order dated entshall 
2595/201 CriMC 

VsPINAKl 019 08.09.2025 and be 
No 9 

MISHRA pendin NDOH before the granted. 
2595/2019 gin Hon'ble High Court Further 

Hon'bl is 22.01 .2026, all efforts 

I 

eHigh accordingly matter is are made 
Court adjourned for to dispose 
of 29.01.2026, awaiting of case I 

Delhi. for further order of expeditio 

Hon'ble High Court usly. 

of Delhi. 

II CTNO Co 499/500 1 Sitting 17.12.18 15.01.19 - Framin I - -- - - - -- Yes, Yes Subject The matter was not Short Stayed 
1112019 mpl IPC MP g of Proceedin to the listed in October dates will by 

DLCT-12- aint Notice gs Stayed outcom 2025. be given Hon'ble 
000195- Cas U/S by e of and no High 

2019 e 251 Hon'ble Crl Matter has been unnecess Court in 
SlDDHART CrPC 

High MC stayed by the ary CrlMC 
HASINGH Court in 

No. Hon'ble High Court adjoumm 
No 

VsPINAKl 261712 of Delhi vide order ent shall 
2617/201 CrlMC 

MISHRA 019& dated 14.05.2025 and be 
No MA granted. 9&MA 

NDOH before the 2617/2019 No Further No 
&MANo 104701 

Hon 'ble High Court 
all efforts 10470/20 

is 22.01 .2026, 
10470/201 2019 are made 19 

" ~ 



9 pendin accordingly matter is to dispose 
gin adjourned for of case 
Hon'bl 29.01.2026, awaiting expeditio 
e High for further order of usly. 
Court Han 'ble High Court 
of of Delhi. 
Delhi. 

12 CTNO Co 4991500 2 Former 06.06.19 06.06.19 01.08.19 CE 6 - -- - - - -- Yes, Yes Subject The matter was not Short Stayed 
44/2019DL mpl IPC CM Proceedin to the listed in October dates will by 

CT·12· aint gs Stayed outcom 2025. be given Hon'ble 
001167· Cas by e of and no High 

2019 e Hon'ble Crl The present matter unneeess Court in 
High MC has been stayed by ary 

CrlMC 
VIJENDER Court in 

No. Han 'ble High Court adjournm 
No 

GUPTAVs CrIMC 
6508/2 of Delhi and NOOH entshall 

6508/2011 
ARVIND 019 is is 30.01.2026 before be 

9 I 
No pendin granted. KEJRlWAL 6508/2019 

the Han 'ble High 

ANDANR gm Court of Delhi. Further 
I Hon'bl The matter is now all efforts 

eHigh listed for 09.02.2026. are made 1 
Court to dispose 
of of case 
Delhi. expeditio 

usly. 

13 CTNO Co 4991 1 former 13.12.21 15.12.21 -- Mise.! 6 - 5 - - - - The Yes Subject The matter was not Short There is 
25/2021 mpl 5001 MP Appear petition to the listed in October dates will no stay 

DLCT·12· aint 504lPC ance regarding outeom 2025. be given on the 
000089· Cas quashing e of The matter has been and no proceedi 

2021 e (Order of Crl stayed by Hon'ble unnecess ngs 
on summoni MC High Court of Delhi ary 

before 
AAM Summ ng order 

No. &NOOHis adjournm 
this 

AADMI oning passed by 
3467/2 26.11.2025. Matter entshall 

passed 022 was adjourned for be court, 
PARTYVS this court pendin granted. however 
VIJENDER on is pending 

further proceedings 

GUPTA 29.06.2 gtn on 05.12.2025 for Further , 



022) before the Hon'bl awaiting further all efforts exempti 

Hon'ble eHigh orders ofHon'ble are made on from 

High Court High Court of Delhi. to dispose appeara 

Court and of of case ncehas 

as per the Delhi. expeditio been 

order 
usly. granted 

dated to the 

I 
05.09.202 accused 

2 of through 

Hon'ble duly 

Delhi authoriz 

High ed 

Court, the counsel. 

Hon'ble Stayed 

Delhi by 

High Hon'bIe 

Court has High 

adjourned Court of 

the matter Delhi in 

for CrlMC 

08.02.202 No 

4 and the 3467/202 

interim 2. Only I 

orders interim 

qua the relief 

I . appearan that has 

ceofthe been 

petitioner granted 

have been to the 

continued accused 

till the is that 

Hon'ble he shall 

High be 

Court of granted 

Delhi for exempti 

04.11.24. on from 

" 



appearin 
g 
through 
duly 
authoriz 
ed 
counsel. 

14 CRJ16/20 Stat 210(1) 2 Sitting 07.12.24 17.\0.23 03.05.25 Prosec 17 - - not - - - - - - On 15.10.2025 Short Sometim 
24 e 1223 MP ution PW -I was discharged dates will es 
CNRNO case Eviden unexamined on be given adjournm IPC 

request for and no ents have DLCT12- ce 

000371- adjournment made by unnecess to be 

2024 Ld. Counsel for ary granted 

STATEVs accused. adjournm under 
Matter is now listed entshall compe\li 

YOGEND 
forPE for be ng 

ER 03.11.2025. granted. circumst 
CHAND 0 Further ances 
LIA all efforts due to 

are made non 
to dispose availabili 
of case ty of the 
expeditio counsels 
usly. or the 

accused 
persons. 
Filing of 
miscellan 
eous 
applicati 
ons 

15 CT Co 156(3) 3 Former 20.12.19 Misc. - -- - - - - - - - 30-06- On 29.10.2025 Short Sometim 
Cases/B/2 mpl Cr. P. C. CM appear 2026 dates will es 

025 mnt ance Status report was be given adjournm 

DLCT12- Cas filed by the 10. 10 and no ents have 
e was directed to unnecess to be 000071-

expedite the ary granted 
2025 investigation. Put up adjournm under 

----'- -

" @ 



SHIV for filing further entshall compelli 

KUMAR status repOIt on be ng 

SAXENA 03.12.2025 granted. circumst 

Vs Further ances 

ARVIND all efforts due to 

KEJRIW 
are made non 

ALAND 
to dispose availabili 

DRS. 
of case ty of the 
expeditio counsels 
usly. or the 

accused 
persons. 
Filing of 
miscellan 
eous 
applicati 
ons 

I-- f- -
16 CR Stat 186/35 I I Sitli" 23.12.14 06.04.17 27.05.25 P.E. 18 - 16 - - - - - - - On 14.10.2025 Short Sometim 

Cases/5/2 e 3/352/ MLA PW-15,16 were dates will es 

025 Cas examined, cross- be given adjoumm 

DLCT12- e 427IP examined and and no ents have 

000078- FIR C discharged. Matter is unnecess to be 
I 

2025 
NO now listed for PE and ary granted 

STATEVs 
123/ payment of previous adjoumm under 
201 cost 28.10.2025. entshall compelli 

PRADHU 2 be ng 
MAN On 28.10.2025 granted. circumst 
RAJPUT Further ances 

No PW was present all efforts due to 

as an exemption are made non 

request was received to dispose availabili 

on behalf of PW SI of case ty of the 

Jag Mohan stating expeditio counsels 

that he has to appear usly. or the 

in some another accused 

matter at the Hon'ble persons. 

High Court of Delhi. Filing of 

Matter is listed for PE miscellan 
eous 

I 

.. ~ 



and payment of applicati 
previous cost on ons 
06.11.2025. 

17 CR Cri 288/30 02 Former (Original 29.04.20 - MisceU 10 - - - - - - - - 31.03.2 Matter was not listed Short Case has 

Cases/ll/2 min 4A/34 MP date of 24 aneous 026 in October, 2025 as dates will been 

025 al institutio Argum the file was before be given received 
Stat IPC n= entslCI Ld. Revisionist Court. and no byway DLCTI2-

e 06/01120 arificat unnecess of 
000135- Cas 24) (Date ary transfer ion 
2025 e on which adjournm in 

case is entshaIl August 
STATEVs received! be 2025 
AABID& Instituted granted. 
ANR. in this Further 

court all efforts 
25/08/20 are made 

25) to dispose 
of case 
expeditio 
usly. 

18 CR Cri 188/26 04 Sitting (Original 29.04.23 - Compli 31 - - - - - - - - 31.03.2 On 08.10.2025 Short Case has 

Cases/06/ min 9/147/ MP(On date of ance 026 dates will been 

2025 al e institutio on An application uls be given received 
Stat 148/14 Accuse n behalf 207 Cr.P.C. was flled and no byway DLCTI2-

e 9/427 d) 7/9/2022. of all on behalf of accused unnecess of 
000080- Cas IPC& (Date on no. 4. Notice was ary transfer 10'sl 
2025 e which 

Seruiti issued to 10 ACP adjoumm in 
3PDPP case is Rajbir Malik with entshall August 

STATEVs Act & received! nyof 
direction to appear be 2025 

VIKAS 3 institute docum 
with 4 copies of the granted. 

TANWAR in tlus ents. CCTV footage. Put Further 
Pande 

&ORS. court up for 27.10.2025. all efforts 
mic =25.08.2 are made 

Act. 025) On 10.10.2025 to dispose 

/n of case 

~ . 



File was taken up on expeditio 
an application for usly. 
canceJIation of B/ws 
against accused I & 

I 
2. The application 
was allowed and 
disposed off. 

On 27.10.2025 

It was revealed that 
the pendrive 'cruzer 
blade 32 gb' which 
was seized by 10 SI 
Ram avtar has been 
sent to FSL and the 

I FSL result is yet to be 
received. Certain 
clarificatiOns were 
required 10 SI Ram 
A vtar. Hence, Notice 
was issued to SI Ram 
A vtar was issued 
through SHO for 
clarification 
regarding pendrive 
sealed by him. Put up 
for 04.11.2025. 

19 CRNo. Stat 3 5 Former Date of 07/06/20 Misc.! 9 - - - On 17.10.2025 Sh0l1 Case has 

17/2025 e DPDP MP regist. 22 Appear dates wiII been 

CNRNo. 
Cas 07-06- ance Certain discrepancies be given received 

e ACT 2022 on the part of 10 in and no byway 
- FIR- 001- the investigation were unnecess of 
DLCT12- 61/2 11 .09.20 noticed. Accordingly, ary transfer 
000272- 022 25(RBT) 

notice was issued to adjoumm in 
2025 OCP to take steps to entshaII Septemb 

STATE remedy the said be er2025 

VS 
/" 

discrepancy. Put up granted. 
Further 

-----~. 

/ I~I 



I VASU for filing of status all efforts 
! 

RUKHAR report by the are made 

&ORS. concerned DCP on to dispose 
28.10.2025, 12:00 of case 
Noon. expeditio 

usly. 

On 28.10.2025 

Report was received 
from Add!. DCP. 
This court had certain 
queries wi th respect 
to the report filed. 
Put up for 
07.11.2025. 

20 CRNo. Stat 188/44 I SIITI Date of 26.10.20 Mise.! 6 -- - - - - - On 08.10.2025 Short Case has 

2112025 e 8IPC NG regist. 21 Appear Fresh case received dates will been 
Cas MLA 07-08- anee by transfer order be given received 

e &461 2021 dated 06.10.2025 and no byway 
CNRNo. F1R- DMC ODI- passed by Ld. unnecess of 
- 5131 ACT 

08.10.20 Officiating Principal ary transfer 
DLCT12- 202 25(RBT) District & Session adjournm in 

000283- 0 Judge-cum-spcl entshall Septemb 

2025 ps- Judge (PC Act) CBl, be er 2025 
NE RADC,ND . granted. 

B I 
I 

Put up for appearance Further 
SA of accused and all efforts 

STATE RAl furnishing of Bail are made 
VS Bonds on 15.10.2025. to dispose 
CHANDA of case 

N On 15.10.2025 expeditio 

KUMAR usly. 

CHOUDH Bail Bonds of the 
ARY . accused furnished and 

accepted. Some time 
was sought by Ld. 

I 
Add!. PP for the State 
to advance .-



21 

. . 

CRNo. 
22/2025 

CNRNo. 
-
DLCT12-
000284-
2025 

STATE 
VS 
CHANDA 
N 
KUMAR 
CHOUDH 
ARY. 

1, 

Stat 
e 

Cas 
e 

FIR-
7791 
201 

6 
PS-
NE 
B 

SA 
RAI 

332/46 1 SITTI Date of 20111117 20/11/1 For 

1 NG regist. 7 prosec 
MLA 11-04- uti on DMC 2017 evidenc 

ACT 001-
08.10.20 e 

25(RBT) 

-

arguments. Put up for 
04.11.2025. 

4 -- 0 -- - - - - - On 08.10.2025 Short Case has 
dates will been 

Fresh case received be given received 

by transfer order and no byway 

dated 06.10.2025 unnecess of 

passed by Ld. ary transfer 

Officiating Principal adjournm in 

District & Session entshall Septemb 
Judge-cum-spcl be er2025 
Judge (pC Act) CBI, granted. 

RADC,ND. Further 

Matter is pending at all efforts 

the stage of PE. are made 

PW-I was to dispose 
summoned through of case 

SHOforPEon expeditio 

15.10.2025. usly. 

On 15.10.2025 

PW-I was discharged 
unexamined as he had 
not brought the 
record. 
Matter is now listed 
for PE on 04.11.2025 

-

& 



22 CTNo. Co 156(3) Sitting 15-10- Miscell On 15.10.2025 ShOlt Case has 

20/2025 mpl Cr.P.C MP 2025 aneous dates will been 

CNRNo. 
aint appear An application was be given received 
Cas ance received uls 175(5) of and no byway 

- e the BNSS, 2023 rlw unnecess of 

DLCT12 Section 156(3) ary transfer 

-000296- Cr.P.C. seeking adjoumm in 

2025 
direction to the SHO, entshall Septemb 

Dr. 
PS: IGI Airport, ND be er 2025 

ROHINI 
to register an FIR and granted. 

investigate the matter. Further I 

GHAVARI 
, 

Put up for all efforts 

VS consideration on_ are made 

STATE 30.10.2025 to dispose 
of case 

On 16.10.2025 
expeditio 
usly. 

File was taken up on 
an application for 
early hearing. 
Time was sought to 
file some documents. 
Matter was passed 
over for 2:30PM. 

At 2:30 PM 

I 
Ld. Counsel for 
complainant filed a 
photocopy of 
complaint dt. 

I 
27.06.25 addressed to 
CP,Delhi. This court 
raised certain query 
with respect to 
compliance of section 
154(3) Cr.P.C.l173(4) 

BNSS and hence, I 
time was given to Ld. 

( 
Counsel for the i 



23 CRNo. Stat 186/35 
24/2025 e 3/332/ 

Cas 
e 34IPC 

CNRNo. FIR-
- 4151 
DLCT12- 201 

000327- 9 

2025 PS-
Lak 
shm 

i 
STATE Nag 

VS ar 

NITIN 
SINGH 

- -

prepared~ 

(AHL~ 
, 
l 

01 Former Date of -- -- Mise.! 7 - - - - - -- NO No 
MLA regist. Appear 

28.03.20 ance 

25 
ODI-

30.10.20 
25(RBT 

) 

-

complainant to file 
the relevant case. Put 
up for 30.10.2025. 

On 30.10.2025 

Written submissions 
were filed on behalf 
of the complainant 
along with amended 
memo of parties. 
Arguments were 
heard. Matter is now 
listed for orders on 
maintainability on 
01.11.2025 at 2 PM. 

On 30.10.2025 Short Case has 

Fresh case received dates will been 

by transfer order be given received 

dated 06.10.2025 and no byway 

passed by the unnecess of 

Hon 'ble High Court ary transfer 

of Delhi and was adjoumm in 

assigned to this court entshal1 October 

vide order dated be 2025 

30.10.2025 passed by granted. 

Ld. ClM, RADC, Further 

New Delhi. Notice to al1 efforts 

10 for appearance are made 

was issued. Put up for to dispose 

06.11.2025 of case 
expeditio 
usly. 

AClM-03, M.P.lM.L.A Cases 
ue CourtJ2o~plex, Delhi 

31fufuia~.~it~: 
Additional Chief Judicial Uagistral~:, 
~~fm;rr~,"{j~ 

Rou~c Avenue DiSlrict Courts, New OcUli 

01 III J2.Q'l.5 
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs & MLA~'0.'N ~ \'l1- ~ ~~ ~ ~l 
I 

" 

S. 
No. 

I. 

2. 

REPORT FOR THE MON1H OF OCTOBER 2025 . ~~~~~~ 04 

Additional Chief Judici~1 Maglstrate.04 

CfitRT -;{. 503 ~ r1c'l , 

Room No, 503, Fifth FI?~r • 

1. Name of Presiding Officer : SH. VAIBHAV CHAURASIA & SH. ASHWANI PANWAR 
2. Designation : ACJM-04 
3. Date since which posted in the Court : 26.10.2024 (Afternoon) 
4. Total number of cases pending on the first day of the month (as on 01.10.2025) 
5. Number of cases pending on the Last day of the month (as on 31.10.2025) 

, • f:;rc;n ?::II a 1M£{ , -;:rs R C~~ 
~s~~~'ue District Courts . New DeIhl 

: 22 cases 
: 21 cases 

CNRNo. Naturc- Penal No. Whether Date of Present Details of State Details of Date Whethe Whether Expected Short sum mary Action Plnn Specific reasons, 
and whether state statutes of accused institution stage prosecution ment defence since r there nny dnte of of the work done formulated and if any causing 

Case Title case, involved accu is sitting Date of taking Date of witnesses of witnesses when is any interim disposal of in the case the steps taken delay in disposnl 
complaint sed or congniznncc froming aecus matter stay of orders nrc CllSC during the for expeditions of cnse 

casc of closure formcr of Wit Wit Wit 
cd -

Defen Defe 
has been proeee existing in month disposal of the 

report MPI chnrgc whet posted dings the case 
MLA nes nes nes her ce nce for final ordere mntters 

ses ses ses reeor witne witn argumen d by 
cite dro exu ded sses esse ts superio 
d ppe min or cited s r court, 

d cd not? cxa if yes 
min 

~ cd 
give 
details 

DLCTI2- Application U/s 175 of 7 Three 22.08.2024 NA NA Misc. NA NA NA NA NA NA NA No No Matter stayed On 06.10.2025 Appropriate steps Mauer stayed by 
000220-2024 for BNSS, 2023 aeclIsed appeara by Ld. proceedings have are being taken by Ld. Sessions 

registration of persons nce Sessions been stayed by giving shortest Court, RACC. 
Misr Crt No. FIR are Ex- Court,RACC. Hon'ble Sessions possible dates for 
53/24 MLAs Court till 17.10.25 expeditions 

and one so matter re- disposal of the 
Mohammad of the notify on case. 
lIIas v. Stnte accused 27.102025. On 
&Ors. persons is 27.10.2025 

a siUing proceedings have 
MLA been again stayed 

by Hon'ble 
Sessions court till 
15.11.2025 so 
matter re-notified 
on 15.11.2025. 

DLCTI2- CT. CNO. Uls 276B 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -- -- -- Yes Yes Depends upon On 16.10.25, Appropriate steps Stay of 
001357-2019 53/2019 Rlw 278B the nts on wit Recor the order of matter was listed will be taken for proceedings by 

AND 278E accused charge nes ded Vide Vide latest Hon'ble High for verification of expeditious Hon'ble High 
I.T.O. OF THE IT persons is and 5es order order dated Court of bail bond of disposal of the Court of Delhi 
VS. ACT,I961 a sitting awaitin wer dated 04 .12.2024 Delhi accused Roap case after 
MIS. AIMS MP. g orders e 26.05.2 I<ishare Madan vacation of 
SANYA of exa 022, the same was interim order. 
DEVELOPE Hon'ble min proceed accepted. Since, 
RS PVT. High ed ings the matter has 
LTD. { Court in before already stayed 

LtV 
.' ACMM-~, 

- ~Avenue Dlsi Court 
New DeIhl 

I 



MALOOK of pre-
NAGAR DeUli. char 
(DIRECTOR) ge 
& ROOP evid 
KISHORE enc 
MADAN e 

3. DLCT12- CT.C.NO. UlS 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -- --
001361-2019 55/2019 276B1278B/2 the nlson wit Recor 
I.T.O. 78EOFIT accused charge nes ded 
VS. ACT. 1961 persons is and ses 
MIS. AIMS a sitting awaitin wer 

SANYA MP g orders e 
DEVELOPE of exa 
RSPVT. Hon'ble min 
LTD., High ed 
MALOOK Court in 
NAGAR of pre-
(DIRECTOR) Delhi. char 
&ROOP ge 
KISHORE evid 
MADAN enc 

e 

4. DLCT12- CT.C.NO. UlS 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -- --
001359-2019 54/2019 276B/278B/2 the nts on wit Recor 
I.T.O. 78E OF IT accused charge nes ded 
VS. ACT,1961, persons is and ses 
MIS. AIMS FOR THE a sitting awaitin wer 
SANYA FY2014-15 MP g orders e 
DEVELOPE of exa 
RS PVT. Hon'ble min 
LTD., High ed 
MALOOK Court in 
NAGAR of pre-
(DIRECTOR) Delhi. char 
&ROOP ge 
KISHORE evid 
MADAN enc 

e 

5. DLCT12- CT. 56/2019 U/S200 2 Sitting 19.04.2018 19.04.2018 15.04.2 Final 2 -- 2 Recor -- 02 
001363-2019, Cr.P.C.Rlw MP. 019 argume dcd wito 
I.T.O. 276B/278B/2 nls and esse 
VS. 78EOFTHE nwaitin s 
MIS AIMS IT ACT, g orders were 
PROMOTER 1961 FOR of exa 
SPVT.LTD., THEFY Hon'ble mine 
MALOOK 2012-13 High d 

this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

-- Yes Yes Depends upon 
Vide the order of 
order Vide latest Hon'ble High 
dated order dated Court of 
26.05.2 04.12.2024 Delhi 
022. the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

-- Yes Yes Depends upon 
Vide the order of 
order Vide latest Hon'ble High 
dated order dated Court of 
26.05.2 04.12.2024 Delhi 
022, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

01.06.202 Yes Yes Depends upon 
2 the order of 

Vide Vide latest Hon'ble High 
order order dated Court of 
dated 04.12.2024 Delhi 
31.05.2 
022. the 
oroceed 

vide order dated 
03.09.2025 of 
Hon'ble High 
Court of Delhi 
matter was re-
notify for 
19.02.2026. 

On 16.10.25, Appropriate steps Stay of 
matter was listed will be taken for proceedings by 
for verification of expeditious Hon'ble High 
bail bond of disposal of the Court of Del hi 
accused Roop case after 
IGshore Madan vacation of 
same was interim order. 
accepted. Since, 
the matter has 
already stayed 
vide order dated 
03.09.2025 of 
Hon'ble High 
Court of Delhi 
matter was re-
notify for 
19.02.2026. 

On 16.10.25, Appropriate steps Stay of 
matter was listed will be taken for proceedings by 
for verification of expeditious Hon'ble High 
bail bond of disposal of the Court of Delhi 
accused Roop case after 
IGshore Madan vacation of 
same was interim order. 
accepted. Since, 
the matter has 
already stayed 
vide order dated 
03.09.2025 of 
Hon'ble High 
Court of Delhi 
matter was re-
notify for 
19.02.2026. 

On 10.09 .. 25, a Appropriate steps Stay of 
copy of order will be taken for proceedings by 
dated 03.09.2025 expeditious Hon'ble High 
of Hon'ble High disposal of the Court of Delhi 
Court of Delhi case after 
was placed on vacation of 
record whereby interim ,,\-Jer. 
directions have ._ . __ 1 

- AC~· . 
ij~-wl Avanue District Court 

~~Oelhl 
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NAGAR Court 
.' of Delhi 

6. DLCTI2- CT.C.NO. UIS. 6 Yes 22.07.2019 22.08.20 19 - Framin 7 - 3 Not -
001351-2019, 51/2019 499/500/3413 gof wit Recor 
MANISH 51PC notice nes ded 
SISODIA and ses 
VS. awaitin wer 
MANOJKR. g orders e 
TIWARI of exn 
(MP), Hon'ble min 
PARVESH High ed 
SAHIB Court in 
SINGH of De Uti pre-
VERMA(MP) slim 
, HAS RAJ rna 
HANS(MP), nin 
HARISH g 
KHURANA, evid 
VIJENDER enc 
GUPTA(ML e. 
A), 
MANJINDE 
RSINGH 
SIRSA(MLA) 

7. DLCTl2- CT.C.NO. UlS. 499/500 I Former 19.07.2019 02.08.2019 10.01. Post 2 -- 2 Not -
001350-2019 50/2019 IPC MP 2020 notice wit Recor 
ZEE MEDIA comIllai nes ded 

. ~ 

'( 

ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

-- -- Yes Yes Depends upon 
Vide the order of 
order Hon'ble High 
dated Court of 
23.11.2 Delhi 
023. the 
proceed 
ings 
before 
tbis 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

-- -- Yes Yes Depends upon 
the order of 

Vide Vide order Hon'ble Hiclt 

been given for 
continuation of 
interim order till 
the -next date of 
hearing i.e. 
16.02.2026. 
Since, other three 
connected matters 
are fixed for 
16.10.2025 The 
matter was re 
notified on 
16.10.2025. On 
16.10.2025 matter 
was listed for 
veri fication of 
bail bond of 
accused Roop 
Klshore Madan in 
OIher connected 
matters and same 
was accepted. 
Since, the matter 
has already stayed 
vide order dated 
03.09.2025 of 
Hon'ble High 
Court of Delhi 
matter was re-
notify for 
19.02.2026. 
On 15.09.2025, a Appropriate steps Stay of 
copy of order will be taken for proceedings by 
dated 09.09.2025 expeditious Hon'ble High 
of Hon'ble High disposal of the Court of Delhi 
Court of Delhi case after 
was received vacation of 
through counsel interim order. 
whereby 
directions have 
been given for 
continuation of 
interim order till 
the next date of 
hearing i.e. 
18.12.2025. 
Accordingly, 
matter was re-
notify for 
23.12.2025. 

On 13.08.2025, a Appropriate steps Undertaking 
copy of order will be taken for given by Ld. 
dated 11.08.2025 expedItious Counsel for 

.,.- AC~-04 
~~Avenue b/sftitlf gljW! 

New Dolhl 

I 



CORPORATI nant's ses order dated Court of of Hon'ble High disposal of the complainant 
ON LTD. cvidenc wer dated 30.11 .2023 Delhi Court of Delhi case after before Hon'ble 
VS. eand e 07.01.2 of Hon'ble was received vacation of High Court of 
MS.MAHUA awaitin exa 021 and High Court through proxy interim order. Delhi that he 
MOITRA g orders min 06.04.2 of Delhi counsel as per would not 

of ed 021, which next date of examine any 
Hon'ble in Ld. records the hearing before the witness before the 
High pre- counsel undertakin Hon'ble high trial court. 
Court sum for g given by court is 
of Delhi mo respond Ld. 20.11.2025 

nin ent was counsel for matter was re-
g bound respondent notify for 
evid by the that he 25.11.2025. 
enc stateme would not 
e nt given examine 

by him any 
before witness 
Hon'ble before this 
High Court till 
Court next date. 
of Delhi 
that he 
would 
not get i 
witness 
es 
exam in 
cd 
before 
the 
Trial 
Court. 

8. DLCT 12 CT.C.No. U/s 499 rlw I former 16. 11.2021 01.12.2021 - framin 4 -- 4 Not -- -- -- Yes Yes Depends upon On 30.08.2025 Appropriate steps Stay of 
000080-2021 21/2021 section 500 MP gof wit Recor the order of Counsel of both will be taken for proceedings by 
Tajinder Pal IPC noticea nes ded Vide Vide latest Hon'ble High parties submitted expeditious Hon'ble High 
Singh Bagga lid ses order order dated Court of that the Han'ble disposal of the Court of Delhi 
VS awaitin wer dated 21.08.2024 Delhi High Court has case after 
Subramanian g orders e 04.04.2 ofHon'ble re-notified matter vacation of 
swamy of exa 022, the High Court for 05.12.2025 the interim order. 

Hon'ble min proceed of Delhi reader of the court 
High cd ings also verified the 
Court in before same from the 
of Delhi pre- this official website 

sum Court of Hon'ble High 
mni were Court of delhi. 
ng stayed Matter was re-

evid by notify for 
enc Hon'ble 12.12.2025 
e High 

Court 
of 
Delhi. 

9. CNRNo. Cr.C.No. I 3/22 186/353/34 12 One of 28.07.2022 01.08.2022 -- Scrutint 28 -- -- Not -- -- -- Yes Yes Depends upon On 21.05.2025 Appropriate steps Stay of 
DLCTl2- IPC accused yof Recor the order of bailable warrants will be taken for proceedings by 
000074-2022, persons is docume ded Vide Vide latest Hon'ble High issued against expeditious Han'ble High 

, Stat_e_ 
-- - jI silting , , nts, order order dated Court of accused d'- . -1- - , the Court of Delhi i 

~ 
.-

" 

i ,: :\,,, :. , ''; , 
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Vs. MLA argume dated 08. 10.2024 Delhi Amanatullah khan case after . HidYlltllllnh nton 13.09.2 of Hon'ble for next date of vacation of 
& Ors tbe 022, High Court hearing." Ld. interim order. 

point of 19. \0.2 of Delhi Counsel submits 
charge 022 and the next date 
and 04.09.2 before the 
awaitin 023, Hon'ble High 
g orders 19.03.2 Court is 
of 024 07.10.2025, 
Hon'ble Hon'ble further the order 
High High has not been 
Court COllrt placed on 
of Delhi of DeHli record.Ld. 

has Counsel seeks 
given some time to file 

directio the order. Re-
ns for notify for 

stay of 30.05.2025 
Trial On 30.05.2025 
Court Accused 

proceed Amanatullah khan , 

ings has appeared 
, 

through ve. 
I Since the accused 
I has appeared, the 

bailable warrants I 

stands canceled. I 
Ld. Counsel ! 

submits that the 
next date before 
the hon'ble High I 

Court is 
07.11.2025. Order 
of Hon'ble High 
Court has been 

I placed on record. 
Re-notify for 
14.11.2025. 

10. DLCT12- Ct. Cases:- Sec. 500 IPC 3 Former 19.05.2023 22.05.2023 06.12.2 Stateme 5 - 05 Not - - - No No Depends upon Vide order dated Shortest possible Stay of 
000078-2023, 09/2023 MLA 023 ntof wit Recor the order of 15.09.2025, dates are given for proceedings by 
ManjitSingh accused nes ded Hon'ble High Hon'ble High expeditious Hon'ble High 
GK under ses Court of Court of Delhi has disposal of case. Court of Delhi I 

Vs. section wer Delhi e.xtended Interim 
Munjinder 313 of e stay order till next 
Singh Sirsa Cr.P.C. exa date l.e. 

min 17.03.2026. 
ed, Accordingly, 
cros matter adjourned 

s for PFl further 
exa proceedings for 
min 24.03.2026. 
cd 
and 
disc 
har 

-< I ged. 

~AC~-(}4 
Rouse Avenue Istrict Court 

New 131111 



11. OLCTl2- Cr. Case:- Sec. 2 One of 15.06.2023 07.07.2023 21.05.2 PE 43 04 6 Not -- - -- No No August. 2026 On 10.10.2025 Shortest poss ible On the request of 
000093-2023, 06/2023 354,354D,35 the 024 (ad Recor adjournment was date is given as the 
Slate 4A,S060 1.10 accused mitt ded sought by Ld. per the Victim/Witness 
Vs. 90flPC persons is ed APP on behalf of convenience of matter was 
Brij Bhushan an Ex-MP wit State due to victims/prosecutio adjourned for 
& Anr. nes sudden demise of n witnesses as NDOH. 

ess) his relative. well as Ld. 
Witness PW -8 Counsel for 
was absent. accused persons. 
Matter was en 
blocked for 
31.10.2025 and 
01.11.2025. On 
31.10.2025 
exemption 
application filled 
on behalf of PW-8 
I.P same is 
allowed and 
matter is 
adjourned for 
07.11.2025 for PE 
and previous date 
given 01.11.2025 
stands canceled 
as wimess Is 
unable to appear 
on 01.11 .2025. 
due to her 
Monthly Fitness 
Assessment Test 
(MFATl. 

12. OLCTl2- Ct. Case No. Sec. 132 of 7 one of the 06.06.2023 11.08.2023 -- Argume 36 2 19 - -- - --- No No October, 2026 On 08.10.2025 Shortest possible Filing of 
000115-2023, 1212023 The Custom (Out accused nts on part arguments dates are given miscellaneous 
ORI Act of persons is charge were heard on the and appropriate application by the 
Vs. whic a Ex. point of charge on steps are being accused and 
8aba Leather h 02 MLA behalf of DRI and taken for extensive 
Impex Pvt. are matter was expeditious arguments 
Llli.& Drs abat adjourned for disposal of case. addressed before 

cd) 18.10.2025. On the court on the 
18.10.2025 malter point of charge. 
was rescheduled 
for arguments on 
charge for 
01.11.2025. -

13. OLCTI2- Cr. CASE No. Sec. 125 OF 1471 MLA 01.11.2023 22.06.2024 --- Scrutin 14 - - -- -- - -- No No October. 2025 On 27.10.2025 
_ .. 

Numbers of 
000198-2023 1412023 REPRESEN yof exemption applications I 
STATE vs TATIONOF docume application has Petitions filled on 
KAPIL PEOPLE nts. been filed on behalf of accused 
MISHRA ACT argume behalf of accused party before 
(RBTON nts. Kapil Misra and Sessios court and 
16.12.23) the same was Hon' ble Delhi 

allowed. In High Court. 
persuant to the 
order dt. 
13.10.2025 of the 

,. 

---lJ 

~~ 
~Avenue Distlict COllr+ 

NawDelh~ 
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r-r". DLCT-12- Ct. Case No. Sec. 12 of 1 Sitting 03.06.2024 08.07.2024 --- Appear -- -- -- -- -- --
00016312024 12/2024 the MLA ance of 

Protection of accllsed 
Woment 

BHANVI from D.V. 
KUMARI Act, 2005 
SINGH Vs. 
RAGHURAJ 
PRATAP 
SINGH 

15. DLCT12- Ct. Case Uls 223 & 8 One of 27.09.2024 NA NA Filing NA NA NA NA NA NA NA 
000268-2024 No. 17/2024 175 of the ofATR. 

BNSS.2023 accused 
Gyunendra persons is 
Singh v. Ajay siuing 
Mahnwnr& MLA 
Ors. 

16. DLCT12- Cr. CASE No. 419/420/4671 28 Former 18.11.2015 -- -- Argumc 77 -- -- Not -- -- --
000088-2025 08/2025 46814711120- (3 MP& (Actllol) IIts on record 

B/34 IPe r/w abat MLA charge cd 
Case RBTon 3/4/5 ed& RBTon 
11.03.2025 Gambling 02 A- 19 11.03.2025 

Act, 30 P.O) (Dharnm 
STATEvs Arms Act, Pal 
Roshan Lal 66(0) IT Act, Yadav@ 
Verma & and 417 DP 
ORS. Name & Yadav) 
FIR NO. Emblem Act. 
91212015 
PS: 

-' "\ 

Yes Yes 
Vide 
order 
dated 
11.09.2 
024, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
Delhi. 

No No 

No No 

Hon'ble HI gh 
Court of Delhi 
matter was 
adjourned for 
09.04.2026 .. 

Depends upon On 28.08.2025 Appropriate steps Stay of 
the order of both the Ld. w III be taken for proceedings by 
Hon'ble High Counsels expeditious Hon'ble High 
Court of submitted that disposal of the Court of Delhi 
Delhi vIde order dt. case after 

18.08.2025 of vacation of 
Hon'ble High interim order. 
Court of Delhi the 
Interim order to 
be continued till 
12.02.2026. The 
matter was re 
notified on 
28.08.2025 for 
furnishing the 
copy of order of 
Hon'ble Delhi 
High Court. On 
28.08.2025 dIe 
matter was re 
notified on 
16.02.2026 
pursuant to the 
order dt. 
18.08.2025 of 
Hon'ble High 
Court of Deihl. 

Depends upon On 18.10.2025 in Appropriate steps Crl. Revision 
the order of afternoon session, are taken by 06/2025 is 
Hon'ble High Since the matter Is givIng shortest pending before 
Court of pending in in Crl. possible dates for Ld. Sessions 
Delhi. 

October, 
2025. 

Revis,ion 0612025 expeditions Court. 
before Sessions disposal of the 
Court and same is case. 
fIXed for 
06.11..2025 in 
forenoon session. 

On 25.09.2025 Apopriate steps Numbers of 
charge was will be taken by accuscd 'Irc 
fiumed against giving shortest involved in this 
Accused possible dates for matter. 
Shehnawaz. Sunil expeditions Proceedings VIS 
Kumar. Hassan, disposal of the 84 BNSS is 
Varun Verma. case. being Initiated 
Shahrukh @ aga inst two 
Rukhshad Alam, accused persons. 
ShakU Ahmed. 
Mohd. Imtiaz, 
Sehbul & Md. 
lamal were 

-----

- AC~04 ~ Awn:~strict Caur' 
New Delhi 



BHAJANPU charged U/S 
RA 420/120B rlw Sec 

34 of IPC; Section 
3/4 of DPG Act 
and SEC 66D of .. 
IT Act. Accused 
Yogeshwar Dayal 
Sharma. Accused 
Yogeshwar Dayal 
Sharma was 
charged U/S 
419/420/120-B 
r/w 34 IPC Sec 
3/4/5 of DPG Act 
and Section 66D 
of IT Act. Matter 
was adjourned for 
14.11.2025 as the 
Ld. Sessions 
Court had fL"Ced In 
Cd. Rev. - 39125 
of accused 
Yogeshwar Dayal 
Sharma for 
17.11.2025. 

17. DLCTI2- Cr.C No. U/s 1881PC 01 Former 23.07.2025 -- - Clarific 05 NA 00 - -- -- -- -- - -- On 08.10.2025 Appropriate streps FIR was lodged in 
000210-2025 16/2025 MLA ation matter was are taken by the year 2020 and 

(Aam disposed off as giving shortest chargesheet is 
Fresh FIR Admi cognizanace was possible dates for duly signed in 
Case Party) declined. expeditious 2022. However 
Registered on disposal of the dut to misconduct 
23.07.2025 case. of the 10 the 

chargesheet has 
State Vs. been filed in the 
Akhileshpati court in 2025 
Tripalhl which is beyound 
FlRNO. the period of 
535/2020 limitation. Notice 
PS : Civil ofthe applicat ion 
Lines has been issued to 

the proposed 
accused for the 
argum~nts 

regardiing 
condonation of 
delay. 

18. DLCT12- Criminal 2211223 01 Former 27.06.2025 - - Put or 07 - - - - - - - - August, 2026 On 04.10.2025 Short dates given 
000178-2025 (Slale case) (A)/I321285 MLA Conisid BaU bonds have and no 
& CRCASES ofBNS eration been furnished. unnecessary , 
14/2025 on point 10 is directed to adjournments are 

of supply the copy of being given. 
STATE VS. cogniza cargesheet as well Further all efforts 
ALKA nee as PDF copy on are made to 
LAMBA or before dispose of case 

15.10.2025. On e}.-peditiously. 
FIR NO. 15.10.2025 CODV --4 ,4 

'. 
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80/24, PS of the chargesheet . PARLIAME has been supplied 
NT STREET to the Id. Counsel 

of the accused and 
, contents of the 

pendrive has been 
supplied to the 
Counsil of 
accused. Matter 
is adjourned for 
29.10.2025 for 
argumnets an 
charge. On 
29.10.2025 part 
arguments. heard 
an the aspecat of 
charge on behalf 
of the accused as 
well as APP for 
the State and 
matter was re· 
listed for 
19.11.2025 for 
arguments on 
charge. 

19. DLCT12· Criminal 186/35313231 02 Sitting 24.1 2.2024 27.09.2025 . Matter . . . . . . . . August, 2026 On 09.10.2025 Short dates given 
000397·2024 (State case) 3411506/34 MLA be fixed copy of and no 
&CRCASES IPe for chargesheet unnecessary 
18/2024 complia supplied to adjournments are 

nee 1 accused persons. being given. 
STATEVS, further Matter was Further all efforts 
HAJI VUNUS cons ide adjourned for are made to 

ration 17.10.2025 for dispose of case 
FIR NO. on point arguments on expeditiously. 
348/24, PS of charge and 
DAVALPUR eogniza furnishing of Bail I nee bonds of accused 

persons. On 
17.10.2025 Bail 
bond of accused 
Haji mohammad 
Yunus and Mohd. 
Shiraz was 
furnished and 
same was 
accepted. 
Contents of the 
Pen drive was 
provided to the Id. 
Counsel for 
accused persons 
as requested. 
Matter was 
adjurned for 
28.10.2025 for 

.( arguments on 
charge. On 

. <pi 
. ACMM-O~ 

Roooo Awru.re Dish 
iVewDelhi 
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20 DLCTI2- Criminal 498AIPC 01 Sitting 27.09.2025 - - Matter 14 - - - - -
000281-2025 (State case) MLA is fixed 
& Cr. Cases for 
No. 2012025 COliS ide 

ration 
STATEVS. 
KUNWAR 
RAGHURAJ 
PRATAP 
SINGH 

21 DLCTI2- Mise. 175 (3) pf - Sitting 16.09.2025 - - Matter - - - - - -
000274-2025 Application BNSS is fixed 
& Misc. CrJ. (Criminal) for 
97/2025 further 

proceed 
BHANVI ings 
KUMAR! 
SINGHVS. 
STATE 

FIR NO. 
13/2023 PS-
EOW 

22 DLCTl2- Criminal 186/353/3421 02 01 Siting Initial date 10.01.2020 - Framin 15 - - - - -
000279-2025 (State case) 34IPC MLAand of gof 
& CrCasc o I former Institution charge 
No. 29412020 MLA -

10.01.2020 
STATEVS. and Date 
SHOAIB of 
IQBAL Institution 
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28.10.2025 part 
arguments were 
heard on behalf of 
prosecution as 
well as accused 
persons and 
matter was 
relisted for 
13.11.2025 for 
Further 
Arguments. 
On 14.10.2025 Short dates given fresh 
matter was fixed and no chargesheet 
for consideration. unnecessary received by way 
Adjournment has adjournments are of assignment on 
been sought to file being given. 27.09.2025. 
the supplementary Further all efforts 
chargesheet and are made to 
matter is dispose of case 
adjourned for expeditiously. 
10.11.2025. 

On 13.10.2025 Short dates given fresh application 
matter is fixed for and no rcceived by way 
calling of Status unnecessary of assignment on 
Report. 10 is adjournments are 12.09.2025. 
present ande being given. 
submitted that Further all efforts 
FSL Report still are made to 
awaited and dispose of case 
further date fixed expeditiously. 
for 18.11.2025. 

On 04.10.2025 Short dates given fresh complaint 
part arguments and no case has been 
heard on the point unnecessary received by way 
of charge on behlf adjournments are of transfer on 
of counsel for being given. 25.09.2025. 
accused persons Further all efforts 
and Ld. APP for are made to 
the State and disposp f case 
matter is expeL , j 
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June 2026 

adjourned for 
arguments on 
charge for 
18.10.2025. on 
18.10.2025 part 
arguments heard 
on the point of 
charge on behlf of 
counsel for 
accused persons 
and Ld. APP for 
the State and 
matter Is 
adjourned for 
arguments on 
charge for 
06.11.2025. 
On 30.10.2025 Short dates given 
fresh case was and no 
received by way unnecessary 
of assignment. adjournments nre 
Submissions being given. 
heard by Further all efforts 
complainant and are made to 
at request matter dispose of case 
is adjourned for expeditiously. 
20.11.2025 for 
pre-summoning 
evidence. 
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Fresh complaint 
case has een 
received by way 
of assignment on 
30.10.2025. 
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